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LOK SABHA

Friday, September 3. 1965/Bhadra 12,
1887 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Fifth Steel Plant
+
[ Shri P. C. Borooah:

| Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

Yashpal Singh:

Bagri:

Rameshwar Tantia:

S. C. Samanta:

Subodh Hansda:

R. S. Pandey:

Bibhuti Mishra:

K. N. Tiwary:

Shri N. P. Yadab:

Shri Bade:

Shrimati Tarkeshwarl Sinha:

Shri Pottekkatt:

Shri A. V. Raghavan:

Shrl Kappen:

Shri Vishwa Nath Pandey:

Dr. P. Srinivasan:

Shri Paramasivan:

Shri Hukam Chand
Kachhavaiya:

Shri Brij Raj Singh:

Shri Surendra Pal Singh:

Shri D. C. Sharma:

Shri Heda:

Shri Sezhiyan:

Shri Onkar Lal Berwa:

Shri P. R. Chakravarti:

Shrimati Savitrl Nigam:

Shri Basappa:

Dr. Mahadeva Prasad:

Shri T. Subramanyam:

Shri Raghanath Bingh:

Shrimati Sharda Mukerjee:

Shri P. Venkatasubbaiah:

“3!9.“

Shrl Kindar Lal:

Shri Warlor:

Shri R. Barua:

Shri D. D. Mantrl:

Shri Basumatari:

Dr. L. M. Singhvi:

Shri M. 5, Murti:

Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Ram Sewak:

Shri P. G. Sen:

Shri Sivamaurthi Swamy:
Shrimati Maimoona Sultan:
Shrl Muthiah:

| Shrl D. N. Tiwary:

w:1| the Minister of Steel
Mines be pleased to state:

and

(a) the result of negotiations with
the UK. —US.A. steel consorlium for
the setting up of the ffth steel plant
in the public sector; and

(b) if so, which site
selected for the purpose?

has  been

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. (.
Sethi): (a) and (b). In accordance
with the terms and conditions of the
present agreement with  them, the
British  American  Steclworks  for
India Consortium, have submittrd
their site location report recommend-
ing two sites at Visakhapatnam and
Hospet as the most suitable sites for
the Fifth Steelworks; but of these
two, the British and American
experts have definitely preferred
Visakhapatnam. Government are at
present idering these r n-
dations for taking a decision about
the location of the new steelworks.

Shri P. C. Borooah: May 1 know
whether it is not a fact that this
Consortium has stated that they will
accept Indian partmp:lhon in respect
of desi ing and construc-

Shrl D. J. Naik:

tion of the p]lnt to the extent it is
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possible and, if so, what guarantec
has been asked from them that the

Bokaro experience will not be
repeated?
Shri P. C. Sethl: Yes, Sir. They

will allow the Indian participation to
come in to the extent it is possible.

Shri P. C. Borooah: To
extent?

what

Mr. Speaker: That is very difficult
to define now. For the present, that
is enough.

Shri P. C. Borooah: The
thing happened in the case of
Bokaro plant.

same
the

Mr. Speaker: Has he to ask another
supplementary?

Shri P. C. Borooah: What is the
capital structure of the plant as sug-
gested by the UK—US.A. Consor-
tium and whether it has been accept-
ed by the Government?

Shri P. C. Sethl: The final figure of

capital structure will be known
after the project report is received.

«ft qurare fag : F1 & @ gHAT
g 6 xa oHie 71 ¥ WE AEEH
w1 g ?

oft 3o o A : FET TF FEE
oTF NIYANA §1 @ g, grede av
famrarre . § w5 @@ w AN
M | A ATHT 264 T FAT

Shri D. C. Sharma: May 1 know if
by the setting up of this fifth steel
plant in the Fourth Plan, we shal!
be ting all our indig needs
as well as exporting some steel and,
if o, what will be the proportion
between the two, our indigenous
needs and the export potential?

Shrl P. C. Sethi: The final figura
for the Fourth Plan is still under dis-
cussion with the Planning Commis-
ston and we will be able to dccide
this problem only after we know
what will be the final figure.
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Shri D. C. Sharma: Sir, it is al! in
the air; we want to know something
about it.

The Minister of Steel and Mines
(Shri Sanjiva Reddy):; May I answer
it? Bolh the exports and our
demands are always expanding. For
instance, even now we are importing
about a million tons and I am sure,
even after the Fourth Plan, if we
produce 16.5 million tons, we will be
still importing some quantity. But our
exports may increase. Last year, we
exported 1 lakh tons and this year
we exported 3 lakhs tons. If we
have some surplus, I think, we will
be able to export much more.

Shri Kapur Singh: May [ respect-
fully ask if Punjab has ever been
considered for locating a steel plant
or any other heavy industry and, if
not, why not?

Shri Sanjiva Reddy: 1 will not be
able to answer about other Iindus-
tries. We are thinking of putting up
a pig iron plant in the Fourth Plan.
The State Government is taking up
the responsibility.

Shri Muthiah: May I know whe-
ther the Consortium considered the
merits of Salem also for the setting
up of the fifth plant?

Shri Sanjiva Reddy: Yes, Sir. That
was also referred to the Consortium.
They went to Salem they examined
it and considered it. They have
recommended the best two sites.

Shri Muthlah: What was the reason
for rejecting it?

Shri Sanjiva Reddy: The
has been laid on the Table
read it.

Shri Bade: May I know whether
this UK.—USA, Consortium has
seen Bailadila also—there iron con-
tent of the ore is more than 50 to 60
per cent—and whether the BState
Government put up their case before
the Government or not? What are
the special consideration for selecting
Visakhapatnam as the site for the
fifth steel plant?

roport
He can
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Shri Sanjiva Reddy: Five copies
of the report are already placed in
the Library. The Hon. Member can
read the report and find out the
reason.

Shri Basappa: The Dastur Com-
mittee and the Anglo-American
Consortium have declared that Hos-

pet is the best land-site and the
arguments put forward to prefer
Visakhapatnam are based on finan-

cial support, capital cost and export
orientation. These grounds, on fuller
consideration, will fall to the ground.
The economic policy of this country
should not be dictated by other
countries. .....

Mr. Speaker: The Hon. Member is
advancing an argumeni. I cannot
allow that.

Shri Basappa: I want to point out
the vulnerability of Visakhapatnam
from foreign attacks and the decision
of the Government to have decentra-
lised industries. All these grounds, on
fuller consideration, will fall to the
ground. That is my point,

Mr. Speaker: I do not allow that
question.

Shri P. R. Chakraverti: May I
know whether the Government has
received a representation from the
Chief Minister of Madhya Pradesh
pressing the case for a steel plant in
Bailadilla?

Shri Sanjiva Reddy: Every Chief
Minister has pressed the case of his
own State, including Goa. The
Governor, Goa, has also written about
Goa. When the Cabinet considers
the question, the demands of all the
Chief Ministers will be placed before
it.

Shri Warior: May I know whether
designing will be taken up by our
own Engineers and the project
report will also be entrusted to
them for their consideration or whe-
ther the whole thing will be left
entirely in the hands of foreigners?
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Shri Sanjiva Reddy: Our contract
is that they will make the project
report and after the project report is
written, it will be decided by the
Government of India as to what per-

centage can be given to Indian
technicians.
Shri Shivaji Rao S. Deshmukh:

May I know whether the feasibility
of establishing a steel plant in Goa
was considered?

Shri Sanjiva Reddy: That was also
referred to the Committee and was
considered by them. There is a
paragraph about this in the report.

Dr. M. 8. Aney: May I ask the Hon.
Minister whether, before a final deci-
sion is taken, the claims of those
areas which are not at all supplied
with any heavy industry whatsoever,
particularly steel, will be taken into
consideration?

Shri Sanjiva Reddy: All aspects
will be considered.
Shri T. Subramanyam: Are the

Government considering the question
of utilising the resources of Hospet
since it is one of the places to serve
the needs of the local area?

Shri Sanjiva Reddy: 1 entirely
agree with my Hon. Friend that Hos-
pet has more water and power and it
is one of the best sites, according to
the  Anglo-American  Consortium.
Government will certainly consider
what best they can do to establish a
blast furnace.

Dr. L. M. Binghvl: In choosing the
location of the industrial plant, is the
Government prepared to assure us
that nothing but economic considera-
tion would prevail and a decision
would be arrived at irrespective of
regional claims, demands and consi-
derations?

Shri Sanjiva Reddy: 1 have repeat-
ed this on the floor of the House a
number of times. My Hon, friend
is only asking for further assurances
on the same lines.

Shri Raghunath Singh: As the Fifth
Steel Plant is going to be installed in
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Andhra Pradesh near the shipyard
and we are al present importing all
the steel plates from foreign count-
ries, may 1 know whether steel plates
wili be produced in this plant, so that
the Indian shipyard can utilise the
Indian plates?

Shri Sanjiva Reddy: Expansions of
many projects will also be in flal
products: for instance, Durgapur,
Rourkela and Bokaro will be in flat
products. 1 hope we will be able to
meet the demand of flat products is
India,

st wrmf : FT WY weEw @
FNA F PO w40 {6 wrAdr ¥ qma
TETA & geiRA # i awan g #
X A1 AT 91 WY §T 749
Fg g FraT 7

wegw wgng 97w frag
iz gfaewa w1 &

Shri Alvares; Is it not a fact that
Dastur and Co. had recommended
that, for both strategic and market-
ing reasons, the Hospet region should
get priority in the Fifth Steel Plant?

Shri Sanjiva Reddy: Yes, Messrs.
Dastur & Co. examined not only Goa
and Hospet but also Salem, and they
felt that all the three sites were good
enough for steel production. It s
only because of this that s compara-
tive study has had to be made. They
only examined a particular site and
said that it was feasible. But we
had to make a comparative study.

Shri Surendra Pal Singh: In view
of the latest thinking of Planning
Commission on the subject of produn:-
tion of steel in the Fourth Plan, is
jt possible that this project may not
be taken up at all in the Fourth Plan
period?

Shri Sanjiva Reddy: No, we will
take it up. The Fourth Plan will
contain the fifth steel plant, but to
what extent we can provide money
and what types of steel we can pro-
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duce 15 a point which is being consi-
dered,

Shri R. Ramanathan Chettiar: May
1 know whether before Government
comes o their final conclusion in re-
gard tu the location of the fifth steel
plant, they will also take intg consi-
deration the recommendations con-
tained in the Dastur Committee Re-
port along with the recommendations
of the Anglo-American consortium?

Mr. Speaker: Thal is a suggestion
for action.

Shri Sanjiva Reddy: No, it is not
only that, but .

Mr. Speaker: I think they would
take it into consideration . .

Shri Sanjiva Reddy: How can 1
take that into consideration? The
fifth steel plant does not arise . . .

Shrimati Tarkeshwari Sinha: May

1 know whether the Planning Com-
mission is going to reduce the steet
target and also the financial allotment
for the stee]l expansion programms=,
and if so, whether there is going to
be any chunge in the Plan programme
of steel production?

Shri Sanjiva Reddy: We are just
now discussing this question with the
Planning Commission; the allotment
of moncy may he reduced a  little
Even then 1 am not  prepared to
acrepl any cut in the steel production.

®hri I, N. Tiwary: May I know
whether it hus been ascertained that
thi; Anglo-American consortium may
not afterwards raise the question of
oublic versus private sector and back
out from the arrangement?

Shrl Sanjiva Reddy: The agree-
ment is only to select the site; the
next stage is to  write the project
report. So, there is no guestion of
backing out. They have selected the
site, and if we ask them to write the
project report they will write it

Mr, Speaker: Now, Shrimati
Savitri Nigam. She ought to be on
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her way to Ottawa now. Why is she
here asking questions?

Shrimatl Savitri Nigam: In view
of the very encouragi.g reply from
the hon. Minister that we would be
reaching self-sufficiency very soon....

Mr, Speaker: She should come to
the question gtraight.

Shrimat! Savitri Nigam:; ..1 would
like to know whether any proper
pkanning has been made to control
the entire production in such a way
that the varieties which are scarce in
India may be given the topmost prio-
rity when the production in these
new plants will start,

Shrl Banjiva Reddy: That is exactly
whal we are discussing at this stage.
1 think that by the time ‘my hon
friend comes back from Canada, we
would have finalised the stee] plan.

Shri Kapur Singh: Is ghe an hon.
frieng of the Minister?

Mr. Speaker: This guestion should
be put to the hon. Minister and not
to me,

Baby Food

+
Shri Shree Narayan Das:
*390. Shil Bagri:
Shri Yashpal Singh:

Will the Minister of Industry and
Supply be pleased to state:

(a) whethur any assessment us to
the demand and supply position of
baby food in the country has been
made;

(b) if so, the result of such an
assessment; ynd

(c) the steps taken lo step up pro-
duction of such food to meet the
growing demand?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrd
Bibudhendra Misra): (a) and (b). The
demand of baby food at the end of
the third pkiwn is assessed as approxi-
mately 12,000 tonnes per annum.

BHADRA 12, 1887 (SAKA)
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(c) Additional capacity to augment
the base for production has already
been licensed. All possible facilities
are being afforded to the units licens-
2d for production of baby food for
achieving early implementation,

Shri Shree Narayan Das: May 1
know the present capacity of the
existing units d in produci

baby food, and to what extent it
meety our demand?
Shri Bibudhendra  Misra: The

licensed capacity 1oday is—of course
four units have come yp recently—
11,000 tonnes per annum, against a
demand of 12,000 tonnes per gnnum.

Shri Shree Narayan Das: May I
know whether it is proposed to have
a unit for this purpose in the public
sector in the near future?

Shri Bibudhendra Misra: It js not
yet proposed; if it is necessary it will
be done, we are giving it top prio-
rity, but it may also be in the private
sector or in the co-operative sector.

ot avmft : aE A1 A=Al S g
g o # Tga A A1 Awfoe §,
AN g2 a5 §, T 9 ¥ a5 &, gawr
3% fem oft x@ wary fear w7

FYIT aa1 Swew swrem # Wl
yoftfrafion oy eim st (it fire 1o
fog) :ag a7 & faqg &

off qoaw fag : 7=91 A7 guw
@t fF oA W7 g3 A ar aw g,
o7 @ w7 A §, A1 S oy
A% wmNTd femamar § 7

ot fao Ao fag ;oA
T @i T g I FTAEE

ot fir amew ;. W gy ow

wemfez 7 a1 e e
forras art ¢ afz g1, a1 &1 wE-
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&t fwo a0 fey :  sAwmTiwe
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Shrimati Akkamma Devi: May 1
know whether Government have
taken a determined step to make
baby food available in adeguate
quantities just ag has been done 1
West Bengal by stopping the produc-
tion of sandesh?

Mr. Speaker: What would those who
love sandesh do if the production
of sandesh is stopped?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T, N. Singh):
The baby food industry is an organis-
ed industry. The manufacture of
baby food is done in ceriain areas
where the industrialists or the manu-
facturers take care to provide for ail
the necessary milk for the factory.

Shrimati Tarkeshwari Sinha: Is
there any consolidated programme to
produce not only baby food from
milk products but also food for
uthers?

Bhrl T. N, Singh: The hon. Mem-
ber is aware that this is one of the
items manufactured in the private
sector. They have got their own pro-
gramme. Accordingly, they have done
a number of things in regard to such
milk products which are for the use
of both babivs as well as others,

Shri Kapur Singh: May 1 know
whether this wholly new demand in
India has been artificially stimulated
or has it grisen out of natural causes?

Shri T. N, Singh: It is very diffi-
cult to go into the psychology of it.

Shri D, C. SBharma: How many
babies per miinute are born in India
and . .. (Interruption). The UN has
said how many babies per second are
born in the world; so I wanted to
know how nany per minute are born
herg....
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Myr. Speaker: 1 said that? I have
never said that. 1 do not know oW
many babies are born per minute in
India. I do not know how many
babies the Professor has got.

Bhri D. C. Sharma: How long will
it take for us in India to attain self-
sufficiency in the matter of providing
baby food, all kinds of baby food, in
this country?

Shri T, N. Singh: My  colleague
here tells me that babies are born in
India at the rate of one per second.
As regards arrangements for self-
sufficiency in this country, it is very
difficult to say except that all that is
possible to encourage such production
should be done, and we are doing it.
Probubly the co-operatives are com-
ing in a big way in this fleld.

Shrimati Savitri Nigam: Ig the hon.
Minister awarc that because of the
defect in the distribution system,
there is a lot of blackmarkeling and
profiteering in  the distribution of
baby food? What specific action do
Guvernment propose to take to put
an end to this type of rucket?

Shri T. N. Singh: There is no ~on-
trol as such on distribution of baby
food, But where ever this evil is
detected, action is taken. Hon. Mem-
bers are agware that last year 1 told
the House about a large of arrests
made in this connection,

Farm Production
&l ®

( Shri Surendra Pal Singh:
Shri Shree Narayan Das:
| Shrimati Bavitri Nigam:

391 ) Shri Onkar Lal Berwa:

] Bhri Guoishan:

| Shri Earni Singhji:
Maharaj Kumar Vijaya

L Ananda:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
National Productivity Council has now
set up an Agricultural Productivity
Division to help in raising farm pro-
duction in the country; and

(b) if so, the salient features of
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this new programme of the National
Productivity Council and what will
be its modus operandi?

The Deputy Minister in the Minis-
try of Industry & Supply (Shri
Bibudhendra Misra): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

(a) The National Productivity
Council is proposing to set up
an Agricultural Productivity Divi-
sion to explore methods for raising
productivity in agriculture.

(b) The main activities recommend-
ed for the attention of the National
Productivity Council are:

(i) Training in productivity and
scientific management techni-
ques of agricultural personnel
and trainers from gagricultural
universities and other train-
ing establishments;

(ii) Research programme on the
impact of the size of farm on
factors like motivation, incen-
tives and applicability of pro-
ductivity techniques;

(iii) Detailed case studies and pro-

jects on marketing (from

harvesting to distribution to
consumers);

(iv) Productivity studies in agro-
industries, process industries

and ancillary industries;

(v

-~

Special surveys for specific
crops like Jute, Sugarcane
Cotton, etc, to determine the
scope for productivity techni-
ques.

All activities for promoting Agri-
cultural Productivity will be under-
taken by the National Productivity
Council in collaboration and/or coordi-
nation with organisations|institutionsj
agencies etc. already existing in the
fleld to avoid duplication of effort.
National Productivity Council will

BHADRA 12,
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undertake activities directly only in
those fields which are not presently
engaging the attention of other orga-
nisations|institutions.

Shri Surendra Pal Singh: Agricul-
ture has suffered so far not from want
of brilliant schemes and plans for its
development but rather from our in-
ability to implement those schemcs
properly and effectively. Has the
NPC ever considered this aspect of
the problem, and if so, what recom-
mendations has it made for the either
of implementation of the existing
schemes?

Shri T. N. Singh: The NPC approach
is more of a scientific kind, making
studies of the problem, surveying
and so on. They are not going to
take up actual production programmes
as such because that is left to the
concerned Ministry. We are doing
what is called popularisation and
study of application of productivity
techniques to agriculture.

Shri Surendra Pal Singh: Is it a
fact that some agriculture experts of
the NPC have opined that the main
reason why there is stagnation in the
agricultural sector is Government’s
land policy which is responsible for
driving the best and the most enter-
prising element amongst the farming
community away from the land?

Shri T. N, Singh: I am aware of no
such comment from the NPC,

Shri Shree Narayan Das: In view
of the fact that there is a large num-
ber of functions entrusted to this
division in NPC, what is its strength
at present, and are any steps being
taken to bring into being thc same
organisation at the state Jevel?

Shri Bibudhendra Misra: This is yet
to be set up. If it is necessary, the
organisation has to be strengthened.
The Minister of Food and Agriculture
also has expressed that opinion,

Shri Shree Narayan Das: I wanted to
know what is the present strength of
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this organisation which is going to
engage in this activity.

Shrl T. N. Singh: If T may supple-
ment the answer, it is difficult to give
an estimate without proper inquiry.
If the hon, gives notice, 1 will ans-
wer.

Shrimatl Savitrl Nigam: The state-
ment shows gome recommendations
which have been put before the NPC.
May I know what are the decisions in
regard to the schemes which have to
be taken up during the Fourth Plan
for practical implementation? What
steps have been taken in the matter?

Shri T. N. Singh: The NPC is a
specific organisation which makes its
technicians and experts available to
popularise modern productivity tech-
niques. It was felt that these techni-
ques may also be used in the agricul-
tural sector, For that purpose, we had a
conference of all the principal Agri-
culture Ministry officials and some far-
mers also, and we discussed certain
things about the nature of the work
that is to be done. If the Member
wants more details, they can be easily
supplied.

oft o ;a2 e afieg o
W grw @ & 5 wagfem wf
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Shrimati Ramdulari Sinha: May I
know whether the private sector 1s
free to take up their plans and im-
pl t them independently of any
government control?

Shri T. N. Singh: Agriculture is lthe
biggest private sector in the country,
and there has never been any at-
tempt to interfere with it

Shri S. N. Chaturvedi: May I know
if the NPC has applied its mind tn
the techniques and methods that are
being practised in the  agriculiural
farms run by the Guvernment, and
whether they have examined their
productivity and ascertained for what
reason they are not paying their way?

Shri T. N. Singh: As a matter of
fact, all these things are being stu-
died. We are in the beginning of this
work,

Shrimati Renuka Ray: The recom-
mendations have not said anything
about the landtenurial system on
which there is adverse comment in the
Laginsky Report, 1 want to know if
this is also pne of the things that is
Roing to be studied by this new Agri-
cultural Productivity Council.

Shri T. N. Singh: It iz not our inten-
tion that the NPC should extend its
activities far and wide, over a very
large area. What we are trying to do
is to conflne ourselves strictly to pro-
ductivity techniques in relation to
agriculture.

Shri Bade: In the statement it is
said:

“Al}  activities for promoting
Agricultural Productivity will be
undertaken by the National Produc-
tivity Council in collaboration. .to
avoid duplication of effort.
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On the other hand, it iz said:
“National Productivity Council

will undertake activities directly

only 1n those fields which are not

engaging the attention of vther or-

ganisations.”

So, which is correct?
will be covered by NPC?

Shri T. N. Singh: There is no con-
flict between the two.

What flelds

Mr. Speaker: I may bring to the
notice of the hon, Member that there
15 a rule, that is always flouted, that
no Member should pass between the
Member speaking and the Chair. This
is not observed at any time, and I
have seen many Members flouting and
breaking it. I will invite the attention
of the hon, Members that they should
by careful. That is 3 very wholesome
rule, because I am always looking at
the Member who is speaking, and that
gets interrupted. Once I said that
there was & line of communications
between the Speaker and the Mem-
ber speaking, though, it might be in-
visible. The gentleman whom I am
addressing is notl listening to me.

HATET 374 4TET , & o1 /) 7q7ag

frAmr sz 70 W@ oww oW
Y AT AW F G OF AAAT
AT AW TE G T oA

& avgiy A oW W TH | AT AT
gt ot & ) agAam iy mw

el ot ¥ oafea g xR
urg FrTAAg A w70

Shri Sham Lal Saraf: As far as pro-
ductivity in the soil is concerned, it is
only to be g part of the agricultural
activity of the country. May I know
where the Ministry of Industry will
butt in in order to help the total pro-
ductivity of agricultural products,

Shri T. N. Singh: There was a meet.-
ing held in full consultation and with
the Agriculture Ministry It was felt
that the techniques which are applied
in industry may probably be of some
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use to agriculture also, and for that

purpose we are investigating what Js
possible,

Development of Khetrl Copper Mines
+

Shrl Warlor:
*302. Shri Vasudevan Nair:
Shri Prabhat Kar:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that thg
request for US. aid for the develop-
ment of Khetri Copper wmines has
been withdrawn;

(b) if so, the reasons therefor;

(¢) whether Government have
approached any other foreign coun-
try for aid for developing this mine;
and

(d) if so, the name of the country
uapproached?

The Deputy Minister in the Minls-
try of Bieel and Mines (Shri P C.
Sethl): (n) Yes, Sir.

(b) Our request for financial assist-
ance in the Khetri Copper Project
was pending with United Agency for
International Development, when an-
other officer of technical and financial
assistance was received from a group
of French Companies headed by M/s.
Venot & Co. The Frencn Govern-
ment also agreed to exient credit to
this project. Following this offer,
which has been sccepted, the pro-
posal has been withdrawn from
United Stateg Agency for Interna-
tional Development.

{(c) and (d). Does not arse In
view of what has been stuted agalnst
(b) above.

Shri Warlor: What were the terms
and conditions stipulated or offered
by the United States Government?

Shri P. C. Bethi: The U.S. aid was to
give credit for this project but the
gentleman concerned wanted many
things and that was consuming time.
In the meanwhile we got this offer
and accepted jt.
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Shri Warlor: By what time do the
Government intend taking up the
development of the copper mines and
by what time it expects to complete
it?

Shri Sethi: We hope that by 1969
this project will be able to go into
production,

Dr. L. M. Singhvi: The history of
this project is a chequered one, Is
the Government now in a position 1o
give an outline of the specific plans of
development for these mines?

Shri P. C. Bethl: All problems have
been scttled and we are going to have
a complex programme there includ-
ing the production of sulphuric acid
and fertiliser.

Shri Kapur Singh: Arc the Govern-
ment quite clear in their minds that
no political stance is involved in the
withdrawal of the previous offer by
the United States?

Shri P, C. Sethi: No, Sir.
Stock of Coal at Steel Plants

+
393 J Shri Bagri:
" \ Shri Yashpal Singh:
Will the Minister of Steel ana

Mines be pleased to state:

(a) whether it is a fact that stock
position of coking coal at various
steel plants both in the private and
public sectors continues to be rather
low ranging between 6 to 12 days'
requirements;

(b} if so, the reasons therefor; and

(¢) the measures being taken to
over-come this difficulty?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Bethi): (a) to (c). The stock position
at various steel plants has been gene-
rally satisfactory  except at the
Rourkela Steel Plant in the public
sector and at the Indian Iron and Steel
Plant at Burnpur in the private sec-
tor. Rourkela has to {ace this diffi-
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culty due to lack of adequate storage
capacity whereas low production of
coal by collieries linked with the
Indian Iron and Steel Plant and the
movement of the available coal from
different sourceg are the main reasons
for the recent temporary difficulty
there. To over-come the difficulty
at Rourkela, provision for extra stor-
age facilities is being made under the
expansion programme while to meet
the difficulty of the Indian Iron and
Steel Plant the situation has been re-
viewed in consulation with the appro-
priate authorities and it has been
possible to locate adequate supplies of
coal and to make arrangements for
the movement of the same.

oft qorw feg 0 o gl W
fafeer g damfaar & wa &
FIH A FET T FrO0w A § fivad
wigt 47

st %o wo ¥31:  #YE 7wz A
gar 1 afea o & g g gt
& framawr s sa A weeda
AT G| IGF G T
T ow R

siogmem fag . =1 ¥ I
wwar g & swas gz s @
aif W7 w waw gl fafeE
g smwfy 7

ot Sto Wo ¥FY : ¥ ¥ Ta=mmar fiF
AT K AT WET E@IE O A
qfaferdt &t a1 @ & 1 «few
T § AT EAT €T A 18 AT
T AT (§) W €A wemaw
Ffrwd ¥ % fomomm & Wi
16 §ATT  TA WIAARE  FHiaad
o famrargr &

ot wrrfy @ T A et & Frow
§ IOIRA X A1 AFT 9T § SH OEY
fasierlt 7z 8 T = & At
§ fF s & Jmma & w2
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HAT wEE & Fw § qatas wl S
qu w7 frmr omr ¥ Ol awe
&6 qET weg FErE W W
2 afwq W gEmEw ® wAT
woy oy wft A gwg &7 g A
fadeii ¥ & wmET wE A
qa femr @ oW o EEE &
Jarsw Awdrafy  frar feeoag
i wdfrur ?

ot Wo Wo ¥ : TR H FHY
A ) TEAITRA AN
oA & @A A wa g,
z 7% wvden ¥ wzifen Gfafad #m dm
Azt ok ifeqT g w mEATT @
3T Fagr A FOAT g oIS YW
q1H 1z wawd  Ewmifs A FOw
frome agi &1 s wwEr mfy
ag fopmr amd 1 Afsm gfs
ag rEw mwman oga far feaee
T am aFr g A ¥ wm
T g fF oAz & 3 TR g
TTER AT ST AT § =@
s Efarag 4w 2wy § wfe
wa ¥ TA R IRy o sgaedr
Lacil Uil .

Shri Ranga: How is this happened,
Sir? The mines as well as the steel
plants are located more or less in the
same region; the railway haulage need
not be more that 200 or 300 miles
whichever way it is needed. There
is already surplus coal production. Why
is it that this kind of mismanagement
has come to take place? Whose fault
is it? The Railways? Was there any
enquiry made? What steps are being

taken to take to task those people who
are responsible for this situation?

The Minister of Steel and Mines
(Shri Sanjlva Reddy): In the original
answer itself, which was read out, it
has been made clear that the capacity
to hold stocks at Rourkela is limited.
That was In the original planning.
With its present expansion from one
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million to 1.8 million tons, that capa-
city is being increased. Therefore,
at Rourkela, It is because of limited
capacity o stock, That is being
remedied,

About IISCO, as my colleague said
in answer to Shri Bagri, 1 was about
the tipplers. The railways ore not in
a position to give four-wheclers, and
now the IISCO has been asked to
change their method of taking coal
There is no shortage of coking coal;
coking coal is there, but it was only
about the transport to IISCO., That
was what my colleague said in Hindi;
my hon. friend might iot have fol-
lowed the Hindi answer. The diffi-
culty in Rourkela is only about the
capacity to stock; it is also being
remedied,

dftad : www wEEw, W
o Ffdfebmm =fgw. .

wreaer wgvem : AEY, Wi 45 e

ot Wk gE wHETT § oTg AT )
w faadft & f

W WY ;. ATY 3T AT
qi ot a1 ¥ o) famelt B,
IAHI AT FET ATAAT qTER | .

Shrl D. N, Tiwary: May [ know
whether the Government lg aware
that the Indian Iron and Steel Com-
pany is in the midst of voal mines, and
so there ¢an never be any shortag:
because the distances from the coal
mines are very short, and thercfore,
the wagons and trucks can go there
every time and there can be no
shortage at the Indian Iron and Steel
Company; even in Rourkela, the work
hag never suffered for want of coal.
So, where s the question of provid-
ing for more storage there?

Shri Banjiva Reddy: After all, nur-
mally, it is safer to have ten to 15
days' stock. Work has not suffered.
But the astock was sufficient for three
or four days only; that ineans it is
precarious; something happened
somewhere. If coal ls not supplied,



3597 Oral Answers BHADRA 12, 1887 (SAKA)  Oral Answers 3598
the whole plant will come to a stand-
still. Therefore, a stock for 10 to 15
days is a safer margin, About the
Iron ang Steel Co., it is about the

tipplers. There is some technical

st TATATFRY - A #E Al
a8 & wgra T FOAT

wogw wRAm . wr & danE

difficulty. It will be set right.

Shri P. R, Chakravertl: Is it not a
fact that the setting up of washeries
is going to meet the urgent demands
of metallurgical coal and, if so, how
many washeries have already been
set up and what is the programme
about the NCDC taking up this task?

Shri P, C. Sethl: That does not arise
out of this guestion, Sir,
Mr. Speaker: That is a
question.
oft ap AT Ay < &
qarel & Ay Awg oww fouE-
T TR FEE FT gafm e
® T F T | SOTY OFETIVA EIAT 91
1 =TE T 9FH T Iy FAT AR
o1, aF spaeqr A9t AgY A mh

ot Ro %o ¥R : WA FETEW A
AT & AT W1 vk ATy AT AL )
qz ®g7 A 97 f& oeRTivE W
¥ eXT® WY A wTAaer  fwan o v

L ]

ot TR : AT WA AT
¥ gamar fv aed #0781
famr wger adt o€ T &
fres wrm oz g fe g wwe
w T %, TEANGIET 97 a%T I
arfaty @ a1 dar oA @ fw
AR A &H R oqog R AWM A
wurqr  wegafee g owm, wEm
tawr | 9o qEEy s

asaw wgww sl TR

st oo B @A
ELIL A 1

www WP WA d1 aF
T AT WA Wy AT )

different

akar g A amEr sag 7 v

ot TeETe s RO &Y
faa ®1 97 A1 g AT |ATHA AT TEAT
& Mz duea wr faawa w1 aaiw o
argq o g g, & @z
s e § o Sdr gse & o
FYqr ey Wiz A areT @ 3aE Al
ag ea Tt o # fR wawy mare
FrAr fadar w8 "7 anTag REr
2 fm oA wmen awa ¥ fro TrEn
smefrar & xmw @mFe fzar
St ?

= Jo Wo B
4 F1 9w ¢ 1FA owm ¢
I™E A G SEMAT AAHET FE ST
fem & s awm dne A wEEr
FFETAFAT ¥ AT A0 w1 @AT
&7 & ot oY fegadt 5 saear AT
2 taEwg ¥ fawwa 2

qE TR A1

fafag geam w1 qwa e

*394. S ami ;A0 qEEm
ot wmEN sETS,  1ues¥F miT-
fer 994 Aem o4 ¥ TATE grRig
¥ gg @A & pm FE0 fw o

(%) wrfafeg gema Fowt o3

& &t # A d g w1
LA -

(ar) afr =Y, a1 g7 & fer
qUG A EENEAT 2 Ol

() swawH #wF AT FOOEE-
T Fraf g 7
The Deputy Minister in the Minis-

try of Steel and Mines (Shri P, C.
Sethl): (a) No, Sir.
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(b) and (c). The investigation Is
in progress and is expected to be com-
pleted shortly.

sftanrft : a7 ¥ TF qEEA
g1 @y gak are # g F1f favang
faer aw § 7

oft %o Wo WY : fzeefy wrfafa-
g & %g ¢ & 9w wiw
wOw AFWAT FR A @ oW
ag aFEl FY GEFT KAAT FAT
aTET £

ot wrvt ;WA A 9F oW OquA
ggFa KA fel wwET o
w Far gawr  wfedd wiw w-
ofy ot faw 7 oagr ;A mRy
o 7

oft 9o wo AF : wwr A1 faeal
nefufidnas s w7 7 ¥, 9w
£ 9THS ¥ A g A1 afagdl
T gMr o0

SErl Ranga:
that and even the translator
able to keep pace with him!

dw  mfyat
+
o ®o W0 fipiY :
%398,

His Hindi iz so fast
15 not

ot wmt :
sfmelt afrst frm :
| wit o wo W :
oft gute gEw
(ot wrvesy
w7 ekt HAT ag IATA FT FH R
fr
(%) a%7 "% AT 97 & A
aFeft mfeat w3 T grAr £ wrad-
farfr % ferdy wmfr g€ 2 ot g
¥ AR TR T ot A €
wiwr wfir aw AR ¥ S
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Y7 7a% afimy sawy gAR & gAw
¥ & mmg ¥ fwae weae
&

(=) =¥t 21w ear oxama mfyg
a1 a% wiv Awafeg § wwy s
o A I ¥ fau e fady
sparqr gr AT Y g Al

(7) w1 g7 awr mfegi wr
frqurngd® @ w1 mafiva  afe-
wifgi ar wd=rfdl ®1 gfase 3
& fag wrismargrat Ak 37

ok swem # agEe (st ww-
) (%) WT (@) . oF @mm
awrqes 97 vafrmmar ¢

() =dwer Ffam 23 7 aw
T amer w3, afew AW vem
arr mfewt =7 go wdnd aamgT

farwron

(%) mixgi *r 77 ag &
@ray § grAA w74 & fan iw
Haw ¥ wAAEE, wfewsr dir
A 7nsd ¥ ok favy A oW
TqrAT AT mit & | TAEAg A
gt sm wiigE gg gl fw
wifedi €1 AT ;T 120 feizy
(75)dm wfx w21 w7t aipfy o
sarer &¥ T @ mizar =A@l
qlisor w73 & I 8§ (Aug W 0%
ax Ao femar e & o
1966 # WX FrA ¥ AW ¥

gt % Av mifvar sF €
AYAA T TV &, AT AR ¥ Ageaq
mfggt & sA0H7 e o7 fawsht &
™ g AmeT yan afow fesr amy

& famr 1-10-1965 &
nam - et - wTeRT oMiE Wl
EAR LA SR iR C TG S L ie L]

TAT & W wEAETT & qTewTTg
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T faaet Ix §AA ¥ AT
wE A grrw A ge-
qIow KA zEH AT ES § 8y
wafafea difmi o w7 feewi 5
Fsar W1 F@ AW @ §E
AT & graw-AEE IvR T
Wt figw W fow TR SR
fat =5 ) a wfafee  aifm
g1 FAEy A

(@) 78 Femr wowx adf 2 f
aft =rF "t owmdw mfeat
W AE XY TRTC § AEA FaAL
ag @t i & & @1 =W
1-10-65 ¥ o9 UFAIAW  FY G-
art w105 fewidET (66
) sfagar  we & w1 frame
1 I A A A FT 5P AR
mifedi # v Wragre 105 fEal-
Hier (65 wWar)  wfadgar W
& IR migdl #r R e
¥ o3y g W arar ¥ wraw
w1 gfee ¥ wEwmE aie-qIaT
i

oft wo w0 fyAdt : AW TE g
T Tnmomm ¥ W X o
qoemar wr g e ageh fegfa
120 featdrer wfagzr & TR
¥ mfegi sarft aidt | A o
Adl dawmEm T ¢ A i A E
A ARG 1 HIER w9 OHY
Tiea g T WA ATEAT )
ag ww foa wear & qu fea m
ok Ez T W@ T R W
¢

oft grewe cxAE gEAT AT
 fr oma ¥ @y A CEEE W
wffz @1 esdm qr wAx fEw
WG TEAl AEET 1965 #. .
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ot 7o wre fyidt : § 120 frel-
deT Waw Far g W
Tl WERW WA 1 9§ &A@
oy £ 7

weae wT ¢ IE O ag T g,
IR IEN ot qgr A & 1 ww
Hoarew qwww Had o forw &9

ot ATy off 7 AT o &
e # A IAH R, @ &

!ﬁﬂ'omom: ﬁiw fis
120 fedrter sfagear ¥ et o
mfear somr ST E o

it s mifedt w120 fest-
#ET 9T mET W™ A1
it oA ge wfiT go AT A 65
F4T W ITE AR 65 F 75 ¥7 AP

it Ho oo frady : ¥y ATy
w1 oo &, w@ufaar §
‘The first substantial step will
be a speed of 120 km. ph”
When 1s this first step going to be
taken?

Mr. Speaker: He has answered It
Next question,
ot 7o o frRft : WU gwuw
Aty ug g wedfmmr omm g o
“A section of the railway track
is being got ready for field tests
at higher speeds.”
for g e oy dw g
gardt w1 @t & W faedr qai
t drggTEm F e ?

ot oAy gy faeR wora
¥ arw W dw g SEwr
AT |

ot wo o wpmm A amar
Ffardwgd =@M Fat § wow
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i FR FW ¥ aaww wod?
afy wm # A fadgarey ¥ feesh
oI ZA 1w s Ffacar
wriart A arEr ¥ 7

oUW g . QRUREA &
T § AR AT ST AEAT & |

Shrimati Savitri Nigam: 1 under-
stand there has been one department
in the railways which was; meant for
slewing down the speed in order to
avoid accidents, of course. May I
know what would be the relation-
ship between these two departmoents—
this department and the department
which has been opened to increase
the speed?

Mr, Speaker: How can there any
relation between slowing down and
accelerating?

Dr. L. M. Singhvi: Fxcopting a few
notable cases of acceleration which
have been cited in the statement, the
common run of trains, uarticularly on
the metre gauge continuz {o run at &
snail's pace. May I know whether
the government have any intentions
of accelerating trains on the metre
gauge or transforming the metre
gauge into broad gauge or they want
to keep them always backward?

Shri Sham Nath: The maximum
speed permissible on the broad gauge
is 60 MPH, and on the metre gauge
45 MPH at present. First we arc
having investigation in regard to the
broad gauge. Then, when our ex-
periments prove successful, we will
come to the metre gauge.

Dr. L. M, Singhvi: I dv not want
to know the rules, I want 1o know

what is intended to Le done on the

metre gauge.

Shri Sham Nath: Nothing at pre-
sent,

Mr, Speaker: He says th-t first a
trial is to be made on the broad gauge
and subsequently they will take up
the metre gauge section.

1114 (Ai) LSD—-2.
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Shri Shivaji Rao 8. Deshmukh: The
question was not as to when the
metre gauge section will be expedit-
ed, but as to what will be done in
that regard,

Shri §. C. Samanta: May 1 know
what sort of improvement will be
necessary for the tracks before the
speed of the trains is increased?

Shyy Sham Nath: There are so
many things that are required to be
done to run trains at a higher speed.
For instance, adequacy of power and
perfor of 1 tives, riding
qualitics of vehicles, strength and sta-
bility of track and bridges in differ-
ent weather conditions, safety at level
crossings, reliable signalling and
adequate brake-power are the things
that are necessary to be investigated.

Shri Bubodh Hansda: The Govern-
ment contempl to i as the
speed of certain trains. By doing so,
I would like to know whether Gov-
ernment contemplates enhancing the
passenger fare also?

Mr. Speaker: That
question,

oft wrft ;. F1 HA AwIEm @w
TAATY KT AT wOT fE a@ w19 Famar
% samar 60-65 W wfr &%
Fr TEATT & temfemi wsmy wwE Ar
= & v ferhy veme & mfent
w1 wAT geT

is a different

ot s e FOTET # owmar
TEATT WAT 60-R5 HIW R AT ww
T wn #T 1 5-20 AR A E awA
¥ 1 gz deiE o A% T Tagfar

LAl

et AT OR sprear
Farr d 1 ®T A W omA

weaw witYT © 1 g @y
qem A Ewdt Kqu & @ ¢
it ot oF W AR f o
wrg AW #AY # a0 ¥ Fuv wwdd M
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AZATLS & 20 %Y &9 Few e §
FH W AT FIT AAT LD A T A
7 oy s Wga § fr T ww &
=fre wa feadt g1 @

off ™ T AQrSr arAT A
v gmT ¥ I § dEew o A
sarar gl & g A W 3w ®
suraT gt & 1 mfEdt Y e ww §
@ age & wfow F oI e
g ¥ 9g¥  aveww are aifedt &
& &9 = A wfewr wE o F7OAT
we

Shri Basappa: When longer trains
are introduced, the difficulty is about
the length of the platforms. Is any-
thing being done to improve the con-
dition of the platforms also, to leng-
then them and all that, so that the
passengers may not have any diffi-
culty; if so, may [ know what 15 the
estimated cost of lengthening the
platforms where necessary?

Mr. Speaker: Is that also related
to the running of faster trains?

Shri Sham Nath: All that is neces-
sary will be done,

Shri R, 5. Pandey: In order to have
faster trains introduced, may I know
when the tele-communication and
automatic signalling process will be
completed?

Shri Sham Nath: It ig a different
question and I would require notice.

Shri M. R Krishna: Whenever the
question of introducing faster trains
and through compartments comes up
the terminal station of Madras is
always taken into consideration May
1 know whether the Minister would
now consider another important capi-
ta] of the Southern State which also

needs through compartments and
faster trains?

Mr. Speaker: That would also be
looked into,

off vridaw amw - Hd1 "ERAE
a ot ®AATA fe ATy owda w7 wrs
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agrf oy aret g A& ST wgm
f& 3@ Zx 97 w97 Fr migar 2
ol gradT # A1 g7 FA AT arfyi
# 39 AW T THAIT F1 q@AT T0@M
ar AT ¥ v AW oFESE
#t witg amd ar ) &, afx gp AT
AT i g ¢

SOmMAN: q & qge ATa
nFEiE F1 FNT g gAT & oamd
IrE IA F oag @l AT € oy
FAM F I FT FNEAT

Shri P. C, Borooah: In undertaking
this commendable job of the introdue-
tion of faster trains, may I know
whether Government have taken into
congideration the question of those
areas where trains are running very
slow and where passengers are
struggling for standing space; if so,
what is being done in that respect?

Shri Sham Nath:
ent question. That
looked into,

st AT ¢ WA WEned,
WA R EF T A THT 6T AT WAL
faar 3a% fu & w1 weqanz svar
g | a§ mfgai #1 37 w03 £ swacyr
T g AT fiF g afe & gy
w@e 6 o amr Af faeet 2w av
T |qTE T WA o ag wrE AR
art & A ¥ EE gE) wEEw ewl
sgraeqr w30 f& mfzar wo#  faaa
AFG 97 WA A9, A & WG T LF
AT U7 W1 ATE FAT THET WIT AAT
wEEy e i 7

ot wo Wy fplt . aw FAT
& wfed ¥ oA A § Ag A
forgraa & 1

That is a differ-
will also be

off vRvaTeY ¢ IEY IRT WA
=ifem
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oft ooy ;w1 3 S0
foreranr 7t 2 fr $3 misar &=
at § @1 & 37 awe fremr e
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¥ f§ &= sur @ saTET qEEUA A
(¥zeenim)
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ot w# F ool w ommAa # ol
et ff ® AIE TR F )

ot TrtroweE a7 g @
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ot wo a0 Pl :  fom  ATEAT

g7 AW wfeqr |t s 39 9T
a1 wAdT FEm § s gAwr d¥
e F74 1 F1% ¢AATT FraAT AT
w i

o WENY :  IATT AATH WARE
owgash A femam

oft wo wro forerdt : X AT
w1 FEE AEN WA g

TR RENAG . TERT AATH SERET

g o

ot g0 Ave fmrdt : =l W1
AR W17 gRT ¥ Fofad ¥ 3o¥ gAnT
oy afeoft & o erifam v gf #
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F g f dzve § ara s AT
# famr wmoa A1 & wr awen g
fr =z fe7 awg s fem s
ot 34 & wpafasar % @ AEAQ
T FT 7

7 AT A

BHADRA 12, 1887 (SAKA)

Oral Answers 3608

ot RAme dar fe §ooEe
w21, W=vw # 927 Fvav wETH
&1 v g g2d @Edw oA W
mizai & s9%1 =flz w1 AT F9F
1 gifow T WM M E @z ow
AT &1 ATIT YT )

ot Wit oW ;e feRT A
@iz osam 7

ot ;A - wYedw W o1 O8A-
FGz §1 77T ¥ ww 3AR T ATE
"EA A FM@A Fq Wrew qAW AT
femm s

wew wpm ;. F AgEl Al
g ar fay fx ag wamw 2@ §
ar J# |

off ATTAR W1 WA AYETT
FICAGAAT & ®1GT 1 FW A9 AWH
aET v vy a7 gAAmr fw
A FEF AT § WAATT g & AT
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Price of Hard Coke
+
( Shri Marandl:
*396 J Shri 8. C. Samanta:

"7 Shri Suhodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Steel and
Mines be pleased o refer to the rep-
ly given to  Starred Question No.
613 on the 26th March, 1885 gand
state:

(a) whether the decision into the
price structure of hard coke has
since beep taken;

(b) it so, the nature of the deci-
sion; and

(c) if not, the time by which it is
likely to be taken?

The Deputy Minister in the Minis-
try of Stee]l and Mines (Shrl P. C.
Sethi): (a) No, Sir.

(b) Does not arise.

(c¢) A decision is expected to be
taken shortly,
Shri S, C. Samanta: May I know

whether any amount of hard coke is
exported from India and, if so, to
which countries and what is the price
structure?

Shri P, C. Sethi: No, Sir, we are
not exporting hard coke.

Shri S. C. Samanta: May 1 know
whether the representatives of con-
sumerg 8nd producers are being con-
sulted before fixing the prices?

Shri P, C. Sethi: The fixation of
price is taking place from time to
time, At present also there 15 a
demand for re-fixation. We  will
take all aspects into consideration
before fixing the price

Shri Subodh Hansda: Since the
decision has not bezn taken by Gov-
ernment 1 would like to know whe-
ther the steel plants are suffering
any loss and, if s0, what is the loss
per ton?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The steel plants
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produce coke for their own consump-
tion.  Now and then there is a little
surplus which is sold in the market.
Since we have de-controlled pig iron
we are considering whether hard coke
could also be de-controlled. If we
do not take a decision for decontrol-
ling it, then we will have to increase
the price,

st wo w0 fAf : & g s
gt Z, 6 o fama aiw g7 gwT
¥ ®@e F oA AT AT F, A1 THF
OEET G

oft wo wo ¥E : wa faweT
AT MW ATT AT G, AT WA NFATHE
¥ FTF AT RN AYE & "7 wroaf
qI—ua W1 IF F1 g, s gw &
FEZ WE A1TINA FE! FAT F, A0
fEerami & quad) gian ¢, 57 fao
R @R AE |

Shri Shivaji Rao S Deshmukh: Has
the Government's attention been
drawn to the fact that all the elec-
trical undertakings in the country use
inferior varieties of coal and are yet
asked to pay at the rate of high-
grade coal possibly hecause they are
in the public sector?

Shri Sanjiva Reddy: This is a ques-
tion about hard eoke and not coal.
It does not matter. They do demand.

Shrimati Tarkeshwari Sinha: May [
know whether any working group has
been appointed to examine the price
question of this hard coke vis-a-vis
production and, if so. whether that
working group has submitted any re-
port?

Shri Sanjiva Reddy: Yes, Sir; there
is a report. The Government is con-
sidering whether the price should be
increased.

st wme w1 wrew ;. gafg
o ¥ g Ay el & gt # afz
gt ¥, Afra 98 A A9 & A Ww
¥ S A afg g § oAt W o=
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FT AT HTE AN TET §, IH S AW
FTHTHTT F9 TF 4% Tgd Z997 97
gafaaTe F77 w1 frT e EI g ¢

Shri Sanjiva Reddy: We will take
that aspect into consideration, I
think in a few days—I will not say

months—Government will take &
decision about this,
Shri A. P. Sharma: May 1 know

how long the Government will take
to consider the report? Is there anv
time-limit?

Shri Sanjiva Reddy: As I said just
now, in a few days' time,

Japanese offer for Steel Plant

+
J Shri 8. C. Samanta:
| Shrl Rameshwar Tantia:

Will the Minister of Steel am.
Mines be pleased to refer to the rep-
ly given to Starred Question Nu.
278 on the 5th March, 1985 and state:

(a) whether the Japanese parties
have made their proposal for finan-
cial and technical collaboration for
setting up a steel plant in the public
sector;

f{b] if so, the broad features there-
of;

397,

i¢) whether any agreement has
been reached and if so, the terms and
conditions thereof; ang

(d) when the plant is likely to be
set up?

The Deputy Minister in the Minis-
try of Steel apd Mines (Shri P. C.
Sethi): {a) to (d). A Japanese Sur-
vey Team is now in India to study
the possibility of setting up a small
low alloy steel plant in the Neyveli-
Salem arca in the Madras State, in
the Fourth Five Year Plan period.
Their proposals are awaited,

No agreement has been concluded
in this regard.

Shri 8. C. Samanta: May I know
whether this party wanted before,
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that the steel plant should be set up
in Orissa where there is enough wron
ore?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): I do not think
anybody suggested Orissa for the steel
plant.

Y TTAW WY STAT ¢ §qT HIETT
Fwdm A Amgeft el F Ak §
Wt N7 s e ®1 fawrfiw «
? a1 g7 ¥ %1 a7 o) wfuwT g fr oy
TS T W JogaT vaEi W) A, A
aTH AT A awAT Y 7

sft %o wo WS : AT AW W AW
T qAH &, A A Few W7 Aady
# &Y wuar gez fram g Wiz ag I
rart &1 fadern o7 w7 w73 & fam
Ty

Shrimatj Tarkeshwari Sinha: May [
know whether it is a fact that the
Japanese steel manufacturers produce
steel at a much cheaper cost and whe-
ther, in view of this fact, there is any
propasal with the Government to en-
courage the J stee] 1
turers to produce steel in this
country?

Shri Sanjiva Reddy: 1 do not think
they arc prepared to undertake any
big steel plant as their financial re-
sources are limited. We are consider-
ing whether an alloy steel plant could
be sey up with their assistance.

Shri R, Ramanathan Chettlar: May
1 know whether the Japanese Sur-
very Team has submitted its report?

Shri Sanjiva Reddy: They are just
now in that area and it may be a
matter of ten days when they will
come back,

Shri Muthlah: May ! know whe-
ther the Japanese Survey Team has
accepted the feasibility of setting up
at least a medium-sized alloy steel
plant at Salem.

Shri Sanjiva Reddy: They are just
now in Salem. They will come back
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in a week's time. Perhaps, they will
demand & little more time to submit
the report.

Shri Warlor: May I know whether
the alloy steel plant will be instead
of the bigger steel plant at Salem
about which the Minister has been
promising in this House?

Shri Sanjiva Reddy: There is no
question of ‘instead’. The Govern-
ment is considering the setling up of
an alloy steel plant there.

Shri D, C, Sharma: What arc the
requirements of alloy steel during the
Third Five-Year Plan and how far
are we able to satisfy Lhosc require-
ments?

Shri Sanjiva Reddy: 500.000 is the
estimated requirement by the end of
the Fourth Plun. We are trying to
reach that target,

Shri K. C. Pant: Is it not a facl that
our own experts have gune into the
matter of setling up an alloy steel
plant in Salem already and if so, may
1 know whether our experts are asso-
ciated with the Japanese team i in-
vestigating this project?

Shri Sanjiva Reddy: 1 have answer-
ed it in the first question. Our ex-
perts have recommended Hospet area
ag very good; the Salem area as very

good; and Goa also is very good.
The merits of each site have been
placed before the Government, Gov-

ernment wanted io have some morc
information. The Japanese will per-
hups assist us in setting up the plant.

Shri Hem Barua: If we don't look
at the Chair, you take us to task.
But the hon. Minister is looking back
every time,

Mr. Speaker: He should not luok
back. I was going to point out that,
whenever a gquestion is asked from
back, then he looks that side.

Export of Coal

+
Shl P. R. Chakraverti:
ri P. C. Borooah:

.
|8
*398. | Shrl Subodh Hansda:
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| Shrl S. C. Samanta:
Shri Yashpal Singh:
_ Shri Bagri:
| Shri B. K. Das:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Study Group headed by the Director
General, National Council of Applied
Economic Research has called for a
policy declaration in regard to coal
exports;

(b) if so,
thereto;

{e) whether the Study Group has
collected information relating to the
coal requirements of the countries in
South East Asia, Africa and West
Asia; and

Government's reaction

(d) whether the Group has recom-
mended reductlion in shipping charges
und river dues and qualily control to
make Indian coal competitive in
markets abroad?

The Minister of Commerce (Shrl
Manubhai Shah): (a) 1o (d). A
statement is laid on the Table of the
House.

STATEMENT

(a) Yes, Sir. A Study Group was
appointed by this Ministry on Janu-
ary 18, 1965 with Dr. Lokanathan,
Direclor General, National Counci] of
Applied Economic Research at its
Chairman; apart from the represen-
tatives of Ministries and other orga-
nisations concerned, the Study Group
also includes from the industry the
then Chairmap of Indian Mming
Association.

{b) The gquestion of policy declara-
tion iz part of the interim 1ccvom-
mendations already made by the
Study Group. Government do in-
tend to achieve increased exports of
coal as early as possible, as an integ-
ral part of the general export promo-
tion programme,

(c) Yes, Sir,
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(d) The interim recommendalions
mentioned have already been examin-
ed in detail, without waiting lor the
final report of the Study Group which
is now expected by about the end of
October. Certaip decisions have been
taken with a view to making indian
coal compete in markets abroad. The
use of Indian bottoms on payment of
reasonable freight is an integral part
of that programme,

After taking into account all aspects
of the matler, in consultation wulk all
the Ministries and other organisations
concerned, with effect from Septom-
ber 1, 1865, coal exports by steamer
have been canalised through the
MMTC. Also, coal has been inciud-
ed amongst the export items «which
qualify for tax credit certificate— the
rate in its case being 10 per cent.
Railway Board have also extendcd as
regards new ecxport contracls a con-
cession of 20 per cent in the Haillway
freight on cual moved for export to
Kidderpore Docks.

Shri P. R, Chakraverti: May 1 know
whether Guvernment have assessed
the prospects of cxport of coal?

Shri Manubhai Shah: The »esent
exports of coal are 1-1/2 million tonnes.
We propose to raise these to 3-1/2
million tonnes.

Shri P. R. Chakraverti: May | know
what steps have been taken by the
Government in the context of the
recommendations of the Study Group?

Shri Manubhai Shah: We have
granted a tax credit of 10 per cent
on the export of coal. From day
before yesterday we have taken wuver
all exports of coal through MM.T.C.
The Railway Board have also granted
20 per cent rebate on export of coal.

Shrl P. C. Borooah: Since the pro-
duction of coal in the country will
outstrip the demand, may I know
what steps Government have taken
to explore foreign markets for Inciar
coal?

Shri Manubhai Shah: In the current
vear the exports of coal have increas-
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cd and have earned us Rs 4}
croras. In the mext two yeara, we
propose to earn Rs 11 crores out of
these,

Shri Subodh Hansda: May 1 know
in which countries Indian coal is very
popular in competitive prices?

Shri Manubhal Shah: Cuylon,
Japan, Singapore, Pakistan and
Burma,

ot qerre Fey: & o wey o
& ag S e g fe s g aw
¥ OgH A THAGHD W g oolT g
TATAT F SATAT FITA T dEIA § AT
T AFY, few A @ A9g oW 9,
A1 918 ¥ St mwwA A F o gw sy
gt a¥r qefa #1 3w & agy 9w
e

it sopark Wy aE FTEE A R
gt aw i fam feem S a1 B
B I F1 AT W 1 § 1 A ww TR
oA TR AT TR E

st wmgt - & gg @A T
fr aw & Fmdr 37 FEEA o7 aw
feam & o7 g7 aET feaar s
o & o7 arge & e sy £

it sk Wy FWTTT W W JATEA
w1 197 fafmmm == ¢ o1&
#% 1} fafaga 23 owege w7 77 §—
a1} avdE

ot qrft . AET A femer won
kT

oft sk ey - e A o W
LRt A £ i i 8

ot AW W1 wTAW - AR TR
FaF % Wz () ¥ IO H w18,
“Srer” | & ag AT g § fr e
x4 & wud frott & wrgw ¥ frafa &

meqraATal & faww ¥ e g oY
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o fora 3w w1 a@AT weEr 7 oA
ferar &, ag1 o fAafe &7 avEad
war ¥

oft vl g IF wAE A A%
e Aff fomqr i g A T A Ew
a7 grg &1 ft | 3 aaar iy frgramm
A1 WA B JWT §Y AR DR TH
|TEAT & A FIGH KT ATTAG AT KT
F1 IARI OFATE F7F TS BILA THA-
q7 FatA K1 Kiferw a7 Tige | qg
g% afes fopdgomm o7 | 38 "m@
T w7 gaA 16 fomd § § g
ST FT THo UHo Zlo Hio H A far & 1

WRITTEN ANSWERS TO'
QUESTIONS

Export Promotion Counclls

[ Shrl Bibhuti Mishra:

| Shri P. R. Chakravertl:
Shri P. C. Borooah:

, Shri Yashpal Singh:

| Shri Bagrl:

{ Shri Ram Harkh Yadav:

| Shri P. Venkatasubbaiah:

| Shrl Ravindra Varma:

LSlu-hnatl Rennka Barkatakl:
Shri Basappa:

Will the Minister of Commerce be
pleased to state:

*39

(a) whether it is a fact that the
Conversion of Export Promotion
Councils for cashew, mica, shellac,
spices and tobacco into  statulory
commodity boards has been recom-
mended by a Committee appointed by
Government to review the working of
the different Export Promotion Coun-
¢ils, and

(b) if so, Government's decisions

thereon?

The Minister of Commerce (MbOri
Manubhali Shah): (a) Yes Sir. A
copy of the report was laid on the
Table of the House on the 1st Sep-
tember, 1965.

(b) Government have considerer
the report. Government do nnt con-
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sider it necessary to constitute any
separate Commodity Boards for Mica,
Shellac, Spices and Tobacco. The
formation of a Board for cashew, how-
ever, is under active consideration.

Export of Rallway Wagons

Shri Indrajit Gupta:
Shri Yashpal Singh:

Shri D. C. Sharma:

Shri Bagri:

Shri Ram Harkh Yadav:
Shri Raghunath Singh:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Madhu Limaye:
LShrl Ram Sevak Yadav:

Will the Minister of Commerce be
pleased to state:

|
-Illﬂl
0. 3
|
|

(a) whether certain East European
countries  have  expressed their
willingnesg to purchase a large num-
ber of Indian railway wagons;

(b) if so, whether any specific pro-
posals are under consideration; and

() whether it is a fact that prices
of Indian built wagons are higher
than those obtaining in other coun-
tries?

The Minister of Commerce (Nhri
Manubhal Shah): (a) and (b). Yes
Sir, Hungary has shown inlerss' in
the import of Indian wagons.

(¢) The FOB. prires of Indian
built wagons are quite competitive.

Expori of Pepper

Shri Mohammed Koya:

Shri Heda:

Shri Maniyangadan:

Shri Solanki:

N Shri P. K. Deo:

401) Shrl Narasinaie Reddy:
| Shri Raghunath Singh:
| Shri Warior:
| Shrl Vasudevan Nair:
|, Shri Prabhat Kar:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have im-
posed any cnutrol on the export of
pepper by quota sy ;
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(b} if so, the details thereof; and

(c) how it has affected the pepper
trade in Kerala?

The Minisier of Commerce (Shri
Manubhai Shah): (a) to (¢). Gov-
ernment's decision not (o adopt any
broad-based export quota system for
export of black pepper wag announc-
ed in the Press Note dated the 1lth
August, 1965. An extract from the
Press Note is as follows:

Regarding export of bluck pepper,
Government of India were pecotiat-
ing with the two principal black
«pepper producing and exporting
countries for multi-lateral arrange-
ments on price stabilisation and n-
tensification and diversilication of
marketing of this product on a
mutually agreed basis. However, as
these negotiations have su far not
progressed very much s woan expect-
ed some months back and &z therc
are no immediate prospects of an in-
ternational arrangement on this com-
modity, Government have decided not
to proceed with the introduction of
measures to regulate prices or to
adopt any broad-based export guota
system and other connecled rieusures
for export of black peprec. The
export of black pepper will, therefore,
continue to be licensed trezly to any
shipper against presentation of ship-
ping documents through the ccncern-
ed authorities as at presunt

Export of Engineering Products

*402. Shri D, C. Sharmu: Wil! the
Minister of Commerce bc pleasea to
state:

(a} whether the trade delegation
sent out by the Engineering Export
Promotion Council to West Asian
Countries has reported that India
could take a much bigger share of
the market for engineering products
in this region; and

(b) it so, the steps laken or pro-
posed to be taken in this direction?

The Minister of Cotamerce
Manubhal Shah): (a) Yes, Sir,

(Shri
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(b) A statement is placed an the
Table of the House, [Placed in Lib-
rary. See No. LT-4734/65].

Import and Export Regulations

*403. Shri M. R. Krishoa: Will the
Minister of Commerce be pleased to
state:

(a) the total number of cases of
violation of Import and Export Regu-
lations that have come to the notice
of Government during 1964 and 1065
so far; and

(b) the number of them examined
und also the number of persons
punished during the above period?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-4735/65].

Aeromagnetic Survey of Minerals

[ Shrimatl Renuka Barkatakl:
Shri Ram Sewak:
*404. { Shri Kanakasabai;
| Dr. Mabadeva Prasad:
| Shri Mohammed Koya:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact tha: the
USSR has agreed to assist in conduc-
ting an aeromagnetic survey of mine-
rals in India; and

(b) if so, the nature of the assix-
tance that has been offered by that
country?

The Minister of Steel ang Mines
Shri Sanjlva Reddy): (a) Yes, Sir.
The Soviet Government has agreed to
offer assistence for carrying out air-
oorne survey of certain mineralised
wieas of the couniry,

{b) The programme envisages air-
borne geophysical surveys of over
5,70,000 sq. km. grea in eight mineral.
ised regions. It is also contemplat-
ed that an aerial survey unit wil! be
set up in the Geological Survey of
india with the help of Russian equip-
ment and Indian personnel who will
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be trained in course of execution of
this project. The matter is under
discussion with the Soviet authorities,

Small Steel Plants

Shri D. J. Naik:
Shri Kapur Singh:
| Shri Gulshan:
| Shri Solanki:
| Shri P. K. Deo:
305 J Shrl Narasimha Reddy:
"7 Shri Sudhansa Das:
| Shri §. C. Samanta:
| Shri Subodh Ilansda:
| Bhri Rameshwar Tantia:
Shri Madhy Limaye:
lShri Ram Sewak:

#ill the Minister of Steel and Mines
ve pleased lo state:

(a) whether Government are consi-
dering to set up amall economic plants
for steel instead of big steel plants
with a capacity of producing three to
tour million tons of steel;

(b) if so, whether such plants will
be in the private sector; and

(¢) the location of the proposed

planis?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) to (c).
There are no formal proposals as such
to set up small steel pleants in the
country.

Commonwealth Trade Conferenve

*406, Shrimati Tarkeshwari Sinha:
Will the Minister of Commerce be
pleased to gtate:

(a) whether there is any proposal
by the UK. Government to hold g
Commonwealth Trade Conference in
September;

(b) the important subjects which
will be taken up at the Conforence.
and

(e} whether there is any proposal
to have pooled production programme
nf important commodities?

The Minister of Commerce (Bhri
Manubhal Shah): (a) to (c). A pre-
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posal 1o hold a Commonwealth Trade
Ministers' Conference early in 1966
has been mooted and informal con-
sultation; between the various mem-
ber Governmentg regarding the agenda
and other details for the Conference
are in progress,

Sampling and Grading of Coal

[ Shri Sudhansu Das:
*408./ Shri 8. C. Samanta:
JLShrl Subodh Hansda:

Will the Minister of Steel and Mines
be pleased 1o state:

(a) the reasons for delay in imple-
menting the recommendations made
hv the Expert Committee in August,
1962 on sampling and grading of coal;
and

(b) whether Government .aave pre-
pared any time-schedule for the im-
plementation of the recommendaliont
already accepted by Government in
this regard?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The coal
Bourd have initiated uction to imple-
ment the recommendation of the Ex-
pert Committee in respect of samp-
ling, g accepted by Government. As
regards the recommendations regard-
ing grading. there are certain practi-
cal difficulties in implementing them
and the necessary steps to overcome
the difficulties are being examined.
These include:

(i) the fitting in of the prices on
the basis of heat value with
the existing price gtructures;

(i) the setting up of the neces-
sary organisation and procur-
ing of the required equip-
ment. a large part of which
has to be imported.

{b) No time table has been prepar-
ed. Efforts are, however, being made
1 plete the imation ag early

as possible,
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Prices ol Cotton

['Shrl P. R. Patel;

| Shri P. C. Borooah:
*408. < Bhri Sham Lal Saraf:

| Shrl D. 8. Patll:

| Shri Tulshidas Jadhav:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have 1e-
cently increaseq the floor angd ceiling
prices of cotlon of different varieties;

(b) if so, to what extent;
{c) the reasons therefor; und

(d) how far the prices of controlled
and non-controlled cloth have in-
creased consequent on the increase in
the cotton prices?”

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (d). The increase in
the floor prices of cotton ranges from
Rs. 21 to Rs. 28 per quintal (Rs. 75 to
Rs. 100 per candy) and in ceiling
prices from Rs. 14 to Ra. 21 per quin-
tal (Rs. 50 to Rs. 75 per candy) de-
pending upon the staple length. This
has been done with a view to provid-
ing an incentive to the growers of
cotton who have been demanding a
rige in prices in the context of the in-
crease in the prices of other agricul-
tural commodities. The increase is
effective from st September, 1965
and any increase in the market price
of cotton on this account, if it takes
place, will be reflected in the future
prices of cloth. It is estimated that
the increase in cloth prices on this ac-
count is not likely to be more than
1 per cent to 4 per cent.

Export of Coffee

*409. Shri Raghunath Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
Technical Mission of the Inter-
national Coffee Organisation which
visited India early this year has
supported India’s claim to a higher
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=
export quota of Coffee but the Coffee
Board of India has failed to step up
its export; ang

(b) it so, the reasons therefor?

The Deputy Minister in the Minls-
try of Commerce (Shri 8. V., Rama-
swamy): (a) The Report of the
Technical Mission lends some support
to India's claim for a higher export
quota of coffee. The quota can be in-
creased only by the International
Coffee Council but it has not yet taken
up the Report [or consideration. The
annual export quolas have, however,
been fulfilled in their entirety.

(b) Does not arise.

Public Seclor Undertakings

[ Shri Heda:

J Shri P. C. Borooah:
410, | Shri Tan Singh:
| Pr. L. M. Singhvi:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether a Conference of the
Chiefs of Public Sector Undertakings
was held in New Delhi in July, this
year; ang

(b) if so, the main observations
mrade and decisiong taken theraat?

The Deputy Minister in the Minks-
try of Imdustry and Supply (Shri
Bibudbendra Misra): (a) Yes, Sir.

(b) Against the background of scar-
city of foreign exchange it was de-
cided that (i) concerted efforts should
be made lo ensure judicious use of
imported raw materials, devising sub-
stitutes wherever possible and cut
down inventories to the minimum, (ii)
components and equipment now being
imported should be manufactured in-
digenously to the exlent poasible, by
developing indigenous capacity in the
shortest possible time and (iii) efforis
should be made to maximise export
of Anished products.
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Productivity Year

*411. Shri Tan Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether he has made a call for
industrial truce in the context of the
Indian Productivity Year (1866);

(b) the reaction of the employers
and employees thereto; and

(¢) the steps contemplated by Gov-
ernment to remove difficulties for ar-
ranging such a truce?

The Minister of Industry in the
Ministry of Industry and Supply (Shri
T. N. Singh): (a) to (c). The call for
industrial ‘ruce was made in a gene-
ral way in my welcome address at the
lst meeting of the Indian Producti-
vity Year National Committee. No
reactions of employers and employees
lo the abuve call have so far been
‘eceived by the Council Suitable
steps will be taken as soon as the re-
actions are brought to the notice of
Government.

Heavy Engineering Corporation,
Ranchi

*412. Shri P. K. Ghosh: Will the
Minister of Industry and Supply be
pleased to refer to the reply given
to Short Notice Question No. 17 on
the 10th May, 1965 and state:

(a) whether gny flnal assessment
has been made in respect of the tech-
nical and non-technical personnel be-
coming surplus in the Consiruction
Division of the Heavy Engineering
Corporation, Raacli;

(b) if so, the number of such per-
sonnel in each category and how
many out of these have been offered
employment in Bokarg and other Pro-
jects; and

(c) how many of the surplus staff
in different categoriez are being
trained up for other trades?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) Yes, Sir,
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(b) The surplus is only in respect
of the civil engineering personnel and
the position as on 1st June, 1965 was
ag under;

Zonal Engineers . 2
Executive Engincers 9
Assistant Enginesrs 45
Engineer Assistants 90
Overseers (Civil) . . 1

ToTtan . _14'}

With the lapse of time the position
may chanjie either way.

The particulars of surplus hands
have been furnished to Bokaro Steel
Plant, Roadwings of Transport Min-
istry and other projects for absorption
to the extent possible. Results are
awaited.

(c) 20 truck and car drivers have
been train:d as Crane Operators and
some Engineer Assistants have been
put on supervisory jobs to take over
as charge heads in various sections.
A training programme for others is
under consideration. H.E.C. have also
internally absorbed 105 engineering
personnel of different categories,

Increase in Goods Traffic and Speeding
up of Mail Trains

Shri Ram Harkh Yadav:

*418. { Shri Murli Manohar:
Shri H. C, Linga Reddy:
Will the Minister of Rallways be

pleased to gtate:

(a) whether it is a fact that Gov-
ernment expect 50 per cent increase
in the goods traffic and 20 per cent in
passenger traffic during the next Five
Year Plan;

(b) whether the speed of some mail
traing is to be acceleraled to 100 and
150 miles per hour; and

(e) if so, the estimated outlay in-
volved in implementing these mea-
gures?

The Deputy Minister In the Minis-
try of Railways (Shrl Sham Nath):
(a) The Railways’ Fourth Five Year
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Plan awaits the finalisation of detailed
targets for the output of industry and
agriculture and of the export pro-
gramme of the National Plan. It is
not, therefore, feasible to indicate, at
this stage with any certainty the
traffic tarpets but, according to the
present estimates, the increase in
freight traffic is expected to be about
50 per cert. The increase in passen-
ger traffic is also likely to be about
20 per cert.

(b) A policy decision has been
taken to make the trunk routes and
rolling stock running over them fit for
a speed of 100 miles per hour. As a
first stage to the atteinment of this
ultimate speed, proposals are now
under coniideration to make a few
sections of some of the trunk routes
and the rolling stock in use over them
fit for a speed of 75 miles per hour.
The first such section will be Delhi-
Agra where, with effect form 1st
October, 1965 the Taj Express will
be run on the basis of a maximum
sectional speed of 85 miles per hour,

(¢} The estimated outlay for deve-
loping railway capacity to meet the
requirements of the above increase in
goods and passenger traffic is about
Rs. 1980 crores. It is not possible at
this stage to estimate the outlay

ded for impl ting the es
necessary for the targetted increase
in train speeds,

Manufacture of T.V. sets

(Shri P. C. Borooah:

" Shri Bibhuti Mishra:

Shri K. N. Tiwary:

! Shrl N. P. Yadab:

{ Shri Yashpal Singh:

| Shri P. B. Chakravertl:
Shri A. N. VYidyalankar:

| Shri Kindar Lal:

| Shri Vishwa Nath Pandey:
| Shri 8. M. Banerjee:

*414.

Will the Minister of Indusiry and
Supply be pleased to state:

(a) whether a numtber of entrepre-
neurs have submitted lg for
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foreign collaboration
sector;

in the private

(b) if so, how many of the propo-
sals have been accepted gnd how
many relevant letters of intent issued;
and

(c) the total production capacity
of the proposed Plant to be set up and
for how much capacity sanction has
been issued?

The Deputy Minister In the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir,

(b) All the proposals are under
consideration and the recommenda-
tions of the technical officers are
awaited.

(c) The demand of TV. sets is
estimated by the Information and
Broadcasting Ministry at one lakh

during the next five years and Indus-
trial licence has not so far been issued
to any party.

Expansion of Roorkela Steel Plant

[ Shri Rameshwar Tantia:
Bhri Solanki:
Shri P. K. Deo:

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Starred question No. 176 on the
26th February, 1965 and state:

*415,

(a) the total cost of expenditure
involved in the proposed expansion
of the Rourkela Steel Plant;

(b) whether any detailed report for
the expansion has been prepared;

(c) whether he has discussed this
question with the West German autho-
rities: and

(d) if so, the results achieved?

The Minister of Sieel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Central Engineering and Design
Bureau of Hindustan Steel Limited
have in hand the preparation of a
Prujecl Report covering Rourkela's
in the Fourth Plan period

the manufacture of T. V. “sets  with

'beyond 1°8 million ingot tomnes capa-
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clty. The estimated cost of the pro-
posed expansion would be known only
when the Project Report is ready.

(¢) and (d). Preliminary talks were
held in June, 1985 with the West Ger-
man Government regarding the pos-
sibility of further expanding the
Rourkela Steel Plant during the
Fourth Plan. The matter will be
persued after the project report to
cover the expansion proposed has
been examined.

Consortia of Exporters

Shrli P. R. Chakraverti;
( Shrl P, C. Borooah:
| Shri Raghunath Singh:
| Shrimati Tarkeshwari Sinha:
*416.< Shrimatl Sharda Mukerjee:
| Shri 8. C. Samanta:
| Shri Subodh Hansda:
Shri M. L. Dwivedi:
Maharajkumar Vijaya
Ananda:

Will the Minister of Commerce be
pleased to state:

(a) whether a Committee headed
by Dr. A, Ramaswami Mudaliar has
suggested that financial and other
assistance by Governmeni ghould be
'made available for the establishment
of consortia of exporters to eliminate
competition in the export trade;

(b)  whether Government have
mude suitable arrangements to set
up a three-tier system proposed by
the Committee for the encouragement
of efficient marketing units and for
introducing a measure of selectivity;
and

(c) whether the panel of all regis-
tered exporters will be authorised to
resort to priec regulation with the ap-
proval of the Union Government?

The Minister of Commerce (Shri
Manubhal Shab): (a} to (c). A
statement is laid on the Table of the
House. | Placed in Library, See No.
LT-4736/66].
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New Railway Zone

( Shri Tan Singh:
Shri R. Barua:
*418. -{ Shrl Harish Chandra Mathur:
! Shrl P. C. Borooah:
| Shri Bagri:
Will the Minister of Rallways be
pleased to state:
{a) whether there is any proposai
10 form a new zone put of the Wes-
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tern and Northern Railway Zones
with its headquarters at Ajmer; and

(b) if so, the time by which the
acheme will be finalised?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). The workload on
the Railways and its impact on func-
tional efficiency are under constant
review in Board's Office, and if it is
found that for operational reasons or
for purposes of efficiency it is neces-
sary to create another zone, a decision
will be taken on merits. There is,
however, no such specific proposal
under consideration at present.

Accident on Bombay Suburban Train
Bection

1392, Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact tha! 5
passengers were killed and 8 injured
when they hit a bridge near Byculla
Station while travelling in an Electric
Train in Bombay grea on the 31st May,
1965; and

(b) if so, the details of the accident
and the causes leading thereto?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

Name of Scction

Mughalsarai-Chheoki
Chheoki-Allahabad
Allahabad-Kanpur.
Kanpur-Tundla
Tundls-Ghaziabsd
Ghariabad-Delhi .
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(b) It is reporied that on 3lst May,
1965 while train No. 21 Down Bom-
bay--Ambarnath local was running
between Sandhurst Road and Byculla
stations of Central Railway, some
passengers leancd oul in contraven-
tion of regulations and came in con-
tact with steel columns supporting
the girdered roadway at Km 3/7, re-
sulting in this accident.

The Additional Commissioner of
Railway Safety, Bombay held a sta-
tutory enquiry into this accident. His
report is awaited.

poubling of Defhi-Mughal Saral
Track

1393. Shri Ram Harkh Yadav: wil
the Minister of Rallways be pleased
{o state:

tu) whether it is a fact that the
traffic between Delhi and Mughal
Sarai on the Northern Railway is on
the increase;

(b) if so, the measures adopted to
cope with the situation; and

(e} the details of doubling the tracks
on the above roule?

The Deputy Minister in the Minls-
try of Rallways (Shrl Sham Nath}:
(a) Yes. The extent to which the
traffic has increased on Delhi-Mughal-
sarai route is indicated below:—

Total No. of Pussenger/Goods
trains run per day in

1955-56 rgfo-61  1964-h5

24 3 40 5
25 3 4y £
14 a2 2o
20 24 35
14 15 2178
37 43 LR
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(b) and (c¢). To cope with the traffic
it is intended to progressively elec-
trify and double the entire track. The
portion between Mughalsarai and
Chhecki has already becn electrified.
Electrification work is also in progress
on section Chhecki-Kanpur and |Is
expected to be completed by 1986,

So far as doubling is concerned, the
portion between Mughalsarai and
Tundla is already double line. The
Section Tundla-Ghaziabad, except for
the 83 KMs palch between Mehrawal
and Dadri has also since been doubled
and opened for goods traffic. Works
are on hand to double this remaining
portion also.

Hollday Rush in Tralns

13%4. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) the arrangements made by the
Northern Railway to meet the holiday
rush in the last summer months;

(b) whether the advance arrange-
ments made by the Railway Adminis-
tration catered sufficiently and efii-
ciently to the actual needs of the

holiday p s; und

te) the details of the arrangements
made?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Special trains were run
and loads of some trains were aug-
mented,

(b) Yes.

(¢) Following
made:—

arrangements were

(i) Running of 31 special trains
ex. New Delhi to Madras and
Bombay, ex. Varanasi and
Lucknow to Bombay V.T.

(i) Augmentation of loads of 1!
trains to the extent feasible
and justified,

(iii' Opening of 4 additional coun-
ters at the Connaught Place
Reservation Office.
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(iv) Booking was arranged round
the clock at Delhi and New
Delhi.

(v) Extra counter was opened at
New Delhi for issue of stu-
dent concession tickets.

(vi) Time limit for advance reser-
vation in second, third and
third A.C.C. classes was ex-
tended from 10 days to 15
days from 15th April, 1885 to
31st July, 1965.

(vii) Extra staff were posted at the

Connaught Place Reservation

Office, Delhi and New Delly

stations to cater to the needs

of traffic.

Railway Accldent near Bhubaneswar
Station

1395. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

ia) whether it is a fact that two
Hailway Gangmen were killed in a
Railway accident when a light engine
ploughed through them at tre oul-
skirts of the Bhubaneswar Railway
3tation on the 3rd June, 1965; and

fb) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
() Yes.

(b) On 3rd June, 1965 an Up light
engine was proceeding from Bhuban-
cswar station to Retang via the main
line, While entering the cutting
which commences from Km. 439/4-5
the Driver of the light engine noticed
gangmen working on the track and
started whistling. In the meantime
the driver of Down Box Special.
which was approaching the cutting
from the opposite direction via the
down slow line, also started whistling.
‘The light engine and the Down B-x
Special approached the spot, where
the gangmen were working, almosi
simultaneously. It is reported that
the gangmen in their bid to cross the
track at the last moment were run
over by the light engine.
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Jeal Washery in West Bokaro
Co:'%:1ds

1296 J Lr. Mahageva Prasad;
" | Shri Ram Harkh Yadav:

Wil the Minister of Steel and Mines
e pleased to state:

(a) whether Government propose to
#et up a coal washery near Tapin in
the West Bokaro coalficlds during the
Fourth Plan;

(b) if s0. the detalls of the pro-
posed project: and

{(c) the estimated outlay for the
project?

The Minister of Steel and Mines
(8hril Sanjiva Reddy): (a) No, Sir.

(by and (¢). Do not arise.
Railway Expansion in Kerala

1397, J Shri A. K. Gopalan:
7\ Shri Warlor:

Will ‘he Minis'er of Raflways  be
pleased to stale:

(a) the recommendations of the
study team, Kerala Plan Group for
railway expansion in Kerala during
the course of the Fourth Plan;

(b} whether  Government  have

accepted any of their suggestions:

(e} if so, what they are; and

(d) if not, the reasons therefor?
The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (d). The Kerala Government
have made the following proposals
for inclusion in the Railway’s Fourth
Plan:—
(i) Conversion of Ernakulam-
Quilon-Trivandrum M.G. sac-
tion to B.G.
(ii) K Bodi Y via
Peermade and Kumili.
(iii) Tellichery-Mysore.
{iv) Kayemkulam-Ernakulam via
Alleppey.
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(v) Trivandrum-Cape Comorin,

(vi) Kuttipuram-Emakulam wvig
Guruvayoor and Cranganorc,

Proposals for new lincs to be taken
in the Fourth Plan are yet to be fina-
lised in conjunction with the Planning
Commission. The State Government's
proposals will be kept in view, along

with similar proposals from other
State Governments for the Fourth
Plan. In view of the wvery limited

funds now expecied for comstruction
of new lines, whether any of these
proposals will find a place in the
Fourth Plan, will naturally depend on
the priorities they can merit.

Bauxite Deposits in Madras

1398. Shrl A. K. Gopalan: Will the
Minisier of Steel and Mines be pleas-
ed to state:

{a) whether Government sre aware
that large quantities of bauxile de-
posits have been found near Kodai-
kanal, Madras; and

(b) if so, the steps Government
propose to take for exploiting them?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The Geological Survey of India
has started preliminary investigations
in the Palni Hills area from February
1885 and will continue this investiga-
tion during 1865-66. The question of
exploitation of these deposits will be
considered after the result of the in-
vestigation becomes available.

Booking Facilities for Express Tralns
in Kerala
1399. Shri A. K. Gopalan: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have re-
ceived any representation fiom the
public requesting for booking facilities
for Express Trains in Chervatur,
Cannanore District, Kerala where
Express Traing stop for watering; and

(b} it 80, the action proposed to be
taken in the matter?
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The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Siongh): (a) and (b). No representa-
tion has been received from the pub-
lic but as the West Coasi Expresses
stop at Charbattur for loco purposes,
the Railwav of ils own accord is con-
sidering the question of permitting
booking of passengers by these trains,

Over-bridge near Alwaye Rallway
Station

1400, Shri A. K. Gopalan: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have rc-
reived any representation from the
public requesting for the construction
of an over-bridge near the Alwaye
Raiiway Station; and

(b) if so, the steps Government
proposc to take in the matter?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). There has been no repre-
sentation from the Puhlic for a read
over-bridge near Alwave Stiation,
There already cxist two Road over-
bridges on cither side of Alwaye Sta-
tion. The Municipal Committee, Al-
waye had, however, asked for a foot
over-bridge ncar Alwaye Station for
the use of pedestrians but the same
has been dropped by the State Gov-
ernment duc to pauci'y of funds. It is
understnod that the Government of
Kerala has now under their considera-
tion a proposal for a third over-bridge
at Alwaye. The work will be under-
taken by the Railway as soonas the
State Government finalize the scheme
and allocate funds for their share of
the cost.

Dariba Cupper De-
in Rajasthan

1401. Shri Karni Singhji: Will the
Minister of Steel and Mines be pleas-
ed to refer to the reply given to Un-
starred Question No. 182 on the 20th
November, 1964 and state the decision
iaken for the ¢ cial exploitati
of the Dariba copper deposits in Ra-
jasthan?

Exploitation of
pouits
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The Minister of Steel and Mimes
(Shri Sanjiva Reddy): The National
Mineral Development Corporation has
been asked to prepare a detailed pro-
ject report on the exploitation of this
copper deposit. A decision on the
commercial exploitation of the depo-
sit will be taken on receipt of the
project report,

Intreduction of an Additional Traim
between Bikaner-Delhi

1402. Shri Karni Singhjl: Will the
Minister of Railways be pleased to
state:

(a) whether there is a proposal to
run an additional train between
Bikaner and Dclhi on the Norihara
Railway to relieve the traffic com-
gestion on the present Bikaner-Dulha
Mail; and

(b) if so, when it is likely w0 come
into operation?

The Minister of State in the Minls-
try of Rallway (Dr. Ram Subhag
Singh): (a) Yes.

(b) From 1st October, 1985.

Zinc Smelter Plant at Udalpur

1403. Shri Karni Singhjl: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) the reasons for the Zinc smelt-
ing plant set up at Udaipur in Rajas-
than not going into production so far;
and

(b) the steps being takrn to remowe
hurdles in the matter, if any, so that
the plant could be commissioned
soon?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The Metal
Corporation of India have not beem
able to complete the construction of
Smelter on sccount of financial difi-
culties.

(b) The best manner of overcoming
the difficulties is being actively coe-
sidered by Government.
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Repair of Watches by HM.T.

1404. Shri Hem Raj: Will the Min-
ister of Industry and Supply be
pleased to state:

(a) whether it is a f=ct *het the
Hindustan Machine Tools undertakes
the repairs of the watches of its own
manufacture within the guarantee
period of one year and beyond;

(b) whether it is alsn a fact that
the repair charges for them are too
exorbitant as compared with the open
market; and

(c) if z0, whether Government pro-
pose to revise them according to the
open market rates?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.
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Indo-Ethopian Collaboration

1406 J Shri Moban Swarup:
| Shri Ram Harkh Yadav:

Wil] the Mini:ter
pleased to state;

(a) the details of the Indo-Ethopian
collaboration in  joint ventures in
Ethopia;

of Commerce be

(b) the Indian contribution in the
said schemes and projects;

(c) whether Government have
approved the collaboration of an Indian
Company in setting up a processing
plastic plant in Ethopla; and

(dy if so, the details thercof and
the Indian contribution therein?

The Minister of Commerce (Shri
Manubhai Shah): (a) So far the Gov-
ernment have approved the setting up
of 5 Joint venture projects in Ethio-
pia in collaboration with privatle
Indian parties. These inelude the
establishment of a Textile Mill, a
Razor blade plant, a Soap factory, a
Woollen textile Mill and a Plastic
Processing plant.

(b) The Indian contribution in all
these projects totals Rs. 580 million.

{c) Yes, Sir.

(d) This preject. too, is an Indo-
Ethiopian Joint venture and will in-
volve a total equily investment of
Rs. 1 million. Of this the Indian party
will contribute about Rs. 3 lakhs in
the form of plant and materials to be
exported from Indin. The project will
I» managed by the Indian "party for
an initial period.
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Surplus Stores
1407. Shrimati Ramdularl Sinha:

Will the Minister of Industry and
Supply be pleased to state:

(a) the value of surcius stores dis-
posed of during 1964-65;

(b} the main reasous for their being
surplus to reguirement; and

(c) why the purchases were not
made according to requirements?

The Minister of Supply and Tech-
nical Development in the Ministry of
Industry and Supply (Shri K. Raghu-
ramaiah): (a) Book value—Rs. 2092
croves.

(b) The main reasons for stores be-
ing declared surplus to requirements
are as under:—

(i) Backlog of World War 11
material and equipment re-
turned by units operating in
South-East Asia which were
not required by the Indian
Army Units.

(ii) Changes in the equipment
policy from time to time and
consequent declaration of cer-
tain equipments as obsolete
and supersession of old pat-
tern items by new patterns.

(iii) Changes in
necessitating
equipments.

roles of units
changes in

{iv) The rv-arming and moderni-
sation of the eguipment of
the Army subsequent to the

Chinese Aggression in 1882,

(v} Ageing of the equipments of

limited shelf life.

(¢) Does not arise. Purchases are
made strictly according to the require-
ments known at the time of the pro-
vision review and in sccordance with
the scales and provision factors laid
down.
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Training of Apprentices in Factories

1408. Shri Narendra Singh Mahida:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether he recently stressed the
need for a review of the method of
training of Apprentices in factories;
and

(b) if so, the steps proposed lo ha
taken in the matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir; in
so far as training under the Appren-
ticeship Act is concerned.

(b) After gaining more experience
of training under the Apprenticeship
Act, it is proposed to take up the
matter with the Ministry of Labour
and Employment,

Allotment of Raw matcrials to UP,

1409, [ Shril Yashpal Singh:
'\ Shri Sorendra Pal Simgh:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether his attention has been
drawn to the statement made by the
Chief Minister of Uttar Pradesh while
inaugurating a new galvpnised wire
manufac uring unit in Lucknow on the
15th May, 1965 that Government have
discriminated against U.P. in respect
of the allotment of quota of imported
raw materlals;

(b) if so, how far the statement is
correct; and

(c) the reasong [ir the discrimina-
tion, it any?

The Deputy Minister in the Minis-

try of Industry and Supply (8hri
Bibudhemdra Misra): (a) Yes, Sir.
(b) The Chief Minister has since

discussed the matter with the Minis-
ter of Industry.

(¢) Does not arise.
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Bombay Oxygen Corporation, L.

1410. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) when th: Bombay Oxygen
Carporation Ltd. was formed and
what wag its contemplated plan;

(b) whether the Corporation is not
working according to the original plan
authorised by Government and ig much
behind the schedule;

(c) if so, what check Government
maintain on *he Companies 10 ensure
that they work according to the autho-
rised plans and the schedule; and

(d) the action taken against the de-
faulting firms?

The Deputy Minister in the Minis-

try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) A licence
under the Industries (Development

and Regulation) Act, 1851 was grant-
ed to Shri Babubhai M, Chinai, Bom-~
bay in September, 1980 for the esta-
blishment of & new industrial under-
taking in Greater Bombay urder the
name of style of “Bombay Oxygen
Corporation Ltd.” for the manufac-
ture of the following:

Oxygen 1,62,000 cu. metres per
month  Dissolved  Acctylene.
54,000 cu, metres per month,

The Company was incorporated on the
3rd October, 1860, Another 1§ un-
der the Industries Act was granted to
the firm in May, 1985 for the manu-
facture of Nitrogen gas with a capa-
city of 2,592,000 cu. metres per year.

(b) As would be seen from the

pro-
duction figures given below, the firm
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have not so far been able to achieve
full production of their plants:

Year Oxvgen Dissolved
Gas Acetylene,
(inyo00 cu. (in ovo cu,
metres) 1
1963 161
1964 . 674 102°§
krid 654

1965 (Jan-June} .

(c) and (d). The licensees are re.
fquired to submit to the Government
half-yearly Progress Reiurns to ena-
ble the latter to keep a watch on the
progress of implementation of the
licensed schemes. In cases of delay
in the implementation of the projects,
the circumstances responsible for the
delay are investigated and suitable
action is taken if there is nol suffi-
cient justification for the same, The
reason for not taking any action
against Bombay Oxyren Corporation
Ltd. for not achieving full production
is that the firm have reported that
there i+ not sufficient demand for their
produrts and that they nare working
their plant, within the licensed capa-
city, tn the extent of the demand for
the products, The production of ni-
trogen has not yet been started.

Price of Cement

fShri P. C. RBornash:
1411 1 Shri Vishwa Nath Pandey-
Shri Ram Harkh Yadav

Wil the Minister of Influstry and
Supply be pleased to state:

fa) whether [t is a fact that the
price of cement has been raised agoin
for the third time during the last two
years;

(b) if g0, to what extent; and
(c) the reasons therafor?

The Deputy Minister in the Mints-

try of Industry and Supply (Shri
Bibodhendra Misra): (a) Yes, Sir.
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(b) The F.O.R. price hag been rais-

ed by Rs. 835 p. per metric tonne

with effect from the Ist June, 1965,

(c) The F.O.R. price of cement had
to be raised due to increase in the
cost of production and  distribution
cost of cement due to various factors,
such as increase in railway freight
cost of power and fuel, dearness al-
lowance to workers in cement indus-
try ete.

Traln Collision at Hawaipur Station
(N. F, 2Iy)

1412. Shri P, C. Borooah: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact thal two
goods trains collided at Hawaipur
Station on the Lumding-Gauhati main
line of the North-east Frontier Rail-
way on or sbout 26th May, 1065,

(b) if go, the extent of damage to
life and property involved therein;
and

(c) the circumstances thereoft

The Deputy Minister in the Minis-
try of Rallways (Shrj Sham Nath):
(a) The accident occurred on 25-5-65
at Hawaipur station.

(b)Y As a result of this sccident 3
railway employees sustained minor
Injuries,

The cost of damage to railway pro-
perty was estimated at approximately
Rs. 1,800,

{c) The accident was due to recep-
tion of both the traing on the same
line.

Canductors on Western Rallway
Express Traing

1413. Shri Yashpal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that con-
ductors are not provided on the 3 Up
and 4 Down Western Railway Express
trains ruoning be‘ween Delhi and
Ahmedabad;
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(b) if so, the reasons therefor; and

{c) whether Government will
consider the matter?

re-

The Minister of State in the Minis-
try of Railways (Dr. Ram Sobhag
Bingh): (a) to (c). For reasons of
economy, Conductor Guards are not
provided on all Mail and Express
trains. However, as there was » per-
sistent demand for provision of Con-
ductor Guards on some of the trains
on which they had not been provided,
the gquestion was reviewed recently
by the Western Railway Adminitra-
tion and Conductor Guards have been
provided on 3 Up and 4 Dn. Delhi
Expresces between Ahmedabad and
Palanpur with effect from 10-6-1865.
The question of providing Conductor
Guards between Palanpur and Delhi
also is under consideration.

Train Driver refusing to Shunt Mili-
tary Traim at Jamnagar

[ Shri Yashpal Singh:
| Bhri Bagri:
u“"j Shri Kanakasahai:

| Shri Mohammed Kwva:

Will the Minister of Rallways be
pleased to state:

(a1 wnether it is a fact that u rail-
way engine driver refused to run his
engine for shunting a military train
at Jamnagar on the 14th May, 1965;

(b) if so, the reasons therefor; and
(c) the action taken in the matter?

The Minister of Siate in the Minis-
try of Rallways (Dr. Ram Sgbhag
Singh): (a) It is correct that a rail-
way engine driver at first refused to
perform shunting on an Military
Special at Jamnagar. He was, how-
ever, finally purchased to do the
et is incident happ i on
5-5-1965 and not on 14-5-1865.

(b) Not known,

{c) The driver was arrested under
Defence of India Rules on 14-5-1965
ang is in jail. He has been conse-
uently placed under suspension frem
4-5-1985.
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Diva-Panvel Rail Line

1416, Shri Bagri: Will the Minister
of Rallways be pleased to refer to
the reply given to Unstarred Question
No. 675 on the 5th March, 1965 and
Mate:

{a) whether the feasibility/viability
of extending the Diva-Panvel rail
tine up to Dasgaon/Ratnagiri has been
finalised; and

(b) if so, the details thereof?
The Deputy Mimister in the Minis

#ry of Rallwayy (Shri Sham Nath):
€a) Not yet

{b) Does not arise.
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Bellary-Hospet Iron Ore Miwes

Shrl Bubodh Hanasda:
Shrl S. C. Bamanta:
Shrimati Savitrl Nigam:
Dr. P. N. Ehan:

[ Shri M. L. Dwivedi:

1418.

Will the Minister of Steel and

Mines be pleased to state:

(a) whether the study of the
Bellary-Hospet area in Mvsore for the
establishment of a mechanised iron
ore mine has been completed;

(b) if so, whether it is feasible to
establish the mechanised ore mine
there; and

(c) whether any other similar pro-
posal is under study and if so, in
which areas?

The Minister of Btecl and Mines
(Shri Sanjiva Beddy): (n) No, 8ir.
Detailed prospecting of these deposits
is in progress.

(b) The establist tof h
nised mine will depend upon the re-
sult; of prospecting.
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(e) Feasibility reports/projects re-
ports have also been undertaken in
respect of iron ore mines in the fol-
lowing areas:

(i) Malangtoli area
(ii) Barajamda area ; Orissa State.
(iii} Meghahataburu J

(iv) Bailadila area—Madhya Pra-
desh,

Regional Serlculture Research Cenire

Shri 8. C. Samanta;:
Shri Subodh Hansda:
1419, .s Shri M. L. Dwivedi:
Shrimati Savit:i Nigam:
[.Dr. P. N. Khan:

Will the Minister of Commerce be
pleased to state:

(a) whether it is m facl that a
Regional Sericulture Research Centre
is proposed to be sct up in India as
decided by the International Silk
Congress which met at Beirut;

(b) whether any broad scheme has
becn chalked out in this regard; and

ic) if so, the main features of the
scheme?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy}: (a) to (c). The Interna-
tional Sericultural Commission at its
conference held at Beirut in April,
1965 decided to sct up three Regional
Centres—one each in Lebanon, India
and Japan. The one to be set up in
India is intended to serve South-East
Asian regions excluding the People’s
Republic of China, The precise func-
tions of these Centres as also the
financial imp'ications of setting up of
the proposed Centre in Indla have
not yet been worked out as the Cen-
tral Silk Board are still awaiting
further details in this regard.
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World Bank Study regarding subeti-
tution of Oil for Coal

("Shri Marandi:
| Shri Utiya:
1420, { Shri Rameshwar Tantia:
Shri 5. C. Samanta:
[Shr{ Subodh Hansds;

Will the Minister of Steel and
Mines be pleased to refer to the reply
given 1o Unstarred Question No. 73
on the 19th February, 1965 and state:

{a) whether Government have con-
sidered the recommendations of the
World Bank study team regarding
the substitution of oil for coal; and

(b) if so, the reaction of Govern-
ment in the matter?

The Minister of Sieel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The matter is still under con-ideration
of the Government.

Manufacture of Salt at Farukh

Nagar (Punjab)
J Shri Marandi:
121 3 Shri Utiya:
Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Unstarred Question

No, 1602 on the 26th March, 1965 and
state the progresy since made to
manufacture salt from brine water at
Farukh Nagar in Gurgaon district
(Punjab)?

The Deputy Minister in the Minis-
try of Industry and Sapply (Shrk
Bibudhendra Misra): The matter is
still under investigation.

Newsprint Plant in Punjab

Shri Shree Narayan Das:
Shri Daljit Singh:

Will the Minister of InA-~«iry and
Supply be pleased to reicr to the
reply given to Unstarred Question
No. 3263 on the Tth May, 1965 and
state:

(a) whether the termg of collabora-
tion for the floatation of the joint
venture regarding the setting up of
the Newsprint Plant in the Himals-

4z,
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yan Beas basin of Punjab have been
finalised; and

(b) if so, the rc ult thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Not yet, Sir.

(b) Does not arise.

N.CD.C. Low-grade Coal

1aes. [ Shri Vidya Charan Shukla:
" Shrl R. 5. Pandey:

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Unstarred Question No. 2528 on
the 23rd April, 1965 and state:

(a) whether any progress has been
made by the National Coal Develop-
ment Corporation in disposing of the
stock of their low-grade coal; and

(b) if so, the results achieved?

The Minister of Stee] and Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes There has been some improve-
ment, as will be seen from the fact
that the monthly average overall des-
patches from Fehruary to June 1965
has heen 7.36 lakh tonnes as against
the average of 649 lakh tonnes dur-
ing six months prior to that,

President’s Awards to Public Secter
Industrial Undertakings

Shri Rameshwar Tantla:
14M. < Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Industry :nd
Supply be pleased to refer to the
reply given to Unstarred Question
No. 71 on the 19th February, 1063
and state:

(a) whether the proposal to work
out a better comparability basis for
giving President’s awards to the Pub-
lic Sector Industrial Undertakings has
been considered by the Government;
and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
&y of Industry aod Supply (Shrl
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Bibudhendra Misra): (a) aud (b).
The matter is unde: wo., o -onsidera=
tion.
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New Steel Plant

14%6. Shri 'R. 5. Pandey: Will the
Minister of Steel and Mines be pieas-
ed to state:

(a) whether Government have held
preliminary discussions with the
representatives  of France, West
Germany and Belgium regarding the
set‘;i.ng up of a stee]l plant in India;
an

(b} if so, the oulcome thereof?

The Minisier of Btes] and Mines
(Shri Banjiva Reddy):; (a) and (b).
Certain French parties have shown
interest in exploring the possibilities
of setting up of a steel plant in this
country, They have been told that col-
laboration|assistance could be consi-
dered provided flnance on suitable
terms could be arranged. No specific
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proposal has however so far been re-
ceived from these parties.

Vending Contracis on North Eastern
Rallway

1427, Bhri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) the change, if any, made in the
terms and conditiong for the grant of
the vending contracts at the Railway
Sitations on the North Eastern Rzilwav
from 1st April, 186 to date for their
unsatisfactory performance or termi-
nation of contracts;

(b) the number of the old vending
contractors who have got their con-
iracts renewed; the number of con-
tracts which have been cancelled or
holdings changed due to their unsatis-
factory performance or termination
of their agreements from 1st April,
1964 lo date on the North Eastern
Railway and at which stations; and

(c) the termg of giving thesc ven-
ding contracts to the new entrants?

The Minisier of State In the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) No change has been
made in the terms and conditions for
the award of vending contracts, In
accordance with the rules already in
force, unsatisfactory working cn the
part of the contractors i: viewed se-
riously and severe action, such as
imposition of fines or termination of
contracts, ig taken as warranted.

{b) Information is being collected
and wil] be laid on the table of the
Sabha.

(c) As stated in answer to (a), there
{4 no change in the terms when con=
tract: are allotted to new entrants.

Passenger Amenities on N.E.
Rallway

1428. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

(a) the passenger amenities pro-
posed to be provided at rallway
stations between Sonepur and Gorakh-
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pur and Allahabad Junction to Bhatni
Junction on the North Eastern Raul-
way during 1965-66; and

(b) the total amount sanctioned in
this behalf?

The Minlster of State in the Minis-
try of Raillways (Dr, Ram Subhag
Singh): (a) A statement is laid on
the Tabie of the House, [Placed in
Library. See No. LT-47'8/851.

(b) A sum of Ra. 14 lakhs has been
sanctioned for provision of amenities
uat  stations between Sonepur and
Gorakhpur, and Allahabad Junction
and Bhatni Junction, out of which ap-
proximately Rs. 7 lakhs are proposed
to be spent during 1965-86.

Dead Bodies found in NE. Rallway
Compartments

1429. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) the number of dead bodies
found in the Railway compartments
on the North Eastern Railway during
the period from 1962 1o 1965, so far;

(b) the number of dead bodies
identified and the number of thoze
which remained unidentified;

{¢) the number of cases in  which
culprits have becn grrested; and

(d) the steps proposed to by taken
to prevent such incidents in future?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) 33 upto June, 1965

(b) 3 dead bodies were identified
and 30 remained unidentified.

(e} A culprit was arrested in one
case only,

(d) Prevention and delectinu‘of
crime against person on Rly. trainé
and in railway premises is the respon-
sibilty of Govt. Railway Police under
the State Gowts. Close cooperation i
maintained by the RP.F. with the
Govt. Rly. Police and the State Govis.
at all levels for the control of crime
and their attention is promptly drawn
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lo any serious crime that occurs and
to any increase in criminal activities
in any particular area or train for
taking remedial measures. The Rlys,
have also adopted some preventive
security measures in passenger train

compartments for the safety of the
travelling public.
Co-aperative  Credit  Societles and

Consumer Stores on N.E. Railway

1430. Shrl Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:
(a) the number of Co-operative

Credit Societies and Co-operative
Qonsumer Stores functioning at pre-
sent on the North Eastern Railway:
and

(b) the number of such stores propo-
sed to be opened during the remaining
part of the Third Plan and Feurth
Plan period respectively?

The Minister of State in the Minis-
try of Raliways (Dr. Ram Subhag
Singh):

(a) Cn-operative
Credit Societies 3

Co-operative
Consumer Stores 1

(#) During the remaining
part of the Third Plan.

Co~operative Credit

Co-operative Consumer

Stores . . . 23

During the Fourth Plan period :

Co-operative Credit

Societies . . Nil

Co-operative

Consumer Stores The number of
Stores  left for
organisation out
of 23 Stores

for

Third Plan
period.
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Railway Accidents

("Shri Vishwa Nath Pandey:

| Shri Krishnapal Singh:

| Shri P. C. Borooah:

{ Shri P. R. Chakraverti:
Shri Ram Harkh Yadav:
Shri Madhu Limaye:

| Shri Bam Sewak Yadav:
Shri Prakash Vir Shastri:

! Shri Daljit Singh:

| Shri Sadhu Ram:

1431

Will the Minister of Rallways be
pleased to state:

(a) the number of railway acci-
dents which occurred since 18th
March, 1965 (Zone-wise) up-to-date;

(b) the causes thereof;

(¢} the loss of life and property
sustained by the Rallways (Zone-
wise); and

(d) the compensation paid by the
Railways (Zone-wise)?

The Deputy Minister in the Minis-
try of Rallways (Shrl Sham Nath):
(a) to (c). A staternent is laid on the
Table of the House. [Placed in
Library. See No, LT-4738/65).

(d) Nil so far.

Imports from Arab Countries

143z, J Bbrl P. B Chakraverti:
" | Shri P. C. Boropah:

Will the Minister of Commerce be
pleased to state:
(a} whether Government have

finalised any scheme for stimulating
its imports from the Arab countries
of commodities like petroleum pro-
ducts, rock phosphates and raw
cotton; and

(b) if so, the main features of the
scheme?

The Minister of Commerre (8hui
Manubhai Shak): (a) and (b). Gov-
ernment have conciuded trade agree-
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ments/arrangements with some of the
Arab countries such as U.AR., Moroc-
co, Tunisia, Iraq and Jordan provid-
ing for imports of these and other
items. In the case of imports of
agreed items from U AR, payment is
made in rupees:. ST.C has an arrange-
ment with Tunisian organisation pro-
viding for payment for impcrts of
ugreed items in rupees, In the case of
the other countries the two sides have
agreed to facilitate imports from
either side upto agreed limits.

Export of Tea, Jute and Cotton

J Shri P, R. Chakravertl:
"ulﬁhrl P. C. Boroosh:

Wil the Minister of Commerce be
pleased to state:

ta) whether Government  have
finalised any scheme to meet the
challenge from China, Japan and
Pakistan with respeet to tea,  jute

and cotton exported from India; and

(b) if so, the main features of the
scheme?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). As far
as ten is concerned, Indian black tea
meets with practically no competition
from China, Japan and Pakistan, ex-
ports from these countries being neg-
Iigible._lt is only in the green tea
consuming countries that some quant-
ities of Chinese and Japanese green
teas are imported. The possibilities of
exporting Indian grecn tea to these
market: are being carefully examined
and steps are being taken to evolve
suitable grades of green teas. Tax cre-
dit to the extent of 5 per cent has been
granted for export of green tea.

It has been decided to allow tax
eredit certificates to exporters of jute
manufactures upte 2 per cent of the
foreign exchange earnings from jute
goods,

Since exports of only Bengal Deshi
Cotton and other non-spinnable var-
ieties such as Zoda, Yellow picking
and comilla are permitted from India,
the stion of any petiticn from

SEPTEMBER 3, 1965

Written Answers  365g:
the other countrieg exportinz staple
varieties does not arise.

Export of Non-traditional ltems

tm.f Shri P. R. Chakraverti:
7 Sbri P. C. Borooah:

Will the Minister of Commerce be.
pleased to.state:

(a) whether Government
finalised any scheme for
high export targets by
the transactions in
items; and

have
realising

augmenting.

non-traditional

(b) if so, the main features of the
scheme?

The Minister of Commerce (Shri.
Manubhai Shah): (a) and (b). The
Government have not formulated any
specific scheme for achieving high
export targets by augmenting the
transactions only in non-traditional
items. The various measure: of ex-
port assistance and expo.t promotion
now in operation aim at stepping up
exports of various categories of pro-
ducts, traditional and non-traditional.

Attempts are also being cortinuous-
ly made to achieve higher foreign ex-
change earnings by improving on the
unit value of export products, One
way of improving the unit value
would be by bringing aboat a higher
degree of proce:sing than at present,
as for example, by pelletisation of iron
cre, for export. In this context, the
Indian Institute of Foreign Trade is
conducting some specialised studies.
The EP. Councils and the Commo-
dity Boards have also been asked to
devote special attention to the pro-
blems involved in further and better
proce:sing of products for exports.

Another way of increasing the unit
value and thereby ensuring exports on
a sustained basis is to improve the
quality of the exported products.
Constant efforis are, therefore, also
being made In this direction by bring-
ing in more and more commodities
under the purview of the Export
(Quality Control and Inspection) Act,
1t is also our constant endeavour to
push up more and more exports of
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finished products of our new engi-
neering and chemical industries and
.other manufacturing industries.

Modern Signalling Techniques

1435, [ Shrimati Savitri Nigam:

" Shri P. R, Chakraverti:
Will the Minister of Rallways be

‘pleased to state:

{a) whether Government have de-
cided to introduce modern signalling
techniques on the Railways on a
wide-scale in the Fourth Plan;

(b) the particulars of the scheme
outlined and the financial invest-
ment  that is proposed to be made;
and

(e) whether electronics are expect-
ed to be brought Into use in signalling
and tele-communications?

The Depuly Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes,

(b) Some of the schemes
consideration are: .

Provicion of Route Relay Inter-
locking et major yards;
Mechanisation of hump and pro-

under

vision of retarders in big
marshalling yards;
Automatic Train Control on

selected trunk routes;
Centralised Traffic Contro] on
busy single line sections;
Automatic  signalling on busy
double line zections;
Tokenless Block working on
certain single line sections;
Microwave multichannel Commu-

nication between important
centres,
‘The financial investment under

consideration for purely sig-
nalling and telecommunication
works is of the order of Rs. 55
crores.

{c) Yes.

L)
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Rall- cum -Road Bridge over the Ganga
near Patna

Shrl Bibhutl Mishra:
Shri P. R, Chakraverti:
Shrimati Savitrl Nigam:
1437, { Shri Yashpa| Singh:
| Bhri Bagrl:
| Shrl Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:

Will the Minister of Railways ba
pleased to state:

(&) whether it is a fact that the
construction of a rail-um.-road
bridge over the Ganga near Patna
has been sanctioned;

(b} if s0, the estimated expenditure
on this project; and

(c) the benefits likely to eccrue
from the construction of this bridge?
The Depuiy Minister In the Mimis-
try of Rallways (Shri Sham Nath):
(a) to (c). There is no proposal so far
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either from the Government of Bihar
or from the Union Ministry of Trans-
port for the construction of rail-cum-
road bridge over the Ganga at Patna.
However, from the point of view of
reil transport, the existing rail-bridge
near Mokameh is considered sufficient
to meet the needs of traffic in the
area.

Allocation of Pig Iron te Foundries

1438. Shrl S. M. Banerjee: Wil] the
Minister of Steel and Mines be pleas-
ed to state:

Written Anmnwers

(a) whether it is 8 fact that pig
iron i: being allocated to some of the
foundries in quantities far in excess
of their licensed capacities and alio
to unlicensed foundries which are
manufacturing cast-iron sleepers and
other railway castings;

(b) if so, whcther such an alloca-
tion is permissible under the rules;
and

{c) if not, the action taken against
the firms and persons responsible for
such violations?

The Minister of Sieel and Mines
(Shrl Sanjiva Reddy): (a) to (c). As
the control over price and distribu-
tion of pig iron and ingot moulds has
been withdrawn with effect from 20th
August, 1085, any foundry can now
get pig iron without a qunta certifi-
cate or authorisation. Prior to decon-
trol, allotment of pig iron to foundr-
ies was made within the maximum
limit of assesseq capacity as recom-
mended hy the =ponsoring authority
of the Licensed foundry. In the case
of Sleeper Manufacturers., allotment
were made to the extent of the
quantity recommended by the Railway
Board Supplies made to foundries
in excess of their assessed capacity or
allotment were subject to adjustment
against their future entitlement

Melattur-Ferok Rallway Line in
Kerala
1439. Shrl Mohammed Koya: Will

the Minister of Railways be pleased
to state:

(a) whether it is a fact that
Kerula

the
Government have suggested
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the inclusion of the Melattur-Ferck
Railway line in the Fourth Five Year
Plan; and

(b) if so, Government's reaction
thereto?
The Deputy Minister in the Minis-

try of Rallwuys (Shri Sham Nath):
(a) No.

{b) Doeg not arise.

Package Programme for Trade among
Developing Countries

1440. Shrimati Tarkeshwari Sinha:
Will the Minister of Commerce be
pleased to state:

(a) whether India has proposed a
package programme for encouraging
trade among developing nations in the
specia! working group meeting of the
GATT,; and

(b) if so, what arc the specific pro-
posals?

The Ministey of Commerce (Shri
Manubhai Shah): (a) No. Sir, A
number of tentative suggestions have
bern made by the representatives of
India and other less-developed coun-
tries during discussions in the GATT.
The feasibility of adopting some of
these proposals in a programme for
increasing trade amongst the develop-
ing countries is being examined by a
working party appointed by the
GATT.

(b) Does not arise.

Tralning to Indlan Technicians in
Soviet Aldeq Steel Plutits

J Shri Yashpal Simgh:

| Shri Hem Barus:

Will the Minister of Steel
Mines be pleased to state:

(a) whether he had any discus-
sions in Moscow regarding the
training plans for Indian technicians
working in Soviet aided Steel Plants;

(b) if so, whether it is a fact that
the Soviet experts were critical of
Indja's present training plans as be-

1441,

and
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ing inadequate to meet the long-term
requirements of the projects concern-
ed; and

(e} the reaction of the Government
in the matter?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) to (c¢), The
question of training of technical per-
sonnel working at the steel plants
was discussed with a view to sultably
orienting  existing  training  pro-
grammes 50 as to meet the nceds of
the future. Some of the suggestions
made are being followed up

Develop t of Machine Building
Industries
{Shri Daji:
) Shrimati Vimla Devi:
1442. | Shri Warlor:
1]

Shri Prabhat Kar:
| Shri Vasudevan Nair:

Will the Minister of Industry and
Supply be plensed to sta'e:

(a) whether any schemes have been
worked out for the development of
machine huilding  industries during
the Fourth Five Yeor Plan;

(b} if su, the main features there-
of; and

() the role that has been assigned
to the private se-tor in the develop-
ment of these industries?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c).
WVarious Schemes for establishment of
machine building industries both in
the Public and in the Private Sectors
during the Fourth Five Yecar Plan,
are under discussion Decision on
these schemes will be taken as roon
as the Plan is finalized,

Amenitles at Nangal Dam Rallway
Station

1443. Shri Dalfit Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 3304 on the Tth May,

BHADRA 12, 1887 (SAKA)
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1965, and state the steps being taken
to provide the proposed passenger and
staff  amenities at Nangal Dam
Station?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): Work of providing flush type
latrines in the 1st and 2nd class wait-
ing Rooms at Nangal Dam has been
sanctioned and is in progress,

Plans and estimates for the follow-
ing works at Nangal Dam Station are
being got ready,

(i} Provision of shed pver passen-
ger platmorm.

(ii) Provision of common sanitised
latrines and bathing facilities.

titi) Provision of additional passen-
ger platform,

fiv) Provision of Ground Hydrants
for washing rakes,

Provision of additional facilities
like porch outside station build-
ing clonk room, Juggage office
more henches on the platform
and book-stall,

(44

fvi} Provision of Third class waiting
hall.

fvii) Goods and Parcel facilities
fviii) Provision of retiring room,

Supply of Cement to Paomjab

1444, Shri Daljit Singh: Will the
Minister of Indostry and Supply be
pleased to state:

(a) the present requirements of
Punjab for cement; and

i{b) the quantity of cement actually
allotted to Punjab during 1064-85 and
1985-68 so far?

The Depaty Minister in the Minis-

try of Industry and Sopply (Shri
Bivudhendra Misra): (8) and (b)
The following figures indicals the
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demand and allotment of cement to
Punjab (under State Quota):

Year Demand  Allotment
{In tonnes;
1964-65 11,47,011  4,89,300

1955-66 (April-
September, 1965)  6,69,846

2,40,000

Tea Gardens in Assam

1445. Shri Maheswar Naik: Will the
Minister of Ci be pl d to
Btate:

(a) whether it is a fact that one
fourth of the total number of Assam's
ten gardens have become completely
uneconomie; and

(b} if so. the action being taken to
revitalize them?

The Dcputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) No, Sir

(b) Does not arise,

Supply of Rail Cars to East Africa

1446. Shrl Heda: Will the Minister
uf Commerce be pleased to stale:

(a}  whether Government have
secured any contract for the supply
of rail cors to East Africa;

(b) if 50, the number of wagons and
rail cars to be supplied; and

(e} the foreign exchange that would
be earned as a resuit thereof?

The Minister of Commerce (Shri
Manubhai Shah}: (a) to (c). An
Indian firm has secured @ contract
for supply of 480 railway wagons to
the East African Railways and Har-
bours Organisation. The total approxi-
mate value of the contract would be
about Rs, 80 lakhs.

Accumulation of Handloom Cloth and
Sllk in the South
rshri Sezhiyan:
Shri A. V, Raghavan:
|_Shri Potlekkatt:
Will the Minister of Commerce be
plensed to state:
(a) whether there has been recently
8 heavy accumulation of handloom

1447
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cloth and silk and art silk handloom
goods in the South;

(b) if so, the extent of accumula-
tion; and

(c) the steps taken by Government
to liquidate the glut?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) Yes, Sir.

(b) About Rs. 4:45 crores worth of
handloom goods in Madras State in
May 1965 representing three months’
production of Primary Societies and
four times normal turn-over of the
Apex Society. Similar accumulations
had taken place in the States of
Andhra Pradesh and Maharashtra,
though not to the same extent

(e) The Reserve Bank of India gave
additional credit facilities to the
Madyas State Apex Soriety for market-
ing of handloom cloth to the extent of
Rs. 100 lakhs against the earlicr limit
of Rs. 70 lakhs. The Madras Govern-
ment gave an advance of Rs. 50
lakhg to the Apex Society for increas-
ed procurement from the Primary
Societies, The State Government
have also announced an additional
rebate on wholesale sale of handloom
cloth by the Co-operative Socielies
for a period of two months from
1-6-1985, which has been since extend-
ed by another two months.

Facllities on N.E. Railway

1448, Shri Bibhotl Mishra: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
tacilities like the number of Mail/Ex-
press trains, number of seats provic_lea
in different classes and the catering
facilities in the trains passing through
Champaran District on the North-
Eastern Railway are less than those
provided op the Eastern Railway;

(b) whether it is also a fact that
the fares oo both the Rallways are
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Fxpress/

the same for the
Mail/Passenger trains; and

(c) if so, whether Government pro=
pose to change the fares acccrding to
the facilities and comforts provided?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8ingh): (a) Provision of facilities
such as number of Mall/Express
trains, accommodation provided in
different Class's, Catering facilities
etc. depend primarily on the pattern
and volume of traffic offering cn a
particular section and not on the
basis of regional or any other consi-
derations. The pattern and volume of
traffic varies even from section to
section on the same railway not to
speak of that between gections on
two differ~nt railwavs, Comparison
of the facilities provided on the rall
sections in the Champaran Civil Dis-
trict of NE. Railway with those ob-
taining on the Eastern Railwzy is
therefore not tenable.

(b) Yes.
{c) Mo,
‘Dry Port' im Delhl
1449. Shri D C. Sharma: Will the

Minister of C ce be pl d to
state:

fa) whether the N~rthern Indla
Regional Export Advisory Committiee
has rec: mmendsd the creation of &
“dry port' in Delhi to facilitale ex-
porters in the reglon; and

{b) if so, the reaction of Govern-
ment to the proposal?

The Minister of Commerce (Shrl

Manubhal Shah): (a) Yes, Sir,

(b) It has not been pnssible to
accept the recommendation of the
Export Promotion Advisory Commit-
tee for Northen Region because of the
following reasons:—

(1) At present facilities of exami.
nation and scaling of export
consignments at the factory
site are granted all over India,
Such facilities are available

1114 (AI)LSD—4
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for excisable goods or poods
under claim for drawback of
duty paid on materials used
in their manufacture or goods
of delicate nature such as
works of art etc, the open=-
ing and repacking of wh.ch at
the port of export would be
dangerous or inconvenient.

Dclhi is already having a
foreign post office and both
the airports at Delhi arc dee-
lared top be customs airports.
Thus, full-fledged customs
facilities for export cf all
articles by post or air to a
foreign couniry are already
available in Delhi.

2

Whater Supply at Patiala Station

1450. Shri A. N. Vidyalankar: Will
the Minister of Railways be pleased
to state:

(a) whether it is 3 fact that com-
plaints have been made to Govern-
ment that at many railway stations
unhygienic water was being supplied
to the public for drinking purposes;

(b) whether it is also a fact that
a medical analysis of the drinking
water supplied from a cooler at the
Patiala railway station showed that
the water was unfit and harmful for
human consumption;

(c) whether it is also 5 fact that
even after this medical report was ob-
tained, the same water continued to
be supplied for several months, and
is still being supplied to the public;
and

(d) if w0, whether Government
nave taken notice of wsuch  serious
apses on the part of the railway Ad-
ministration?

The Minister of State in the Mints-
try of Railways (Dr. Ram Subbag
Bingh): (a) No.

(b) Yes,
(c) No.
(d) Does not arise.
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Production of Textile Machinery

1452, J Shrl Sham Lal Saraf:
"9 Shri P. C. Borooah:

WIll the Minister of Industry amd
Supply be pleased to state:

(2) whether it is a fact that the in-
digenous production of textile machi-
nery has rea.hed an all-time high re-
cord.

(b) if so, the extent of its produz-
tion during 1964;

(c)} the percentage increase in pro-
duc ion over ths preceding decade;
and

(d) how far the country has be-
come self-sufficient in this respect?

The Deputy Minister In the Minisiry
of Industry and Supply (Shrl
Bibudhendra Misra): (a) to (d).
The indigenous production of textile
machinery reached an all tim= high in
1964 when machinery worth about
Rs. 45 crores (including spares and
acceasories worth about Rs. 22 crores)
was produced. The production of such
machinery in 1958 wag Rsa. 7-39 crores,
exclusive of spares and accessories
for which flzures are not readily
available, There has thus been consi-
derable incrcase in production over
th~ last decade. In addition to indl-
genoug production there were also
imports of textile machinery during
1964-85 of about Rs. 22 crores.

LD.Cs. en Rallways

1453, Shri Harish Chandra Mathar:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that hun-
dreds of Railway emplovees who join-
ed Railwavs as Lower Division Clerks
retire ag Lower Division Clerks;
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(b) what ct ation Gover A
have given to this state of affars;
and

{c) whether any other category of
officers retire in the same grade in
which they enter the service?

The Minister of State in the Minis-
try of Hallways (Dr, Ram Subhag
Bingh): (a) No, except a very small
number of clerks in the Accounts
Department on Railways who fail to
pass the Appendix II Exami

(b) 25 per cent vacancics in the
category of Clerk Grade I in the Ac-
counts Department have been reserv-
ed for promotion of Clerks Grade II
on the basis of seniority-cum-suit-
ability, subject to their passing a
simple written test.

(c) Yes.

Public Sector Undertakings

[Shrl A, N. Vidyalankar:
1454, { Shri Bagrl:
{ Dr. L. M. Binghvi;

Will the Minister of Industry and
Supply be pleased 1o state:

(a) whether it in a fact that the
Government have decided to appoint
a qualified Technical Officer to wotk
out details for the development of an-
cillaries in the public sector under-
takings and to guide the anciliary
uni s;

{b) the qualifications which have
been pres ribed for the post and how
the selection will be effected;

(¢} the names of public sector
es'ablishments around which ancil-
laries are to be organised; and

(d) whether all the ancillaries will
be in the private sector and if so,
what special facilities will be made
avai'able to the entrepreneurs?

The Deouty Minis‘er In the Minlstry
of Industry and .Bupply (Bhrl
Bibudhendra Misra): (a) and (b).
There is a Division, with a Director
as its head, in the office of the
Devel t C i , Small
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Scale Industries, whose responsibility
is to organise and develop ancillaries,
both in the public and priva'e sectora
The guestion of appointing g mew
Technical Officer for the purpose does
not therefore arise. Many of the pub-
lie sector undertakings have designat-
ed their own high level technical
officers, for working out details for
development of ancillaries.

(c) As a result of the efforts made
by the Ancillary Division of the Cen.
tral Small Industries Organisation,
significant progress has been made by
the following public sector under-
taklngs in facili the establish
ment of ancillary units:

(1) Hindustan Machine
Bangalore.

(2) Heavy Electricals, Bhopal.

(3) Bharat Electronics, Bangs=
lore.

(4) Antibiotic Factory, Poona.
(5) Antibiolic Project, Rishikesh

(8) Heavy Engineering Corpora.
tion, Ranchi.

Tools,

taking place with
undertakings to

Discussions are
other public sector
take similar getion. -

(d) Tt is Government’'s expectation
that development of ancillaries will,
for the very large part, be in the smald
scale industries private s~ctor. The
following facilitics are admissible to
the small scale ancillary units having
e capital investment over Ra. 5 lakhd
but up to Rs. 10 lakhs:

(i) Technical assistance by the
Small Industrie: Scrvice Ins-
tutes.

(li) Supply of machinery under
the hire purchase scheme of
the National Small Industries
Corporation.

{ifiy Allotment of factories In
Indusirial Estates.

In addition to the above, the follow.
ing facilities are gvailable to small
scale ancillary units having a ecapital
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investment up to Rs. 5 lakhs only,
like any other small gcale unit:

(i) Enlistment under Central Gov-
ernment Purchase Program-
me; exemption from payment
of security deposit; 15 per cent
price preference over large
undertakings for tenders
invited by the Director Gene-
ral of Supplies & Disposals.

(i) Eligibility for allotment of
steel, import quota ete, from
small scale Industries quota of
the State.

Credit facilities from the State
Bank of India and other
sources.

[§11)]

Parcel Office, Jagadhri Station

1455, Shrl Gulshan: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
Special Police Establishment raided
Parcel Office, Jagadhri Railway Sia-
tion in May, 1063;

(b) if so, what was detected; and

(c) the action taken against the
#taff concerned?

The Minister of State in the Min's-
try of Railways (Dr. Bam Subhag
Bingh): (a) Yes,

(b) One Parcel clerk was found
having private cash of Rs. 2:13 on his
person in violation of the extant
Instructions.

() On the basis of the SPE's report,
the competent authority hag initiated
disciplinary proceedings against the
employee,

Cement Factory In Kerals

1456. Shri Manivangadan: Will the
Minister of Industry and Supply be
pleascd to state:

(a) whe'her it is a fact that omly
white cement is prrduced at the e
ment factory at Kottayam in Kerala
Btate;

(b) if so, the reasons therefor;

_ (e) whether any representation has
been received that grey cement should
also be produced at the factory te

SEPTEMBER 3, 1965
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meet the acute shortage of the com-
modity; and

(d) the action taken thereon?

The Deputy Minister in the Ministry
of Industry and Supply (Shrl
Bibndhendra Misra); (a) During 1064,
the Kottayam Cement factory pro-
duced about 49,500 tonnes of portland
grey cement and 11,500 tonnes of
white cement; during 1965 the pro-
duction of grey cement has so far
been nil and about 20,500 tonnes of
white cement only has been produced.

(b) The factory has been permitted
to produce grey as well as white
cement. Production of grey cement
is comparalively uneconcmic, the raw
material used being lime-shells from
a lake, and the operation on a small
scale.

(e) No, Sir.
(d) Does not arise,

Import of Outs

1457. Shrl Krishnapal Singh: Wil
the Minister of Commerce be pleased
to state:

(a) the to'al quantity of ocats im-
ported into India during 1964-65;

(b) how much quantity was for (i)
horse feed and (i) breakfast {food;
and

(c) whether the licences for these
imports were issued to the actus)
consumers or to the contractors?

The Minister of Commerce (Shri
Manubhai Bhah): (a) 1104 tonnes of
oats were imported into India during
1964-65,

(b) and (c). A statement showing
particulars of import licences issued
for import of QOats durine the licens-
Ing periods 1964-65 and 1965.66 (upto
22nd May, 1965) is placed on the
‘Table of the House, [Placed im
Library, See No. LT-4741[65.)
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Mannfacture of Ball and Ralier Bear-
ings
1458. Shrl Gokulananda Mochanty:
Will the Minister of Industry and
Bupply be pleased to state:

(a) whether the existing units of
Ball and Roller Bearing manufac-
turers are capable of meeting the
country's demand for bai and ioller
bearings;

(b) whather all of thein have ob-
tained economic footing; and

{e) it not, the steps Government
prop.se to take to raisg them to eco-
nomic level?

The Deputy Minister in the Ministry
of Industry and Supply (Shri
Ribudhendra Misra): (a) Quanti-
tatively, the present Indigenous pro-
duction is able to meet about half of
the existing indigenous demand for
rolling contact bearings. In terms of
types and sizes, and by value, a large
portion has still to be impurted,

(b) and (c). The units so far licens-
ed have varying capacitics, and are
expected to expand further. With a
wirw to enabling the existing units to
achieve mnore economic levels of pros
duction, Government have placed this
industry on the banned list for pur-
poses of further licensing of new units
and only schemes for diversification or
expansion of the existing units are
being considered for approval on
merits.

Proced for purch
Scooters

[ Shri Surendra Pal Siagh:
| Shri P. C. Borooah:

Dr. Mahadeva Prasad:

Shrl R. Barna:

Shri D. . Mantri:

Shri Basumatari:

Will the Minister of Industry and
Bupply be pleased to state:

(a) whether Government have in-
troduced a new procedurs for the
purchase of cars and scooters to pre-
vent black-marketing in these vehi-
eles; and

of Cars and

1459,

(b) it ®o, the main modifications
introduceq in the pro:edure?

The Deputy Minister in the Minlstry
of Industry and Supply (Shrl
Bibudhendra Misra): (a) Yes, Sir.

(b} The Motor Cars (Dietribution
and Sale) Control Order, 1959 and the
Scooters (Distribution and Sale) Con-
trol  Order, 1960, have recently
been amended as ynder:—

(i) According to an amendment
order, which came into force
from the 20th May, 1963, the
customers are required to book
the orders for motor cars/
scooters only with tre dealers of
the area in which they reside,

(ii) According to two subsequent
amendment orders issued on the
20th June., 1865 and the 26th
August, 19685, every customer
has to furnish along with his
order for a Motor Car/Scooter,
a Post OfMce Savings Bank Pass
Book evidencing  the fact that
he has opened a Sceurity Depo-

sit Account in the Prst Office
for a sum not less than
Rs. 2000/Rs. 250  respectively

and pledged to the dealer with
whom the order is booked. Any
person whose nrder was pend-
fng on the hooks of the dealer
on the 20th June, 195 ix also
required to furnish. within 80
davs from that dat-, a Post
Ofce Saving Pank Pass Book
in leu of the hank pusrantes
already furnished to the dealers,

Passenger Amenities on Southern Rall-
way

1480. Shri Basappa: Will the Minls-
ter of Railways he pleased tc state
the passrnger amenities that an going
tn be provided during  the current
year in Mysore and Hubll Divisions of
the Southern Rallwav?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Sobhag
Singh): A list showing the wvarious
paswenger amenity works thet are
proposed to be provided or have heen
provided Aduring the current year in
Mysore and Hubll Divisiona, W
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placed on the  Table of the House
[Placed in Library. See No. LT-4742/
85].
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Mamufacture of Tractars and PFower
Tillers

[ Sbri A. 8. Saiqal:

| Bhrl J. F. Jyotlshi:
1463, L Shri Wadiwa:

| Shri Chandak:

| Ehrimati Minimata:

Will the Minister of Indusiry and
Bapply be pleased to etate:

(a) the number and names of
Btate Governments/State  Industrial
Corporations, whi:h have applied for
grant of licences for the manufacture
of tractors ang power tillers during
the Third Plan period; and

{b) it so, the number and names of
such Corporations to whom such
Meences have so far been issued?

The Deputy Minister in the Ministry
of Industry and Bopply (Shri
Bibudhendra Misra): (a) and (b). The
undermentioned State Governments/
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State Industrial Corporations applied
for the grant of indusirial licence lor
the manufacture of traclors and
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power tillers during the Third Plan
and the decision taken on these appli-
cations is indicated against ench:

8. Name of Govt./State Industrial
W, Corporation

1. Industrial Development C.rparation
of Orissa, Bhuvencswar.

2. Director of Industries, Punjab.

3. U.P. State Industrial Corporstion,
Kanpur,

4

Director Industries, Mahdya Pradesh  Tractors.

Item applied for Whetker licence

manufacture granted or pot

Power Tillers. A letter of intent has
been issued.

(i) Power Tillers A letter of intent is
likely to be issued
shortly.

(ii) Tractors. Licence not granted.

Power Tillers A letter of intent 'y
likely to be issued
shortly.

Licence not granted,

Indusirial Licences for Madhya

Pradesh

[8hri A. B. Saigl:
146k 1 Shri J. P. Jyotishi:

Shri Wadiwa:
Shri Chandak:

Will the Minister of Industry and

Supply be pleased to state:

(a) the number of appli:ations fur
th= grant of industrial licences re-
ceived from the private part:es and
recommended by the Government of
Madhya Pradesh during the yecars
trom 1962 to 1985;

{b) the particulars of the applics-
tions recc.ved;

(c) the da'es on which these appli-
eatlons were received; and

(d) the time likely to be taken far
the final disposal of the same?

The Deputy Minister In the Minlstry
of Industry and BSupply (Shr
Bibudhendra Misra): (a) to (d), In.
formation is being collected ard will
be laid on the Table of the House

Export of Prawng

1485 Shri Koya: Will the Minister
of Commerce be pleascd to state:

(a) whether it is a fact that &
large quan'ity of prawms is lying at

the Cochin Port because cf the restrie-
tiong imposed on their import by the
Government of Burma; and

(b) it so, the steps taken by Go-
vernment to find alternate markets
tor the dry prawna?

The Minister of Commerce (Shrl
Manubhai Shah): (&) Such a situation
does not existing at present.

(b) The question does not prise.

Railway Electrification Workers

1466. Shrimati Renu Chakravarity:
Will the Minister of Rallways be
pleased to state:

(8) whether Government are con-
sidering the demand of the Railway
Electrification Workers who  have
bean  working on  different proje:ts
for several years to be declared per-
manent; and

(b) if so, at what stage the matter
stands at present?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Sabhag
Bingh): (a) No.

(b) Does not arise.

Electrification of Luckmow-Ganhatt
Bection

1467. Dr. Mahadeva Prasad: Will
the Minister of Railways be pleased
to state:

fa) whether there is any proposal
for xiendi i of the

& electr
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Lucknow-Gauhati section of the

North Eastern Railway;

(b) it so, when the proposal is to
be materialised; and

(e) if not, the reasons therefor?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
{a) No.

(b) Does not arise,

(e) The trafMic density does not
Justity electrification.

gufere tedt ¥ W gleed

1468. Mo WEAW WA : w47
e 54T 1 1RTAA 1964 F wATCfET
oW HEAT 24 ¥ T & wraw ¥ oy
LGICIAR il O

(%) w3 1964 ¥ @ gEtAT
TR & WA A A'FaE A T
w11 qa1 wiafaa @-gfad & af;
L {44

(@) war qata @ ag ot aw
@ £ZoR & FIT I AAL TH & qAAT-
TR A § AT 4 & qr £ saEedr
wie?

ok swem ¥ wow-EEt (W
w ogat fag) @ (%) WA AT
ot gy fZaAl & dv v frar-
s AT ATAE TF AAT g EEAT
@A F |G @19 W A & A
wWraTy ¥ A # sqaeq Wi 1964 W
i adiE cil

(w) @@for = & = A
T WOy ® AT w2wA T gt
& F grfat & fAY s O
& qrT & glaurai & swwewr § o

SEPTEMBER 3, 1865

Written Answers 3682
ey @A & WEwnt
1469. Wo WEWW wEW : =47

e 941 Tg FF A7 3 AT 0w
-

() vt qg a9 & (& gr@x
T T AR 29 X OT@ Jea i
WIEF A 1A F anw wafem w
m wE gl & ad famaw e
93 A 9FAT  ; WIT

(=) @fz gf, @ q@ mnd § 147
wEH FE A A7

ek dwmn §  walt (Tre
e ogat fag) : (F) A oA
(') &= & =& =3a1

Bhortage of Wagons in Gujarat

[Shri Jashvant Mehta:
J Shri Solankl:

170~ Shri P. K. Deo:

| Shri Narasimha Reddy:

Will the Minister of Raliways be
pleased to state:

(a) whether it is a fact that trade
iy experien:ing great difficulty in
getting wagons in the Western Zone
in Gujarat region for the movemcrt
of cotton, cott.n seeds, china-clay, oil
and salt from April, 1965; and

(b) the steps Government have
taken to remove the difficulties?

The Minister of State in the Min's-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). From April,
1965 onwards there was heavy move~
ment of imported foodgrains and fer-
tilizers from Kandla and the other
two ports in Gujarat, namely, Bhav-
nagar and Navlakhi due to the bunch-
ing of ships as a result of the Long-
shoremen's strike in US A During
the period April to July, 1465 at
Kandla. Bhavnagar and Navlakhi on
an average a total of about 334
wagons of foodgrains and fertilizers
were loaded dally as against 198
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wagons during the corresponding
period of last year, that is, an increase
of 687 per cent. The heavy move-
ment of foodgrains and fertilizers
coupled with th= trouble in Kutch had
some repercussion on the movement
of non-priority traffic in the Bhav-
nagar and Hajkot Divisions. Efforts
have, however, been made to gtep up
loadine of non-priority commodities
iike ectton, cotton seeds, china-clay
ete, During the first 20 days of July,
1965. a to‘'al of 2.146 wagons nf these
commndi‘ies were loaded as compareg
to 1.714 wagons during the corres-
pond'ne period of 1984, The improv-
ed loading is being maintalned.

Stee] Plants

1471. Bhrl H. C. Linga Reddy: Will
the Minister of Steel and Mines be
plrased to state:

(a) the number of steel plants
working at present In India;

{h} ths number of stee! plants pro-
posed to be set up in the Fourth Five
Year Plan; and

fc) whether the targeted quantities
of stesl prodn tinn in  ‘he present
ete~l plants would meet the require-
ments of the country and if not, how
much more stee] has to be produc<d?

The Minlster of Steel and Mines
(Shri Sanjiva Reddv): (a) to fc).
There are at present flve large infe-
grated mild steelworks in India three
of which are being expanded. These
sterlworks are  expected to vield a
trtal production of A-9 millinn tonnes
stee] ingols per annum on cnmpletion

of their present expansion pro-
grammes.
Tt is estimated that the demand

for =terl in the Fourth Five Year Plan
would be of the order of 185 mill'on
tannes of ateel ingots. The existing
steelworks by way of further expan-
sione, as well as  the Bokaro steel-
warks, are expectad to vie'd between
thamas'ves a total production eapa-
ety nf mhout 15 miTlion tons per
annum. For the balance, it is propos-
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ed to set up a new steelworks of about
1’5 million tonnes, However, the
entire steel develupment programme
during the Fourth Plan ig at present
under review,

Export of Tomato and Fruit Juloas

1472, Shri Raghunath Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether tomato juice and fru's
juice are being exported from India;

(b) if so, to which countries and
by which Indian firms; and

(c) the amount of foreign exchange
earned as a result of such expcra
during 1963-84 and 1064-857

The Minister of Commerece
Manuabhal Shah): (a) Yes, Sir.

(b) A statement showing the values
of exports of fruit juices to various
destinations during 1983-84 and 1864-

(Shrt

85 j; placed on the Table of the
House. [Placed in  Library. See
No LT-4745/65]. As exports of fruit
juices do not require licences, the

names of firms exporting this itrm
are not available. No separate statis-
tics of evports of tomatlo juice are
availahle as this is nor  classjfled
soparatelv in the Monthlv Statistics of
the Forelgn Trade of India,

feY The value nf fruit juices evport.
ed during 19A3-64 was R 733 laxng
and that during 1964-635 was Rs. 1373
lakhs,

Mine Labourers in Gua-Jamda Becior
in Bihar

1473, Bhrl M. C. Sov:
Minister of Rallways be
state:

Wil the
pleased to

(m) whether it is a fart that the
m'ne labourers in Gua-Jamda sector
in Bfhar have no transport facilities
in their daily trip to mines from
homes and bazk and are using goods
traing for the same; and

fb) if so, the steps taken in the
matter?
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The Minister of State in the Minls-
try of Raillways (Dr. Ram Subhag
Bingh): (a) No,

(b) Does not arise,
EE.C. Commission

1474. Shri SBurendra Pal Bingh: Will
the Minister of Commerce be pleased
to state:

(a) whether it s a fact that the
E.EC. Commission is unable to parti-
cipete in the Kennedy Rbund of tariff
megotiationy at Geneva under the
umbrells of GATT; and

(b) if so, whether it will affect
India adversely and in what way?

The Minister of Commerce (Shri
Manubbai Shah): (a) In the Kennedy
Round of Tariff Negotiations, indus-
trial and agricultural products are
being examined sparately for the pur-
pose of effecting tariff cuts on them.
In July, 1865, the participating coun-
tries carried out the first examination
of the industrial products of interest
to developing countries, included in
the Exception Lists of the developed
countries taking part in the negotia-
tions. The EEC. Commission took
part in the negotiations in July under
a mandate given to it by the Council
of Ministers of the EE.C. gver a year
ago for negofiations on industrial
products.

The Commission has yet to recelve
a mandate from the Council of
Ministers of the EE.C. to participate
in the negotiations on agricultural
products, The date scheduled for sub.
mitting offers on agricultural products
is 16th Scptember, 1985,

(b} Does not arise.

‘Bhortage of Cement in Maharashirs

[Bhri M. L. Jadhav:
75, { Shri Jedhe:
L Shri Kajrelkar:
Wil the Minister of Industry and
Supply be plessed to state:

(a) whether recently there has
been any complaint of shortage of

from Mah htra State;
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(b) whether it is a fact that the
eonstruction works in respect of wells
and housing have been held over fur
want of cement; and

(e) the efforts made to augment
the supply of cement for Maharashtra
Gtate?

The Deputy Minister in the Ministry
of Industry and Sapply (Shri
Bibudhendra Misra): (a) Yes, Sir.,

(b) 'The allotted quantities of
cement are expect to be utilised by
the State Government in the light of
relative essentiality and priorities of
each demand. In this process some
works of lower priority may have, of
necessity, to be postponed or spread
over a longer period of construction.
The exect magnitude of such cases
cannot be estimated,

(c) All efforts are being made to
augment supply of cement by expedi-
tious sefting up of new units and
greater utilisation of existing capacity.

Overcrowding en Bombay-Delld
Central Eallway Rowte

[ Bhri M. L. Jadhav:
WT8. 1 Shri Jedhe:

Will the Miniser of Rallwayy b
pleased to atate:

(a) whether Governmsnt are awure
of the heavy overcrowding op the
Bombay-Delhi route on the Central
Railway; and

(b) it s0, whether Government pro-
pose to introduce a Janta train on
this route to cope with the rush of
passenger traffic?

The Minitter of Btate in the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): (a) and (b). The need for
the introduction of an additional
train between Bombay VT and Delhi
on the Central Railway route is re-
cognised. The introduction of such
an asdditional train is, however, not
feagible at present for want of line
capacity on various gsections on this
route. Works to increase the line
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capacity on this route are in progress,
on the completion of which the intra-
duction of the additional train will be
considered,

Geological Survey of HP.

1477, Shri Raghunath Singh: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether the Geological survey
of India has indicated extensive
deposits of limestone, copper, rork
salt, gypsum and coal in Himachal
Pradesh; and

(b) if so, the details thersof?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (s) Exten-
sive deposits of limestone and some
deposits of rock salt gnd gypsum have
been indicat:d in Himachal Pradesh
during survey of that region by the
Geological Survey of India. The oc-
currences of copper and coal are,
however, of no economic importance.

(b) The reserves of limestones
have been estimated at about 400
million tonnes more than halt of
which is of high grade. The reserves
of gypsum gre of the order of 1°3
million tonnes, The reserves of salt
in Mandi arc estimated to last for 10
years at the present rate of produc-
tion,

Shipment of Juie Goods to Indenesia

1478, Shri Raghunath Singh: Will
the Minister of Comimerce be pleased
to state:

(a) whether shipment of jute goods
which wag ordered by Indonesia
bas not reached that country and a
claim is being forwarded by Indo-
nesia to India in this connection; and

(b) l.tn.ih.reuoumrdhhom
ing the n
with the eontraci?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). The
shipment of jutc goods to Indonesia
have yet to be completed. No claim
has been received from the Indonesian
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side and the question of dishonouring
the commitment dovs not arise.

Steel Plamt al Heospet

Shri Solanki:
Shri P. K. Deo:
Shrl Narasimua Reddy:
Bhri Sivamurihl Swamy:
Ghri Fusappa:

Will the Minister of BSteel and
Mines be pleased to state:

{a) whether Government's atten-
tion has been drawn to the statement
of the 6th July, 1983 madc by the
Chief Minister of Mysore that the
State might still gc nhead o set up
a steel plant at Hospet;

(b) whether the State Government
have sought the approval of ihe
Centre; and

(c) whether the approval has been
glven?

The Minlslé? of Steel and Mines
(8hri Sanjiva R=ddy): (a) Govern-
ment's attention has been drawn to
certain reports in the Press stating
that the Mysore State might set up a
steel plant at Hospet subject to the
approval of the Government of India.

(b) No, Sir,
(¢) Does not arise.

Stesl Plant in NP

1480. Shri Raghunath Singh: Wil
the Minister of Bteel and Mines be
pleased to state:

(a) whether the Government of
Madhya Pradesh is pressing the Cem-
tra] Governmant to sel up a stesd
plant in the State: and

(b) it so, the decision taken ia Whe
matter?

The Minister of Steel and Mines
(3hrl Banjiva Reddy): (a) Yes Sir.

(b} The Bailadila region has been
studied by the British American steel.
works for India Consortium, whe were
appointed by the Government of
India to recommend two of the most

1470,
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suitable sites for the Jocation of a new
(5th) steclworks in India, The recom-
mendations of the Consortium are at
prescnt under consideration.

Production of Coal In Fourth Plan

Shri Sudhansu Das:
1481. { Shri S, C, Samanta-
| Shri Subodh Hansda:

Will the Minister of Steel and
Mines be pleased to state:

ta) the targets of production of
eoa]l during the Fourth Plan, gradee
wise, flield-wise and sector-wise;

(b) the basls of estimation of re
Quirements of coal; and

() the basis for assigning targeta
for private and public sector col-
lieries?

The Minlster of Steel and Mines
(Shri Sanjiva Reddy): (a) The pro-
duction programme of coal for the
Fourth Five Year Plan has not yet
been finalised, though, tentatively, an
overall target of 120 million tonnes is
envisaged. '

(b) The industry-wise requirement
of coal during the Fourth Plan has
been estimated in  consultation with
the sponsoring authorities and user
departments. The likely growth of
such industries during the next five
years has been kept in view,

(e) In the case of coking and blend-
able coals the additional offers made
by the private and public sectors have
been accepted in full, For non-coking
coal, no additional production over
and abnve the production from the
Third Plan projects or schemes is en-
visaged, except about 3 million tonnes
by the Singareni Collieries Company
to meet the demand in the southern
region and 05 million tonnes by the
Nationa] Coal Development Corpora-
tion in Patherkhera to meet the re-
quirements of the adjacent Satpura
Power Station,
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Technical Assistance for Sixth Blask
Farnace at Bhilal

1482. Maharajkumar Vijaya Ananda:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether the technical assistance
for the installation of the Sixth Blast
Furnace at Bhilai is not considered
indigpensable in view of Indian tech-
nicians having gained sufficient ex-
perience in this sphere wilh respect
to other Steel Plants; and

(b) the reasons which prompted
Government to seek the technical
assistance for this purpose?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The erection of the 6th Blast Furnace
Complex will be carried out by Indian
technical personnel. The services of
a certain number of Soviet specialists,
however. would be secured to super-
vise the erection in view of the fact
that a portion of the equipment will
be of Soviet supply.

Import of Components for Sixth Blast
Farnace

1453 Maharafkumar Vijaya Ananda:
Will the Minister of Steel and Mines
be pleased to state:

{a) the reasons for impnrting cere
tain components required for the in-
stallation of the Sixth Blast Furnace

at Bhilai;

(b) whether it is not economical or
feasible to manufacture them at
Heavy Machine Building Project
Ranchi;

(e} if not, the reasons therefor; and

(d) when it is likely to produce
them at Ranchi from the point of
attaining self-sufficiency?

The Minlster of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Lists of equipment setting out in
detail the equipment 1o be secured
from the Heavy Engineering Corpo-
ration, Ranchi. and other indigrnous
pourcey and the equipment to he im-
ported from the USSR were finalised
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in full consultation with the Heavy
Engineering Corporation and there-
fore tork fullv into account HEC's
manufacturing capacity in relation to
the project construction schedule,
For the equioment falling within their
scope of supply, Heavy Enrineering
Corporation have planned to import
certain components and semi-finished
parts from the USSR.

fcy Tt ha= brerme necessarv to im-
port certain ranioment. components
and semi-finished parts from the
USSR at the full range of farilities
reauired for the manufacture nf these
items, and in particular, the Foundry
Foree Plant. has not heen commis-
aioned vet at the Heavy Engineering
Corporation, Ranchl.

fdy There will he a prorressive
redurtion in tha import con*ent e the
Tange of manufacturing fhcilitics at
Heavv FEneineering Corp-ration
Ranchi. becom~s moro complete 1t ia
expected that by 19R7-AR a substantial
part nf the mechaniedl enufnment
reauired for hlast furnaces will be
manufactured there,

Jha-andhalll Mines

1484, Maharajkumar Vijaya Ananda:
Will the Minist~r of Steel and Mines
be pleased to state:

fa) ‘h= proarcsa marde to  develop
the semi-mechanical mines at Jha-
randhalli;

(b) the time by which the develop-
ment scheme would be completed;
and

(c) the total outlay involved?

The M'nister of Ste~] and Mines
(Shri Sanfiva Reddv): (a) The
development of Benches in {he Mines
has already be-n completed and the
extraction of iron ore by manual
mn~thode iz being undert-ken Further
mining is being organiced with the
heln of equipm-nt rocived an far and
likely to be availahle from construe-
tian relating to Bhilai's 2'5 million
tonnes expansion.
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(b) The development scheme is
likely to be completed by the first
half of 1988-89,

(¢) The sanctioned capita] outlay is
Rs. 21'9 million but the net invesiment
may be less as the equipment after
use in thiz mina  je proposed to be
utilised In some other mines to be
developed,

Quality Control

148%5. Maharafkamar Vilava Ananda:
Will the Minister of Commerce be
pleased  to  state the net results
achieved so far since the introduction
of the Compulsery Quali'v Control in
various exportable commodities?

Th~ Ministsr of Commerce (Shr!
Manuobhai Shah) The net results
achirverd so far since the introduction
of compulsnry  Quality Contral on
varinus evnnrtable commodities can
be assessed by:

(i) increase In volume of exports;
(ii)

(iil) decrease in number of com-
plaints, building of confidence
in overseas markets and more
repeat orders;

increase in per unit value;

(iv) d~velopment of new markets;

(v) export of non-traditional items.

So far, over 80 per cent of our ex-
port commodities (excluding tea)
have been brought under the compul-
sory quality control and pre-shipment
insp-ction and one of the imp-riant
factors in the gradual increa=e in our
exports particularly during the last
two vears has been the Introduction
of this compulsorv measure. Many
instanree can be cited for the increase
in volume of exports of individual
commo:lities, increass in unit value,
en'rv intn new markets and export of
non traditional items However, just
to illustrate this mention may be
made of cashew kern=ls for which the
compulsorv scheme wag introduced in
Ap=il. 1963 and till th~n *he order of
exports was Rs. 18 crores with the
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par unit value at Rs. 419, After the
introduction of the Scheme, the earning
from cashew kernels alone rose 1o
Rs. 28 crores during the year 1864-65
wilh the per unit value at Rs. 5-39.
The Scheme for salt was introduced
with effeet from August, 1963 gnd the
value of our exports till then was of
the order of Rs, 30 lakhs and the per
unit value Rs. 17:29. In the year
1964 65, the volume of exports rose to
Rs. 67 lakhs with a unit value of
Rs. 2362, For mica, the scheme was
introduced from August, 1064 and
unit value increased from Rs. 303 to
Rs. 3'12. Black pepper and carda-
moms, before the introduction of the
compulsory scheme, fetched Rs. 373
and Ra. 15 per kg, respectively, while
aftrr the scheme the prices obtained
were Rs 382 and Rs. 16°11 per kg
respectively.

As more and more commodities are
being eovered under the compulsory
sch~me, complaints in respect of
quality of these crmmodities have
completely dwindled In fact, there
have been appreciative refrrences
received hoth directlv by the Govern-
ment of India as well as throueh our
Missions abroad about the eonfidence
the buvers are gradually placing in
the quality of our goods.

Publicity for Exports

14%8. Mahariivomar Vijaya Ananda:
Will the Minister of Commerce be
pleased to state:

{a) whether Goverrment are aware
that the existing publicity of export-
ahle quality products. that are com-
petitive by  international standards
and gpecifications, is very poor: amd

fhy if 30, the steos proposed to be
taken to streamline the publicity
wing?

Th= Minister of Commerce (Shri
Manmhhal Shahd: (a) and (h)., With
available resources an all out effort
is heine made to publ'cize Tndia's ex-
port products in the overseas markets,
Techni and bileity measures
are constantly und~r review with a8

view to bringing about improvements.
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2. Increasing use s being made of
Press, Radip and Television to publi-
cise our gonds. The number of show-
rooms and trade centres in foreign
countries is being increased and their
set up being improved Documentary
films relating to India's export of
quality products are being screened.
In addition, the various Export Pro-
motion  Councils and Commodity
Boards bring out journals. pamphlets,
folders, brochures, catalogues, etc.,
for external publicity,

3. Holding of wholly Indian exhibi-
tions in foreign countries ani parti-
cipation in international fairs and
exhibitions helps effectively in publi-
cising Indian products.

4. Directorate of Commercial Publi-
city in the Ministry of Commerce is
instituting a new quarterly journal
for buyers abroad. Its copies will be
freely distributed to foreign consum-r
organisations including Departmental
Stores, Publicity through the Exter-
nal Publicity Division of All India
Radio is being stepped up. Talks are
arranged regularly on export nroducts
with emphasis on quality. More and
more literature is being produced for
publicity of Indian goods in foreign
languages,

5. The Export Inspection Council
which is entrusted with the task of
maintaining quality standards of onur
export products has set up a Sub-
Committee specially for the purnose
of publicising the quality gtandards.

6, Financial assistance from the
Marketing Development Fund s
available to individual manufscturers
and exporters for external publicite.
The foreign Offices opened by Evport
Promotion Councils and Commodity
Boards also help to publicise the
quality products of this country.

7. It wil] be seen from the preccd-
ing paragraphs that ths effort to
publicise our export goods has heen
growing with the increasing stress on
export effort. The quality of our
enmmercial puhlicity abroad is being
constantlv  impbroved. The Inter-
national Team on Export brought out
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by the Ford Foundalion at our request
will make suggestions, among other
aspects, on gur commercial publicity.

8, Within the fotal limited resources,
the Hon'ble House will appruciate
that the best possible utilisation of
different media of publicity is being
made.

Pig Iron

Shri 8. C. Samanta;
1481, ] Shri M. L. Dwivedi:
| Shrl Subodh Hansda:

Will the Minister of Bteel and
Mines be pleased to state:

(a) the production of plg iron
during the last three years, year-
wlse,

(b) the steps taken to utilise non-
coking coal in small furnaces for pro-
ducing pig iron; and

(e) the incentives, if any, given to
imcrease the production of plg iron?

The Minister of Bteel and Mines
(Shri Sanjiva Reddy): (a) Total
production of pig iron during the last
three years is given below:

Year Tonnages
1062 5,796,309
1963 6,603,263
1964 6,593,142

{b) Pig iron is being produced in
blast furnaces using cosl or coke, and
also in Electric furnaces. No steps
have besn taken to produce pig iron in
small furnaces using non-coking coal.

(c) With effect from 20-8-85, price
and distribution eontrol on pig iron
has been lifted. Government also
encouragrs the setting up of pig iron
units in the private sector, apart from
going ahead with the programme for
setting up more blast furnaces in the
public sector for the development of
the Iron and Steel Industry,

M8neral Deposits In Anlhra Pradesh

1488, Shrl P, Venkatasuhbainh: Wil}
the Minister of Steel and Mineg be
pleascd to state:

ta) whether it is a fact that 1n
Rayalaseema area of Andhra Pradesh,
there are vast deposits of mineral re-
sources which are still not scientifi-
cally and sysiematically exploited;

(b) if so, whether Government pro-
pose to make a detajled survey and
make complete nasessment of the
mineral deposits; and

(c) whether Government also pre-
puse to start any public sector indus
try to utilise the mineral resources?

The Minister of Steel and Mines
(8hrl Sanfiva Reddy): (a) and (b).
As a result of investigations by the
Geological Survey of Indis which are
still continuing several minerals of
economic importance have be~n locat-
ed In this grea, Occurrences of dia-
mond, corundum, mica, gold, pyrites,

serpentine, vermiculite, lead zinc
copper, ite, felsp
and 3alt efflorescence have been

recorded apart from gasbestos. barvtes,
calcite, clays, iron ores, limestones,
ochars, s'ales and stea‘'itc  which are
being actively exploited.

(e) There iz no proposal at present.

Goods/Parvel Clerks of Delhl Station

1489. Bhri Onkar Lal Berwa: Wiil
the Minister of Railways be pleased
to state:

(a) the total number of cases re-
gistered by the Special Police Estab-
lishment against the Goods Clerks
and Parcel Clerks of Delhi area f--m
the 1st January to 15th July, 1963
who were found in possession of un-
decla-ed priva‘e cash or having pri-
vate cash on their person in excess of
Rs. 2.50 while on duty; and

(b) the number of cases in which
the investigations have been complet-
ed and disciplinary action takem
ageinst the officials concerned?
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The Minisier of State In the Minis-
try of Rai'ways (Dr. Ram  Subhag
Bingh): (a) Six cases involving 11 em-
ployees have been registered by the
Special Police Establishment against
Goods Clerks and Parcel Clerks of
Delhi Area from 1-1-1965 to 15-7-1065,

(b) Investigations in all the six cases
have been completed by the Spe:ial
Police Establishment and on the basis
of their reports, the competent autho-
rity has initiated disciplinary proceed-
ings against the concerned employecs.

Import of Books

( Shri Dinen Bhattacharys:
. Shri Tan Singh:

Dr. Ranen Sen:
| Shrl Sidheshwar Prasad:

Will the Minister of Commerce bs
pleased to state:

1450.

(a) whether Government have cur=-
tailed the impor* of books and publi-
cations from abroad; and

(b) if s0, the steps taken to see that
the progress in cultural and research
studies is not hampered?

The Minister of Commerce
Manubhal Shah): (a) Yes, Sir.

(8hri

(b) A Committee has been set up
under the Chairmanship of Shri Y. D.
Gundevia to review the import policy
for books and publications as announc-
ed for April, 1985—Mar: h, 1866 period,
and recommend meodification, if any.
The report of the Committee which is
expected shortly will receive due con-
sideration by the Government.

ek ¥ s ¥ vt o vt it

wt frew gerw weT A

1491. st fosm wamw @ w@T
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Dining Cars on the Assam Mail

1492, Shrl J. N. Hagarika: Will the
Minister of Railways be pleaszd to
state:

(a) whether Government are aware
that the passengers travelling in the
Assam Mail running between Delhi
and Dibrugarh are subjected to lot of
inconvenience in ge ting meals for
want of dining cars attached to the
Mail; and

(b) when Government propose to
attach Dining Cars to the Assam Mail?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). No. On 3 Up/4
Down Assam Mails running between
Barauni and Dibrugarh, dining car
service is provided between Barauni
and Mariani Jn. There is no need for
dining car servi-e between  Marianl
Jn. and Dibrugarh because the train
passes over this section during the
night. As for 85 Up/86 Down Assam
Mails running between Delhi and
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Barauni, adeguate catering arrange-
ments exist at  suitable stations en
route,

Tickeiless Travel on  Northeast Fron-
tier Railway

Will  the
pleased to

1493. Shri Basumatari:
Minisier of Railways be
slatz:

(a) whether it is a fort that the
number of tickeiless travelicrs has
increated on the North-east Frontier
Railway;

(b) it so, the reason therefor; and

(c) the number of ticketless travel-
lers detected in June 19657

The Minister of State in the Minis-
try of Railways (Dr. Ram  Subhag
zhy: (a) Yes, slightly. :

(b) The incrcase is due malnly to
increase in the number of passengers
carried.

(c) 23,011

Production of Faultless Cotton Cloth

1494, Shri Sham Lal Saraf: Will the
Minister of Commerce be pleased to
state;

(a) whether it is a fact that so far
India has not been able to produce
faultless cotton cloth of high reed
picks in the lengths acceptable In
the international markets;

(b) if 8o, the steps Government
propose to take to improve the post-
tion in this behalf; and

(c) the steps proposed to be taken
to train workers and supervisors Im
these skills?

The Depaty Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). A statement is laid
on the Table of the House. [Placed
in Library, See No. LT-4747/65].
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Fiy-Ash Cement

1495. Shri Kajrolkar: Will tha Minis-
ter of Industry ang Supply be pleasced
to state:

cement is as

(a) whether fly-ash
effe_tive as cement;

(b) it so, the steps proposed to be
taken io manufacture the same; and

(¢) whe'her the Cement Corpora-
tion propos: to start manufacturing
fly-ash cement?

Thz Deputy Minister in the Minlstry

of Industry and Supply (Shri Bibu.
dhendra Misra): (a) Yes, Sir.

(b) Schemes have already been ap-
proved for the manufacture of poz-
zolan cement using fly-ash anl/or pog-
zolan malerials at the cement fa.lorics
at Ranavav  (Gujarat), Rajpangpur
(Orissa), Dalminpuram (Madras) and
Sankarnagar (Madras); a letter of in=
tent has als» been grantzd to a privale
party for the manufacture of pozznlan
cement at Delhi based on the utiliza=-
tion of the fly ash of “C" Power Sta-
tion of the Delhi Electricity Supply
Undertaking.

(e) Yes, Sir,

fagre & fodt e e w1 v

1496, sft fadwey wow :  aar
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gl fE
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Allotment of Nickel to Blhar

1497, Shri Sidheshwar Prasad: Will
the Minister of Industry and Suppiy
be pleased to state:

(a) whethsr it is a fact that no allot-
ment of nickel has been made to
Bihar since April, 1962;

(b} if so, the reasons therefor; and
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(c) the basis on which the allot-
ment of this metal has been made to
other States?

The Deputy Minister in the Ministry
of Industry and Supply (Shrl Bibm-
dhendra Misra): (a) Yes, Sir.

(b) and(c). Prior to the April-
September, 1983 period, nickel used to
be imported in bulk by Messrs.
Greaves Cotton and Co, who made
supplies to small s:ale units on the
recommendations of the respective
Statz Directors of Industries, Alloca-
tion of nickel to the small scale sec-
tor, for distribution amongst the
States, was made for the first time in
April-September, 1863 period. It was
then decided that allocations of nickel
to the State Directors of Industries
should be made on the basis of sup-
plies of nickel made to the small scale
units in the States by Messrs, Greaves
Cotton and Co. during the vears 1962
and 1983 and Statewise quotas were
allotted accordingly. Since, nccording
to the information available with the
Centra]l Small Industries Organisation,
no units in Bihar were supplied any
nickel by M/s. Greaves Cotion and
Co, during 1962 and 1863, no quota
was allotted to Bihar, It has since
been decided that the requirements of
Bihar should also be kept in view in
making allocations for future periods

Electric Equipment Factory at Tatisil-
wal near Ranchi

1498. Shri Sidheshwar Prasad: Wil
the Minister of Industry and Supply
be pleased to state:

(a) whether it is a fact that indus-
trial licence wags issued to the Bihar
State Industrial Corporation for set-
ting up an electric equipment factory
st Tatisilwal near Ranchi in July,
1963;

(b) if so, whether necessary for-
eign exchange has been allotted to the
party concerned; and

{c) if not, the reasons therefor?

‘The Deputy Minlster In the Ministry
of Industry and Supply (Shri Bihud-
hendra Misra): (a) to (¢). M/s Bihar
State Industrial Development Corpera-
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tion Ltd., Patna were granted three
leences under the Industries Act  in
March to July, 1963 for setting up
an industrial und-rtaking at Tatisilwai
near Ranchi for the manufacture of
Transformers, motors and Swit_hgear
and control gear. Their proposal for
the import of capital equipment for
a value of Rs. 1496 lakhs from UK.
for the  implementation of their
schemes was finally approved and
forzign exchange allncated by Govern-
ment on the 3rd July, 1985,

Industrial Units in  Madhya Pradesh

Shri D. C. Sharma:
1499, { Shri Yashpal Sinrh:
Shri R. 8. Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the im-
position of the 20 per cent cut in the
supply of Chambal power fo the in-
dustrisl units in Madhya Prade h has
rendered thouzands of cotton textile
workers unemployed in Indore and
other cities of the Slate;

(b) if so, whether the Government
of Madhva Prade-h have approached
the Union Government with regard
to the restoration of the cut in power
supply; and

(c) the steps taken by Government
to provide assisitance to the State
Government in the matter and pro-
vide alternate employment to the

. textile workers thus rendercd jobless?

The Deputy Minister In the Minls-
try of Commerce (Shrl S. V. Rama-
swamy): (a) About 7528 lahourers in-
eluding textile workers are reported
to have been affected by the cut in
power supply.

(b) No, Sir.

(¢} The Union Minister of Irriga-
tion and Power convened a meeting
of representatives of the State Grvern-
ment and  FElectricity Board on
12-4-1965, wherein the possibility of
giving relief to the consumers by way
of extension of Amarkantah power
supply from Jabalpur to Itarsi was

considered. It is reported that textile
workers laid off in the process are
being paid lay-off compensation where
such payment is admissible,

Central Small Industries Organisation

1500. Shri D. C. Bharma: Will the
Minister of Indusiry and Sapply be
pleased to state:

(a) whether the Small Industries
Organisation under his Ministry pro-
pose to absorb persons of the Indian
Economic Service with a view to pro-
mote them ag Directors, (Grade IT) in
the Genera] Cadre of the Central
Small Industries Organisation, thus
contravening the statutory recruit-
ment rules:; and

(b) if so, the steps proposed 1o be
taken in the motter?

The Deputy Minister In the Mints-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) A propos.]
to absorb a few officers of the Indiaa
E:onomic Service in the General Ad-
ministrative  Division of the Central
Small Industries Organisation is under
consideration, These offieers  were
gerving in thot  orgenisation before
they were appainted to  the Indian
Economic Service. There is no inten-
tion of promoting these officers to
high~r posts in contravention of the
statutory recruitment rules.

(b) Does not arise,
Central Small Industries Organlsatiom

1501, Shri D. C., Sharma: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that two
posts of Directors, Grade II in the
General Cadre of the Centrsl Small
Industrie: Organisation are lying
vacant for a long time and have not
been fllled up even on &n  ad hoc
basis; and

(b) if so, the reasons thercfor?

The Deputy Minister In the Ministry
of Industry and Supply (Bhri Bibnd-
hendra Misra): (n) Two posts of
Director (Grade I!) in the Geperal Ad-
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ministrative Division of the Ceniral
Smail Industries Organisation are lyinz
va:ant with  effect from  the 3ed
January, 1963, ang 1st June, 1065, res-
pectively. The vacancics have not so
far been filled.

(b) A proposal to ahsorb a  few
oflicers of the Indinn Economic Service
in the Genecral Administrative Divi
sion of the Central Small Industries
Organisation is und:r consideration.
These officers were serving in  that
Organisation before they were appoint-
ed 1o the Indian E:onomic Service, I
the proposal is accepted, those officers
‘may al:0 berome cligible for promo-
tion as Director (Grade II). Pending
a decision on the proposal, Govern=
ment do not consider it desirable to
fill up the vacancies.

Silk Industry in Mysore

1502. Shrl H. C. Linga Reddy: Will
the Minister of Commerce be pleased
to state:

(a) whether a virulent disease
called pelsine hag attackeq the silk=
worm and has thercby affected the
sllk Industry in Mysore State;

(b) whether the Central Govern-
ment have received representations
for taking remedial measures for
the eradication of this disease; and

(e) if su, the steps taken to control
the disease?

The Deputy Minister in the Ministry
of Commerce (Shri 8. V. Ramaswamy):
(n) Yes, Sir.

(b) A copy of a representation ad-
dressed to the Deputy Minister of
Bericulture, Government of Mysore,
was also received by the Chairman,
Central Silk Board

(¢) Immediately on receipt of the
representation, the Chairman, sent =
telegram to the Mysore Minister of
Berlculture enquiring about the actual
position about the out-brzak of the
disease and the remedial measures
adopted by the State Department of
Beri-ulture, Simultanesusly the
official of the Board stationsd at Ban-
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galore was deputed to collect the
actual fact; regarding the poesition of
the incidence of Pebrine discase in
the Seed and Non-Szed arcas of the
Stale.

The official after visiting Bidadi and
Kunipal in the seed arca and Kolar
district has reporled that;—

(i} Pebrine was notized first in
the Basic Seed Cocvon  Farm,
Bilid>valaya (Kunigal) in Decem-
ber, 1964—January, 1965 and that
suitable measurcs werp immediaie-
ly initiated for the control and
elimination of the discase in the
seed area.

(ii) Thz State Decpartment of
Sericulture hag taken effective
measures such as intensive disin-
infection of rearing houses in sced
areas as well as non-sezd areas;
micros.opic examination of silk-
worms in all slages; sirict super-
vision of seed producticn by
licensed seed preparers to ensure
supply of only disease-frre seed
to the rearers.

(iii) The disease had been
brought  under control. The
Secretary, Central Silk Board also
visited Bangalore in the first week
of August, 1965 and held discus-
slons with the State officials in re-
gard to the measurcs taken for
the control and eradization of the
disease.

Rajlways' Hollday Home, Srinagar

1503. Shri Vishram Prasad: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
water supply and clectricity at Holl-
day Home, Srinagar, have been dis-
connected due 12 the non-payment of
dues by the Railways;

(b) if so, whether the responsibility
for the sama has been fixed; and

(c) the steps taken (o avord such
recurrence in future?
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The Minister of State In the Minis-
try of Railways (Dv, Ram  Subhag
Bingh): (a) No.

(b) and (c). Do not arise.
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Commercial Intelligence

1507. Shri S. M. Banerjee: Will the
Minister of Commerzce be  pleased
to state:

(a) whether jt is a fact that a deci-
gion has beepn taken to rationalise
sommercial intelligence and publicity
work in his Ministry;

(b) if so, the salient feawures of
this scheme;

(c) whether this would mean dis-
location and transfer of staff; and

(d) if s0, the details thereof?

The Minisier of Commerce (Shri
Manubhal Bhah): (a) to (d). The
Government have under contemplati-n
& proposal to rationalise thg com-
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mercial  intelligence and  publicity
work, the details of which are being
worked out. It is not intended to
transfer any part of the office  of
the D.G.C.L.&S. outside Calcutta; nor
is it intended to affect adversely the
terms and conditlons of service of
the staff.
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575 %o ¥ wiaga ¥ oW & fedy
weTEl # sqaeaT ag g it A g
L4

() fer wites  gafug
fawml & qeond & oA W wiew
wig §
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(%) < wot frammafamt ot
¥ wqae & fag Wi 7 aet fe
=T ®Y g R, wWiwg s
wpHtEA ¥ g ¥ i wam o A
& T et oA | @ I § gerA
& forg Yok av¥ gy oy 7 mi fraw
gew, frmnafaat ot w1 eqam
w2 a1 wmfmn & fied wrar #
frar o 11

e gror e ¥ et feld Y
aftaw

1511. it vorte fay - w7 e
9T Tg FAA FY FAT w6

(*) 1964 & FTZ ol 1965
¥ qafd § 9% arg, ofiaw 9, 99
Twd Wi qEtT W= gy, e s,
wRAr 7w R i sfraroas sy,
soAfAR FRat 9 afoat Y da
Y

(&) sodma qftgal & ¥ frady
afgat & f7=8Y AT Wi oy AT F A
s AT wafag ar ; WX

(m) fear ofem awag & Wt
& wrorei & Y foedy i 7

td dwrem # owgsdt (T
g feg) : (7)) & (7). qw
BT T TEY § WY FF-AAT T qT
& Y Ay

Production of Starch

Shri Jashvant Mechtn:
"n’-'{sm D. J. Nalk:

Will the Minister of Industry and
Bupply be pleased to state:

(a) whether it Is a fact that Gov-
ernment have get up a Committee to
agzess, infer aliz the present produe-
tion of starch and recomrmend mea-

sures for the use of indigenous raw
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material other than matee for giarch

production;

(b) whether the Committee hag sub-
mitled its report;

(c) if g0, the muin recommenda-
tions thereof; and

(d) whether it is also a fact that
the representafives of the growers aof
maize or consumerg of maize starch
have not been given representation
on this Commitiee?

The Depnty Minister In the Minis-
try of Indusiry and Supply (Shr
Bibudhendra Misra): (a) Yes, Sir.

(b) No, Sir.

(e) Daca not arise.

(d) Yes, Sir; but the representatives
of the growers of maize and the
consumers of maize starch are being

given an opportunity to present their
views to the committee.

Fa Tm Towmn

1513, S gWW WA YT : AT
FAT wAT WATH AEE 9 WAH 1965
Fnarcfrr. e ar 2 33 % Swe
LR LR SR R TR TN

(%) w1 wweI ¥ §EO bW
wTCRTT Eafad § & ot # favig
wsTfaar g ; Wi

(&) afx gt, oY 7 wroan feg
eqT7 9 auT few Ten ¥ safyg feqr
o ?

AT Ay www wATeg F sy
(< fop fmm) : (%) @ @,
Y grar &1 wafg # )

(@) 7 kaw wroavy rafen
O & Y Far & WA wT oot frere
e ar g e
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Import of Rubber Seedlings from
Malaysia

Shri Vasudevan Nair:
1514. { Shri Warior:
Shri Prabhat Kar:

Will the Minister of Commerce be
pleased tu state:

(a) whether any scheme hag been
prepared for the import of rubler
geedlings und other 'materials  {from
Malaysia during the year 1965-66;

(b) if so, the foreign exchange in-
volved; and

(c) whether there i{s any praposal
to cut down this amount?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) The Rubber Board has
applied to the Government for a
liconee to import 16.00 lakhs of high
yiclding polyclone PBIG (Prang Besar
Isolation Garden) seceds from Malaysia
during 1965-66 1o me=t the Industry’s
increaszd demand.

(b) The import of 16 lakhs of PBIG
seeds involve a foreign exchange
equivalent of the ecif wvalue of
Rs. 800,000,

(c) The licence is being issued.

Alloiment of Scooters and Cars to
Government Doctors

1515. Shri Hukam Chand Kach-
havaiya: Will the Minister of "Tndustry
and Supply be pleased to state:

(a) the procedure followed in
making allotment of  two-whaeler
scooters and motor cars to the Govern-
ment Doclors;

(b) whether they are glven
priority in this matter; and

any

(c) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibund-
hendra Misra): (2) to (c), Madical
Officers working under the Central
Government are given priority in the
1aatter of allotment of scooters and
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motor cars from the Central Govern-
ment quota. A separale quota is ear-
marked for allotment to Docturs during
eah guarter.

i wR i ofse, i

1516. ¥lo WEIR3 N@TA : &AT
FUM wq EFHIN WAl gg eaqid #
o s fF

(%) <= & 9y qofie &= oY
afwiwar weandt i w19 4 o aw
sar gafa g & ; WX

(&) fawin &7 w7 aw g7 &
Sicul

IO AT GEALA FAEY | IO-
st (st Pradr fm) () fefaw
W19 a41 1Y @§ w3F & grafum Ty
qa g1 7Y feafd & asdiF aF @9
SFT | 99 q9T W1 9 SNEI 6
FAT A AT I i o7 91 39 wAy
& grer ST AT S %A 6 oA 1w
g T W a9r @E ¥ 6 Wi #§
aFFaz, 1963 ¥ grfivw geew
&1 AT 97 | W 391 ST £
& T1w § @ 48 wfawma wafa &
e

(@) oA qar ToFoi F1 T
T FTH 196667 TT QU §1 JOTE
gaft ATy & g5 9 #1965 ®
wa x Far fear wramr

Quarters for Train Drivers an North-
East Frontler Railway

1517, Shrimatl Jvcisna Chanda: Will
the Minister of Rallways be pleased
1o state:

{a) whether Government are awarae
that quarters provided for the Train
Drivers on the North-cast Fronlier
Railway are in a d:'apidated condition
and are not habitable; and

(b) if so. action proposed to be taken
in the matter?
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The Minister of State in the Minis-
try of Railways (Dr. Ram  Sabhag
Bingh): (a) Th: quarters previded to
the drivers are not in a dilapidated
condition.

(b) Does not arise.
Development of Industry

1518. Shrimatl Ramdulari Sinha:
Will the Minister of Industry and
Bupp'y be pleased to siate the nature
of asiistance given by the Director
General Technical Development during
1964-65 in the planning and develop-
ment of industrics to sccure a well-
balanced and  properly co-ordinated
pattern of Industiries in the country?

The Minister of Supply and Technl-
cal Development in the Ministry of
Industry and Supply (Shri Raghu-
ramaiah): A statement is laid on the
Table of the House. [Placed in
Library.’ See No. LT-4749/65].

New Trains

1519. Shri Da’jit Singh: Will the
Minister of Railways be plcased to
state:

{a) the new trains which will be
intraduced on all the Railways from
the st October, 1965; and

(b) whether the extension of the
Nangal Dam-Delhi Express  trein is
included in it to fulfil th> long stand-
ing demand of the backward area of
Punjab and Himachal Pradesh public?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) In the time table ts comz
into foree from 1-10-65, it is proposed
to introduce/extend 23 pairs of trains
as por datails in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-4750/65].

(b} Presumably, thz reference s
to the extension of Nangal Dam—Am-
bala Expresses to and from Delhi for
which na immediate traffic justifi.ation
exists and which Is not feasible for
want of requisite sparc line rapacity
angd is, therefore, pot included In the
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new serviees to be introduced/extend-
ed from 1-10-G..

Cost Siructure of Steel Indusiry

Shrimatl Maimoona Sultan:
1520. { Shri Ram Iarkh Yadav:
| Shri Murli Manohar:

Will the Minister of Steel and Mines -
be pleased to stute:

(a) whether  Government have
appointed a high-power Commitiee to
g0 into the cost structure of the steel
indusiry; and

(b) if so, the terms of reference of
this Committee?

The Minister of Steel and Mines
(Shri 8anfiva Reddy): (a) Ycs, Sir.

(b} A copy of Governmont Resolu-
tion constituting the Commiltee and
containing its terms of reference is
laid on the Table of the House, [Plae-
ed in Library. Sece No. LT-4751/65].

Flag Station at Kalyanpur

1521. Shri B. N. Kureel: Will the
Minister of Rallways be pleased to
elate:

(a) whether the construction of a
Flag station at Kolvanpur between
Lachhmanpur and Unchahay stations,
District Rae  Bareli UP. has been
taken up; and

(b) if so, the progress made so far?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath): (a)
No.

(b} Land has been acquired and
estimate for the work is under pre-
paration,

Art Silk Factorles in Burat

1522, Shri Jashvant Mehta: Will the
Minister of Commerce be pleased to
state;

(a) whether Government are aware
that art silk factorics are being clos-
ed in Surat;
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(b} if so, whether the causes of cri-
&is in the Art Silk Industry have been
inquired into by Government: and

(e} the steps taken by Government
to remove this erisis?

The Deputy Minister In the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). Government
have recent!y re:elved representations
about impending closure of art silk
weaving units due to difficulties in
getting art silk yarp at reasonable
prices and the same are being exa-
mined.

ted ¥ stww  sgwem

ot wy famd @
sn{:ﬁt.w&w amEY ;

a1 t5% oW g7 S@rd w g
i fF .

(%) v fafew 3= & fo
werr ¥ ot w1 g ae afa ¥
fork wrafom @4 SWET FT IAEHE
AW AT W T

(@) afz gt, a1 =& TwmEa w9y
Farmiam o1 3 9w & fAaw &
far e woA FT @RI ?

TR e § oog-s (¥
T g o) : (%) e (). wfet
! FA=E WIT SAEEwET WIOT 3 ¥
wger & sfa 37 www & 1 fawnim
wr-arA fasafragi # 9T 3% gra
qoT g /I 9dEd & fag S
sgeqT g, 997 fAew wEEe R
& fr0mei oo wwedd gra fean
wrar & 1 wAw fadwr 9 EA-aT
qiaers afafrt & qaadi gra WY fean
o & A et 2w & W deiy
W8 o & fafwwr &< o0 w17 st
§ 1 wore o AR ST X ITgTTRd
qrrae afafadl ot e Yo gTE-
waf quwd ofeay ¥ azer Wt WY
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=t wrAam fesafadt W frdaw
Lol o

2. Meww  wwad/awt fro-
&% ¥ arg wafmswr fraror wfafams
& wft @w fadwst s s fan
arar ¢ 1 & Ie afca F fay oy Ay
WIAT T AT FwT FEwT Favdgor w@
& 1 9 Tl swar S G Wi
At &4 & o1 A oK eareawy
7 gft, 3% fawg sqfa wroam
wr ot &

3. W@ ¥ FHT W Ay g
wt-afl frae waww g vy § e
qar wrf wrwer Afew ¥ A o
AT G I weam 1 fafeaa sw
o d 9 famy ma WA € @

Tea Finance Commities

1524, Shrimati Akkamma Devl: Will
the Minister of Commerce b2 pleased
to state:

(a) whether it is a fact that the
recomm:ndations made by the Tea
Finance Committee in regard to the
formation of a zone for the small
growers to enable them to pay redus-
ed excise duty on tea manufactured
by th>m have not go far been imple-
mented;

(b) if so, the reasons therefor; and

(¢) when Government are likely to
their decision th 7

The Deputy Minister in the Minisiry
of Commer> (Shrl 8. V. Rama-
swamy): (a) to (c). The recom-
mendation of the Tea Finan-e Com-
mitte2 in regard to the formation of
a separate excise zone f~r Bought leaf
tactories in the Nilgiris is receiving
the attention of Government. They
hope to come to a declsion very soon
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MESSAGES FROM

Gow (ContROL) Dirn

RAJYA SABHA

Sezretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

{1) "1 am directed to inform the
Lok Sabha that the Gold (Con-
trol) Bill, 1964, which was passed
by the Lok Sabha at its sitting
held on the 24th December, 1084,
has been passed by the Rajya
Sabhg at its sitting held on the
31st August. 1965, with the follow-
ing amendments:—

Enacting Formula

1. That at page 1, line 1, for
the worq ‘Fifteenth’ the word
‘Sixteenth’ be substituted.

Clause 1

2. That at page 1, line 5, for
the figure *1964' the figure '196%"
be substituted.

I am, therefore, to return here-
with the said Bill in accordance
with the provisions of rule 128 of
the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha with the request that the
concurrence of the Lok Sabha to
th2 said d ts be
nicated to this House."

(ii) “I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the Ist
Beptember, 1865, has passed the
enclosed motion referring the
Jawaharlal Nehru University Bill,
1984, to a Joint Committee of the
Houses and to request that the
concurrence of the Lok Sabha In
the gaid motion and the names of
the Members of the Lok Sabha to
be appointsd to the said Joint
Committee may be communicated
to this House ™

BHADRA 11 1887 (SAKA)
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Motion

‘That the Bill to establish and
incorporate a university in Delhi
be referred to a Joint Committes
of the Houses consisting of 30
members; 10 members from this
House, namely:—

(1) Shri M. M. Dharla;

(2) Dr. Shrimatt Phulrenu

Guha;
(3) Shri P. K. Kumaran;
(4) Prof. Mukut Behari Lal;
(5) Miss Mary Naldu;
(6) Shri G. S. Pathak;
(7) Shri Sadiq All;
(8) Shri M. Satyanarayana;
{9) Shri Sundermani Patal;
and

(10 Shri M. C. Chagla.
and 20 members from the Lok Sabha;

that in order to constitute g meeting
of the Joint Commitice the gquorum
shall be one-third of the total number
of members of the Joint Committee:

that in other resperts, the Rules of
Procedure of this Hous: relating to
Select Committees shall apply with
such variations and modift:ations as
the Chairman may make;

that the Committee shall mnke g re-
port to this House hy the first day of
the next sessicn; and

that this House recommends to the
Lok Sabha that the Lok Sabha do joln
in the said Joint Committee and com-
municate to this House the names of
members to be appninted by the Lok
Sabha to the Joint Committee'”

2. Sir, I Jay on the Table of the
House the Gold (Control) Bill, 1063
which has been returned by Rajys
Babha with amendments.
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12.03 hrs. this list. Time has been allotted for
.y . these itoms by the Buziness Advisory
BUSINESS OF THE IIOUSE Commitice. If any iloms are not
The Minister of C lcations  reached, they will be carried over to

and Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sinn, Sir, I rise to announce that Gov-
ernment Business in this House for
the week commencing 6th September,
1865, Ll consist of:—

(1) Consideration of any item
of Government Business carried
over from today’'s Order Paper.

(2) Discussion on the Resolution
givon notice of by Shri M. R.
Masani and others sceking dizap-
proval of the Payment of Bonus
Ordinance, 1965,

(3) Consideration and passing
of the Payment of Bonus Bill,
1865.

(4) Discussion and woting on:
Demands for Excess Grants (Rail-
ways) for 1062-63. Supplementary
Demands for Grants (Railways)
for 1965-686.

(53) Consideration and passing
of: The Delhi Motor Vehicl=s
(Amendment)  Bill, 1065, The
Delhi Land Reforms (Amendment)
Bill, 1965. The Press and Regis-
tration of Books (Amendment)
Bill, 1964, as passed by Raojva
Sabha. The Indian Works of De-
fonce  (Amendment)  Bill, 1965,
The Coal Mines Provident Fund
and Bonus S.hemes (Amendment)
Blll, 1965,

(6) Discussion on the statement
on oil policy by the Minister of
Petroloum & Chemicals laid on
the Toble of the Hous? on the 16th
August, 1965 on a motion to be
moved by Shri Harish Chandra
Mathur ond others on Thursday,
the 9th Scptember, 1965 at 3 P.M.

Shri Ranga (Chittoor): In one week

would it be possible to take up all
these itzms?

Shrl Satya Narayan Sinha: My hon.
friend need not be carried away by

the next week.

Shri 5. M. Banerjee (Kanpur): 1t is
elear now that the Payment of Bonus
Bill will b2 disrussed next week, We
have been pleading in this House that
gince this Bill is a controversial one,
an effort should be made by the
Labour Minister to arrive at some
spreement by discussing it with
various r2presentatives of groups con-
cerned with it. I have already come
to know that Government are not in-
terested in  referring this Bill to a
Select Committee. Otherwise,  that
would havz solved our problem.

May 1 request the hon. Minister of
Parlinmentary Affairs  through you,
and also the Minister of Labour who
is fortunately present here, that the
discussion on this Bill may be had
after a week, and in the meantime, he
may have proper discussions with the
representatives of the differont groups
con:erned with it? For, alrcady, &
resolution has b2en given notire of by
Shri M. R. Masani seeking to  dis-
approve of the Ordinance. Shri M. R.
Masani represents 5 particular thought
in the country and he is oppoaed tO
the Bill. Already, Shri N. Dandrkar’s
minute of dissent has created misgiv-
ings In th2 minds of the working peo-
ple.

1 would request that instead of
having a discussion on this Bill next
week and rejscting the amendment for
reference of the Bill to a Sele.t Com-
mittze, let there be a discussion with
the various groups, and let the Labour
Minister convene p conference so that
this Bill may have maximum support.

Let me explaln my point. . . .
Mr. Speaker:
Necessary now.

Shri S. M. Baneriee; My  second
point is this. Since vou are disallow=
ing all the calling-atlention-notizes on

No explanations are
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the various things relating to Kashmir,
whether they be U Thant's elloris or
Gen. Nimmo's report and so on, I
would request you to allow us to have
some discussion on the Kashmir situa-
tion. I agrze with you. ., .

Some hon. Members: No, no. There
should be no discussion now.

Mr. Speaker: The hon. Member has
already said that there ought to be a
discuszion. At thiz moment, no further
explanatic-ns are necessary for it. I
have already requested the hon. Mem-
bers scveral times that when the hon,
Minister armounces the business for
thz next week, only some brief sug-
gestion can be made that such and such
other item alsp may be taken up
during theg next week. We cannut
enter into gryuments and speeches at
this momert. There may be just a
brief refereice to any item that needs
to be taken up, and tha! need not be
repeated by a sccond Member who
makes any suggestion.

Shri S. . Banerjee: You may kind-
1y hear me. T doy not want to do any=
thing or move any motion which may
embarrass Government, But there are
certain things which we can legiti-
mately discuss here,

Mr. Speaker: The hon. Member has
#aid that already, and I have allowed
it amlready, and the lhon. Minister
would now answer it.

st Tl (Feame) : aema wEiEy,
e 7z &1 favar foamn qr 9
ITT WAAIT wAT A1 ¥ Ar favarg
Ferm ar v 3w 3 ara fiafs o aga
WEAIT § TF FIT FFT TT F4T 9
qradi 1 wfed it aw g T gk
& 1w feafa &t i 54 8, A
M AFGAFH A I I1qTF
;A W AFT AT FOE AfET W
wferat a1 § 1 3% 7% o7 @y feafy
& maew H ozt wer frwe gev
arfey w & T fremr amar
wifga arfe qg w~d1 {1 &%
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&l VRIAGAT (FTTET) 0 aq;T
faa amy ar wgr i, wg fed & faar
ki AR e LR SiCE i |
;TR 9 W CRR AT AT S 7O
& ar wsfer g osmoefrE, s 9w
srav wa Avarg G giar afg@ o
gz i i 4T fadan g
Dr. L. M. Singhvi (Jodhpur): We

would like to lkiaow specifically now
how long the session is likely to con-

tinue. A date must be fixed now by
you ip consultation with Govern-
nent,

Shrl Surendranath Dwivedy (Ken-
drapara): He had promised to tell
us today about the extension,

Shri A, P, Bharma (Buxar): ]
oppose the suggestion of Shri Bancriee
for the posiponement of consideration
of the Donus Bill, It has already
been dclayed, All the partics have
been consulted and further postpone-
ment wi'l be nothing but delaying it
further, It has to be passed during
this session.

Mr. Speaker: So far as a discussion
on the food situation is concerned, 1
had said that I would consider it after
the no-confidence motion wag dis-
posed of. There was much discussion
on food during that debate. So to
have immediately another debate on
it would not be advisable. If some
more time clapses, I will then can-
sider whether it is necessary to have
a discussion on that.

Bhri Satya Narayan Sinha: [ am
glad that so far ag a discussion on the
food situation is concerned, you have
already disposed it of. ] had a talk
with you about it. You have agrced
that if there is neeg for jt, it would
be taken up towards the end of the
session, if necessary.

As regards the Bonus Bill, my col-
league zays that he has already had
enough discussion and no useful pur-
pose will be served by having another
round of ussion.
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Shri 8, M. Banerjee: Why not
have a Select Committee on jt?

Mr. Speaker: He can move for that
at that time.

Shri Satya Narayan Sinha: As re-
gards the Punjab, the Home Minister
i3 going to make a statement on Mon-
day. At that time, if Members desire,
they may elicit more information
After that you will decide what
should be done in the matter.

About Kashmir, 1 think the con-
sensus of the House s that this is not
the time to discuss it.

About extension of the session. . .

Shri Ranga: We would like that
we have a bulletin or some statement
from the Minister every day.

Mr. Speaker: That would be done.
Whenever there is something of im-
portance, the Defence Minister or

some other Minister will make a
statement,
8hrl Satya Narayan Sinha: That

has becn agreed to. and that is being
implemented also.

Shri S. M, Banerjee: I was referring
to the offer made by U. Thant and
also to Genera) Nimmo's report. That
has not been touched upon.

Shri Surendranath Dwivedy: It is
not only ebout the Defence Minister
telling us about the mi'itary develop-
ments. 1f there are any political
developments, if there is any re-
ference by the UN or anything of
that kind, a statement must be made
in that regard.

Shrimati Renu Chakravartty
{Barrackpore): That was the point I
also wanted to make, We are not go-
ing to discusg the military situation,
nor shall we ask any searching or
awkward quvstions regarding gefence.
But all the notices which we have
been giving calling attention to po'itl-
cal develop ts and pects con-
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nected with the situation in Kashmir,
even these are being disallowed
Therefore, [ think it should be withia
our rights to ask some questions when
something happens of that nature.

ot mmh (fgarc) : weaw wEEw
ft faefaw & & off & ama wgan
EATE 1 W W & @it K & v gw
frrdra < sTgaAT g 1 S T gfwEE
£ 3 Iw % Al %1 50 9 A AU wE
ATE W & | A T & waei w1 A
A1 wgeaqel a1d §, T®G amrd Sy
wfgd W & aww ox A wrafra
wrfed | oy fammat & @ @ Wear &
M gaTr EF § A WIS H AT wA §
fe @1 farmra fafa & s &1 1w
g & Wit gEe § g foay oman ¢ fw
97l §Y AR BT T § 1 4w Adl g
=ifg 1 Ta% 2w &Y s § wfavam
wY W da1 AT E 7 5 a=uT Ad
T wIfEY 1§19 T a7 qAR AT
fam smar wfgy o

qiffeq #1 a9 ® W J
FIVHIT FY a1q &1 709 oni € 0 faga
I UG &1 VIEE 97 sy
FIHT FT AT & | A avary § mifan
n¥gy A\feq A weT AT G AR

ot aF (@mam) @ g wET W@
wfSaTE w1 ewwd & 1 gardi ven dr g
frgndfm e s a7 5195 1
T ¥ W AT Ay § F a0 s
™ FT d o afe e die dfen ®
ad i | forgeam W amra safo
g §, gfas gar & 1 g8 vy 7y S
& @t o g0 awd wid & aEr
faeer wfgy 1 gw wm@ wRifna AfY
Ft
Bhri Karni Singhji (Bikaner): We

would like to have an zssuran:ze from
the hon. Minister that in case this war
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on the border prolongs Parllament
remain in session until the emergency
passes off, because the same thing hap-
pened during the Chincse invasion and
Parliament was extended by two
weeks.

BHADRA 12, 1887 (SAKA)

Mr. Speaker: The emergency is on. .

Shrl Karnl Singhji: I was referring °

to the critical period.

Shri Bhagwat Jha Asad (Bhagal-
pur): When some of us say that we
would like to discuss the Kashmir
situation, it is not the military part
of it or any other part of it, but we
want that a chanze should be given to
the House to express itself about the
behaviour of the Secretary-General of
the United Nations. We would like
to express ourselves against Gt. Britain
which has played a dubious game, we
would like to express ourselves as to
how in international politics some of
these countries which call themselves
our friends are behaving and letting
us down in the cas® of Kashmir.
Therefore, an opportunity should be
given to this House to express itsel
on these matters, not on the defence
operations in Kashmir.

Mr. Speaker: To even this much
that Government should say that
today they have received a letter from
such and such a person, U Thant or
somebody else, and this is the reply
they are going to give, 1 do not agree,
1 will not allow that.

Shri Bhagwat Jha Azad: What we
want to say is this. He does not con-
demn Pakistani aggression, but  he
wants to advise our Prime Minister.
We are on the defensive. Therzfore,
wn want to discuss it. It is not a
small matter as you say, it is a big
matter. We want {o refer to it.

Mr. Speaker: Every day we cannot
do it.

Shri Bhagwat Jha Azad:
you mean by every day?

Mr, Speaker: What I mean 1 have
sald,

Shrt Bhagwat Jha Azad: We do not
understand,

What do

B.O.H. 37a8
Bhri 5. M. Banerjee: Even questions
are not allowed, short notice questions.

Mr., Bpeaker: That is not for me

Shri 8. M. Banerjee: The report of
the UN Observer Team has not been
circulateg to us, It is in our favour.
Whil is this hush-hush business?

Bhri Vasodevan Nalr (Ambala-
puzha): How does it help if we do not

\

discuss it? It helps the Governmsant,
‘nf course, We do not want to embar-
*ass the Government. We do not

think we are doing something wrong.

rimati Renn Chakravartty: Why
slpuid they consider that we are all
anti-national?

1 Vasudevan Nair: Complete
silhce will not help any one,

Prime Minister and Minister of
Ator®c Energy (Shri Lal Bahadur
Shas.i): May I say a word in regard
to wijt the hon. Members have said?
When §uch matters come, they do re-
ceive bur consideration. If there is
anylhinry special, if Government has
to ado} | some policy or some attitude
which huld in any way he different
from wi@t we have done 5o far or the
policy wlich we have adopted, certain-
1y I sha come before the House, But,
besides Nat, if there is anything, it ia
just pos<ple that we may not like to
disclose ._immediately. But, as Shri
Dwivedy ' 1s said, some kind of fac-
tual statef nt, whenever it is neces-
sary, we ‘pl certainly make.

Shri K. izMalaviya (Basti): 1 want
to say only tiz. I would raquest you
to give cod'r consideration to  the
suggestion 1 ‘de by Shri Bhagwat Jha
Azad be:av ®it has got much rele-
vancy. I

Shri Satynlz'auyan Sinha; Abcut
the extension . the sessicn, I had said
iast time that®Tnight be in a position
to snnounce 1 xiday, hut in the cir-
cumstances of e last two days, it
will not be pos'’ip for me o say sny-
thing definitelyT out it today, but, of
course, about rtnight before the
scheduled time 1ink I shall be able
to let the Hous®Tnow.

™
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Shri Surendranath Dwivedy:
ullernoon, let him tell us,

Mr. Speaker; He will teli us a fort-
night briore the cnding of the s.ssion.
That means, next week hz will tell us.

Shri Kashi Ram Gupta (Alwar):
Why not on Monday?

Mr. Speaker: 1 would not have any
objection.

Shri, Surendranath Dwivedy: Let u
have some indi ation, whether it wi
be for a week, ten days or thrze day
some indication,

Shri Saiya Narayan Sinha: The s
sion is to terminate on the 24th ariyfl
would 1ot the House know fifteen ¢ frs
before. 1 tell you in any case lh
the House is going to be extend
will not he extended for more
a day or two,

in the

— /

1215 hrs.

STATEMENT RE: ALLEG JIONS
AGAINST MlNiSTEFh__

The Minister of Petrole, and
Chemicals (Shri Humayun fabir):
Mr. Speaker, with your per sslon, 1
would like to make a stat,Jont.

T am taking the first oppoyuanity of
contradicting certain wi'd # incor=
rect mllegations made again, me by

Shri Prakash Vir Shastri onf'nd Sep-
tember 1065, during the dis’ ssion on
the Aligarh Muslim Un.m ity Am-
-endment Bill, 1965. x

Shri Prakash Vir Shastri tated that
1 was a member of thy Jamiat-e-
Ulema Hind and its w king com-
mittee. The Jaimat hy; a glorious
record of service and sapffice for the
cause of Indian freedomjend some of
our greatest patriots pve been its
members. There is theore nothing
wrong in being its meper, but as a
matter of fact I am not }d have never
been a member of th. amiat or any
of its committees,

Shri Prakash Vir M®istri also said
that T have opposed ¥ Aligarh Mus-
1im University Ame8mment Bill even
though I am a memW¥ of the Cabinet.
T am grateful to tY2 Prime Minister
who immediately cdifadicted him ang
elarified the positidl I need there-
fore say nothing f“"wer on this point.
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Shri Prakash Vir Shasiri further
"stated that as Chairman of the Conival
_;Wal:.( Council, 1 have permitleg the
rutilisatiun of Wak( funds fur heiping
jan agitation against the Bill. This is
«absolutely  false, Obvious ¥, Snri
I Prakash Vir Shastri  knows nothing
, @bout the constitution or functions of
‘the Council or of Wakf Boards. No
- Walf fund can be used for any pur-

pose except those soecified in the Wok?
Deed ang in any case, the Central
Wakf Council has nothing (o do with
the fund: of the individual Wakis or
State Wak! Boards.

Statements in Parliament are privi-
leged and impose a greater respon-
sibility on Members who make them.
1 thercfora seck your protection
against such attempts tp malign a
Member on the basis of unfounded
reports.

sft el greh (fa=ale)
wAET HEIRY, it W TF W § 59
g | masT fey | o9 dedm
qreger ¥ nfvfwa § 1 w9 v wmdig
weegi &t fFet afnfa & mfade
& a1 71§ weaT e fawm o and
¥ fodlt s wEe 1 ¥ i A
qg™ wvalad a2y & 39 F1 Agafy
ot § i\ fram ga w980 5w w5y
arfgAz & SEAl § 9T ER & oFEt
% AgAa § | W ag geeg g9 agafa
2 2T & a9 °g 9o £ ot § (% S|
afsfy ¥ woow wElEm WY S ¥ @
wiw fawm &1 6T ¥ 99 aTw W
e firgt T | % W@ waT gAY
& & gw 7@ w1 avew feo fe o
g T wwTEe o 3¥my Ay mafaw
ardt & drav A A waE A W
QT TR wT g Far 41 f smrg
I T AT WA AHE 0F ¢ e
g A wTge I o &wT A Aiant
Wi ga¥ FAT=Tl ©) SWAT A% o=
& 58 % 21 3= ¥ O ¥ ag anrane
wetfr gur & . ...
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wag AT 4@ WY 7 ¥
IQATAT q7 W 937 97

ft swradre gl - & & g@ wmng
qu fadz fem fe ot gamga s
& foretrare mest i oF ¥ fafaeex
& qrer o £ WAT OF $FRTHIA HIRRT
2 a7 9g 39 9® # g Ao ¥ faw
ntawﬁﬂwmuﬁmia
Ifr ag g7z W 77 T Al =T
¥ faars o& F1§4 =0 @ 97 a7 A/
fara oft grgA wfaw { wr e 9@
1 7 &1 wE ggw W a1 FT and
2 form & 2w & wav 48 WA ET T SO
Ll

Fat gt a% aA% AE w7 g g,
w9 § AW & T a1 (% g o aw
&t g w7 T &1 A1 et il ¥ wy
G B & A W 34 qua ag Wk
fear a1 fe s omg wrn & A @
@ I8 AEIGE A w § A g
wafea 0z & ST ot vETeE g A
ST Ay W ng WAl ST Y | WO WY
wre & a1 & I8 €1 OF FIGT ETIW W
F9 qX T §, AT aEe W areafawan
3 g g1 2% | vu¥ ey w9 § I
Suw oy w6 foan & fe oft s
faars M FEA w9 § IEH NG
&k w1 a1 @S 3o 1 TWK a7 o fran
& fie a1 wow i w1 § Fre fdm
T FTH N G TYIA W A A
dar &« fEm o

& a7y Al § AgY S ST o
=Tt wedt avg AT g fr feet &
o 99 &% qa ¥ 5z AMNT oW
& sciga + faw &89 ¥ a9 & 17
H 9T T JW 37 §F T ST
& ¥ o =fe AT qr 1 W va g4
ANAMF WAFIL I ETA &
wrAAz g9 AT g7 ot 9 A
1114 (Ai) LSD—8.
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against ¢ 3732
Minister (St.)
A FY R wT g & K ST
o oz ata |3 @, ¥faq s o @
a1 g7 IF1C F sriwaar w1 qlageq §
537 wrafawreaa g ?

e vy ;A A A
HORTT & W1 7g g1 & Wrgan g {w
s el o # 71§ am frw o7 wTd
ar faw gad ov & wivwl fafawe o)
g1 s fi S4T & wnnT yT gt e
‘fii kL | % |

% ag wrar g fx w7 arfgam
F 91w A EH g7 AT g GARICHN w7
T WTH AT 9T 0 {1 e 2 Wi A
Y 1 3w ww § ) AfeT 9T AR
et frfree < g7 o7 g weg fenfaesr
1 fwfefaen w7 g 4t 59 far
Tz "F WY ey afY, oh g ey
§8 M Agw T Tt it § ) faw
ag 1T A¢Y ¢ % 0% oF F o amr
fame ardt g7 ared fasr a1 ama & Tn
w{r & 1 a1 fafaez age & ogeT M
WA F g s (R qg sa Av 1 &
T Al § ) w7 ww wrelT o w7
wamaT FgA § fx va¥ aedma w1 O
at & swk fmr durz g, Al ¥
TaTa® uz 7 fx &1 1w wrfam @m
TUF1CH gTEF ARG RiTAr§riT) W
w9 g7 97 fag ¥ § ar & A
Lredssnack NEL S Cond o

gin wgr fw fafreeT wrgw w1
arfaaz famy mar g1 e ¢ fe s
A% qifae fazr g afew ogia
AT {07 51 G g i g A
fr ag w7 &, 1w Ay | g W T Y
T w7 Gm g & A wWifs e
ag T/ 79 W1 e a1 faad feons
¥g1 T4 THET WIS 9T AT AW g1
ATH1 § | 4G TH L | 578 (4@ $L(F
a6 U, T wra wLEwd ¥, T wm
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[srezer wgaa]
F7 @HY & Ao w1 Afeawrg #7
THE A |
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AT YT §TET | THF Fi; (EANA
aff fas=T

wvaw wEnw ¢ gz I8 T R
ZT UF S F1 i3 fewww far @
&€ F1A F1 Atfeer F o aff my oy 7w
ot g7 ara w1 712 fzawm v qives
g AT &

Fu<r At wiw Az 5@ froaaw ¥
wuF A fawr & fr a9% w1 wngr g
w1y ¥ aF @0 W/ Afw 336
#izqz & qartas wwar o ) wre e
qrEx A gH a7 ferm FRA E AT K
RERT W AZRIHTA 7 /FaAT § | 0007 AT
LR £0C B | B

ot swrwle sty owT frdE &
¥y wer o F | & 3 w77 s wam A
A ®Y A A ¥ fomr wAr AR
w1 I9TE & TAFT AF 99T AR, W
WY AE ATA HYA § AT §H TWICF
s7fgr ®1 sa¥ wfagew F 5% =
afawir Ay & .. ..

wTIW  WEEY © TEA A1 I O%
geaR A AW g T fEv agh & f5
THST T47 TA4T ATC fF ag 77 & 1 ag
qr maggm a% arar § fx ogw ow
wredt 9¢ qyA w1 faqr dfemerf fv
AIH T AT, WO 9T SART AT g
a7 qd AT W fET g
AT SE TAT & AT FAST gEAT 7 fxar
AMT | I AL FTRT ALY §T wwar | Tav
wEA & g A% T Faredan & qar
=T /AT Afgy wHoweR wrr sy Afen-
wr{ F% §47 wrfgy 1 FAT W G adfy
FATEY 79 FNfT W gRIE W 9
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Frit ®1 dagre ZEr fw o1 aw v ¥
faezrdr o1 T2 &

Shri D. C. Sharma (Gurdaspur):
Clarifications are made quite often on
the floor of this House. I think this
should be made a test case. Shri
Prakash Vir Shastri should prove his
allegations and the Minister concerneqd
shoulg also place the facts before you,
and you should be pleased to take a
decision, Because. I think the atmos-
phere of the Lok Sabha is spoiled by
such bandying of words acrosg the
Table between an Opposition Mem-
ber and a Minister. This should be put
an end to for all time to come. This
can be done only if you have this as
a test case ang come tp an impartlal
and objective decision about it so
that nothing like this happens In
future,

st o (@AM . wF TET
e 7 A1 Ty faay a1 389 § egr
oty 3@ FM¥En § gy wfav arox
w1 am ferard L.

weaw RgwE o I A g 9w
fr dar fomr gwr @, g fom .
IR w1 917 qFET aree o7 Og
wur ¢ {7 @@ ®1 agdiea 9 g ?
# s g fi o aeedla § s g
o x@ ®1 £z ¥5 qama oo | R e
¥ qE T F g gwEE A & g
W ®) agwe §An % gy g
| ) oY e1x fagr onw ¢ Afes wr
ag zrad #1 7 § v @ 7 agwiem
1 A1g a1 & TgT gwr § | Fmr wne
arew =gy § v xa € mediwa @
My

oft swnerte wrewt ¢ & AT
o & gurare WX &2 ¥ wiow frw
T AR AW
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a Minister (St.)
wow wRlET W WIg Ared ¥
a1 g fag g 1wt Ffree ampa o
AR CARE © LI S

Shri Humayun Kabir: 1 certainly
accept this, [ would only suggest that
the parliamentary procedure in the
U.K. should be followed, viz,, whoever
is proved to have made a false state-
ment in this House his services should
be dispensed with by this House. If
he is proved to have made a false
statement he should lose his seat in
this parliament for the rest of its
tenure, I am prepared to accept this
challenge.

wETW WERT © §H A7E F1FE 0F
T® ®T ZIIF F! IAAT AW AL B
A DT ol weA # @1 apwna
g Jrw | 39§ wE ww @ e
a1 7aq arfa M1 W & 796 §TW
T ¥ B g uFmdw w00 1 Afea ek
wd A€ AMEY W AwAT | g dm
am feaz s e 2 v oxsgw aw
AT I @ AfEw oy A agy o
AT awAl | He ¥ a7 ¥ graw daAn
UM TA AIEwIIIAW A WY ATHA
ardd | wr gfE A AaTE ¥ gEn
I fwar 71 g7 &, B o wY agwra
FEq 47 W ¥ mAw grEge
TAATHAT |

ot qaewT A (FRiaTe)

&% 78 faafa® & ag o wwar argar a1
f& ® wwwET el aga & goe
wfar arga o7 @won aumr fe s
1 59T @% fwar @1 g1 &, A & FEAr
arparg fe ag snfga faw & g 9wz
& Ia B @A 7 0 WY amd s
T ¥ 7% F1 fear marav fawr
amar w1 WY A & wET nar av fw
oot AR w1E §1 a7 wArn femy g
ot A ATEA 1 wgtaT ar fear
EL i
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wegw wpw © AT, o | A
at ww w57 a7 ag & 7 g fmar ar
ag w9 & wodl AT ¥ wgr av )
& 3 gar ) wa w7 wg fer 41 fe
% ®) GETA BT wAT T€A B

1229 hrs.

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL—contd.

Mr. Speaker; The House will take
up clause-by-clause consideration of
the Bill further to amend the Aligarh
Muslim University Act, 1920,

We will take up clause 2.
Clause 2—(Amendment of section 23)

Shri Frank Anthony (Nominated
Anglo-Indians): Sir, [ beg to move:

Pages 1 and 2,—

for lines 11 and | to 8 resper-
tively, substitute—

“{2) The Court shall be the
supreme governing body of the
University and shall exercise all
the powers of the University not
otherwise provided for by this Act,
Statutes, Ordinance and Regula-
tions:

Provideq that every new Statutr
or amendment or repeal of an
existing Statute shall require the
previous approval of the Visitor
who may sanction or dizallow it
or return it for further considera-
tion.". (21).

Shri Koya (Kozhikode): Sir, I beg
fo move:

Page 2—
after line § ingert—

“(c) to glve directions as it
deems fit to the appropriate autho-
ritieg of the Univer:ity on matters
concerning the imparting of reli-
gious instruction to the Muslim
students of the University;

(d) to pass resolutions on the
and ad istration




3737 Aligarh Muslim

[Shri Koya.]

the assets liabilities and proper-
ties of, and endowmonts and trusts
with, the University and on the
report and accounts of the Uni-
versily; and” (7)

SBhri Frank Anthony: Sir, you will
notice that all I am seeking to do is
to restore, within the very stringent
framework of this Bill,—I am not
questioning its stringent character, I
am conceding that there is an emer-
gency in the University —the principle
of the court being the supreme gov-
erning body. I am even taking the
precaution, because I 1calisy there
may be the need—I have no personal
knowledge—of cleaning up the Uni-
versity. And I want ample authority
to vest with the Government and fits
nominees to clean up the University.
As you will see in the proviso it gives
stringent supervisory powers to the
Visitor. There coulg be iip amend-
ments to any statute by the court,
though it is a nominated bLody, except
with the previous spprovel of the
Visitor,

1 say this—and 1 ask you, Sir, to
give me a little time as | have several
other amendments &nd 1 wang 1o
cover them here—that I am doing
this because 1 want the Minister and
the House to make s~ne rocognition
of the right of the Muslim minority
in this University. That is vitally
important. The Minister has already
argued that the Muslim minority has
no right, tidde or interest. I say, with
great respect, that is not correct, and
1 say this with great respect {0 Shri
Chagla. I have an academic interest
in this matter ag a 'awyver, but 1 have
a vital personal interest in it because,
ar [ wi'l show you in a minute, if
Shri Chagla's point, he contending for,
is accepted what happens between
him and the Aligerh University is a
matter between him and his commu-
nity, but, when, what he contends for
will destroy the most precious schools
ang colleges run hy other minorities
like mine, run by Sikhs, run by the
Parsis. run by the Christians and eo
on, a3 | will show you, then I join
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issue completely with him. T say this
with regret—] am not imputing mo-
tives though he imputed motives to
everybody—that Shri Chagla is trying
to show that the Mus'ims hag no right,
title or interest in the University. To
put it mildly, it was a classic exercine
in ambivalence, both on facts and on
law. Shri Chagla vehemently denied
that the Muslim University had any
fundamental right. He denled that it
is established, or even admnistered
by the Muslims. Then, equally vehe-
mently, he went on to say “But, we
will see that the personality. the indi-
viduality, the character of this Uni-
versity is maintained”. Now is that
not a contradiction in terms, I ask as
a lawyer. If what Shri Chagla says
is correct—I say it is not correct—that
the Muslim University was neither
established nor administered by the
minority then it is not only illegal
but it is immoral for Shri Chagla to
say that “we will maintain its perso-
nality and its character”. What per-
sonality and character has it got ex-
cept Muslim personality and charac-
ter? 1 am not going into the history:
it is there. There it was the Mustim
personality and character, the contri-
bution in education and in culture that
the Mus'im community may make to
the compesite culture of this country.
We are a pluralistic society. I repu-
diate the thesis that our culture is
monolithic. We are a pluralistie so-
ciety and every community has a
contribution to make to the comporite
culture and the mosaic of Indian eduo-
cation. 'When Shri Chagla refers o
its individuelity and personality ob-
viously he means the Muslim indivi-
duality and Muslim personality.
Then. it must flow from the right of
the Muslim community. If he says
that there is no right, title or interest
then he can Hinduise or Christianise
it because, according to him, there it
no title or jnterest to it for them, It
is just double talk. 1 say that Shri
Chagla can only maintain thy charac-
ter of the institution, its personaMty,
itg individuality if he concedes what
I am contending for, that they have
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got not only a right but a fundamental
rightt I had great respect for Shri
Chagla when he was on the Bench.

The Minister of Education (Shri
M. O. Chagia): Not now?

Shri Frank Anthony: Well, I don't
know.

MNow, what has he said in trying to
plead his case? 1 wish the Congress
members should listen to this. He
has said: this Unlversity was not estab-
lished by the Muslims, it was estab-
lished by the Legis ature. W.th great
respect to Shri Chagla may I say that
his tenti is pletely super-
ficial? It may have been given legis-
lative sanction. Yes. But who found.
ed this University? Is there any

University
(Amds.) Bill
with 300 institutions—the hostility of
some State Government to the minmo-
rity educational institutions. If Shri
Chagla’s thesis Is accepted, tomorrow
some State Government will say that
as a precondition to establishing a
college, as a pre-condition to estab-
lishing a school, we must get legisla-
tive sanction. It will happen Today
you cannot have a university except
through legislative sanction!

340

Shri M. C. Chagla: I do not want to
interrupt my learned friend but I
want to correct him. ] have never
suggested that a minority community
cannot establish an institution or that
it requires legislative sanction. It is
no use trying to prejudice the argu-
ment or making an appeal o other

itic Any community can

doubt ambout it that it was founded
with the blessings of the British Gov-
ernment, and they said “we are try-
ing this experiment with confidence
in the Muslim community so that it
may be an instrument of rrgeneration
for the Muslim communitv”. They
spelt it out in the 1820 Aligarh Mus-
lim University Act in the preamb'e,
in section 4 Whose properties were
there, movable and immovable and
whose privileges were there? Of the
Muslim community? Muslim property,
movable and immovable, and there
must have been Muslim blood. I can
tell Shri Chagla that it is not easy for
a minority to build institutions, For
building institutions for the minority,
as wp have done, we have to put in
not only our money and resnurres we
have alsn to put ou- hland into it
There is another superficial argument
and I am coming to that later. But is
there any doubt that it was Muslim
propertv? Mrrely hecausr vou go
through the formality of levislative
sanct'on it does not cease to he Mus-
lim property. Sir as a distineuished
jurist, you cannot al'ow Shri Charla
to insinuate guch a proposition I say
this to you, Sir, that if this proposi=
tion is mccep‘ed, not a single Sikh
institution can survive, Why? Why
will it not survive? Simplv because
I know—] do not know whether you
know it, but I know it because [ deal

establish and administer an institu-
tion. It will be protected under arti-
cle 30, I said that in this case it is
established bv legislature, 1 never
said that it applies to all cases,

Shri Frank Anthony: I am meeting
that. I say that no Universtv can
be established except hv leris'ative
sanction. What is there to prevent {17
Tomorrow some other States. hitierly
hnstile to minority educat’onal institu.
tions, ecan sav that heforr voy can
start a higher secondary schoo] he-
fore vou ran start a co'loge—we have
300 schonls at present: thev have to
be recognised by lepgislative sanction.

Shri Paliwal (Hindaun): How can
you equate schools to Universities®
(Interruption) .

Shri Frank Anthony: You can un-
derstand me, Sir. 1 do not expect
lavmen to understand me ‘o that ex-
tent. All I am saying is this. To-
morrow, what is there to prevent . . -

Mr. Speak~r; What Mr. Chagla has
sald just now—if | coulg follow him
correctlv—is that there must he a sta-
tute if a University is to be estab-
I'shed and therefore, what he sald
applied only to this University be-
cause it was Aligarh University. Bo
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far as schools, colleges and other ins-

titutions are concerned, they do not

require any statute or Act to be pas-
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founded with our blood merely be-
ceause you give them legislative re-
cognition, it is synonymous with es-

sed before they can he blished
This js what he says,

Shri Frank Anthony: That is what
he says I am meeting it on two
grounds. Merely because you have
to go through the motion of giving a
legislative veneer—that is a necessary
precondition—that  js not  establish-
ment. Thay is giving legislative re-
enrmition, if you like, but that is not
e-tablishment, Establishment means
a: o who founded it, whos, money
was it, whose property was it. Who
were the founders? The Muslims
were beyond preadventure the foun-
ders of this nucleus. Merely giving
legislative sanction is not synonymous
with establishment. God forbid if the
Supreme Court were ever in accept
this argument. At present, we know
that schools and colleges run by the
minoriliesa merely haye to get recog-
nition. Tomorrow, to destroy and of
our schools and colleges, what is there
1o prevent them

Shri §. N. Chaturvedi (Firozabad):
The Constitution will come in to their
rescue,

Shri Frank Anthony: All that they
will say is that yoy may have un-
recogniseq schools ang colleges but
before you can get recognition, you
must get leglslative sanction. What is
there to prevent them from saying
that? Under Entry 11. I am saying...

Mr. Speaker: Mr. Anthony has ap-
prehensions that in future the States
might pass legislation that even for
recognition, they will have to get the
sanction and a statute gr an Act will
have to be passed merely for a recog-
=mition.

Bhri Frank Anthony: Yes. It is not
an apprehension; it is an argument.

Then, on this parity of reasoning of
Mr. Chagla, it will then be argued
that in respect of 8ikh institutions,
Anglo-Indian or Christian institutions,

tablish L. Never in the life time
of any minority can this be accepted.
Sir, 1 am going to ask Muslims not to
go to court because they are not
only concerned but every minority is
concerned with this today. | am go-
ing to plead them not to go to court.
Their case is a hard case. If they
make a bad law, it will mean that if
you equate establishment with legis-
lative sanction then those who have
founded it—in this case, it is the
Muslims—all their properties, mov-
able and immovable all their privi-
leges, will come wunder legislative
establishment.

Then, Mr. Chagla said that they did
not administer it. I do not under-
stand this all. 1 do not want to
bring the Supreme Court into it. But
while 1 was arguing, the Chief Justice
=aid, it is quite clear thay they ad-
ministered—you go to the establish-
ment part. It is a complete perversion
of fact to suggest that Muslims were
not administering it. What is the
position? By the Act of 1820—that
was the founding Act—only Muslims
could be on the Supreme Governing
Body. I am not saying that that was
& wise thing. TUpto 1851, up till the
coming into operation of the Consti-
tution only Muslims could be mem-
bers of the Supreme Governing Body.
How can you say that they were not
administering it?

Further, Mr. Chagla made some re-
ference to the Executive Council. I
submit with great respect that
it is an entirely incorrect reference.
He said that the Executive Council
was administering it. The Executive
Council was to be entirely of Mus-
lims—I do not say it is a good prin-
ciple—but 1 am merely saying, vou
look at Statute 15. 1 know all the
facts. The Vice Chancellor had to be
elected by the Court—a Court en-
tirely Muslim, Pro Vice Chancellor
haq to be appointed by the Court—the
Court entirely of Muslims; 20 out of
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30 members were to be elected by the
Court—the Court entirely of Mus-
lims and other 10 members also had
to be Muslims. [ am merely showing
that this was, more than many other
institutions, administered exclusively
by Muslims. For anybedy to come
now and say that it was not adminis-
tered by Muslims is to fly in the teeth
of facts,

Mr. Speaker: 1 hope he is conclud-
ing now.

Bhri Frank Anthony: Yes; I am con-
eluding. Sir, I have to meet his argu-
ments, Otherwise, nobody is golng t
aecept my amendment.

Mr, Chegla asked: Why did the
Muslims not po to the court when
there was an amendment in 1851 de-
leting the proviso 23(1)? The proviso
was that only Muslims shall be mem-
bers of the Court. I will give two
very good reasons for that. I am
conceding because 1 have argued
about every onc of education cases
in the Supreme Court, that when
an institution takes aid, then Govern-
ment has regulatory powers. So, for
two wvery good reasons, after the
constitution came into  effect, the
Muslims could not have gone to court.
Firstly, it was because they were told,
"This is a reasonable regulation since
you are getting aild." But the more
important reason was this Statute 8—-
these are called statutes—was
kept in tact. If you look at Statutr
8, you will find that it made imperu-
tive that at least hetween 80 to 90 per
cent was guaranteed as Muslima.
This was even after 1951 Act. Why
should they go to court?

Mr. Chagla har made some refer-
ence to article 15. With great res-
pect 1o him. T must say that that has
no relevance to educational institu-
tions. It deals with hotels, restaurants
and public bathing places. I concede
to this that under article 28(1) of the
Constitution, if an institution is whaolly
aided, if it is receiving aid, it may
not teach religion. Now, the Roman
Catholic schools in Kerala, wholly

BHADRA 12, 1887 (SAKA)

University
(Amdt.) Bill

aided, shal] not teach religion. But
it does not mean that they cease tn
be administerey by Roman Catholics.
Under article 28(2), if a minority
institution jg getting aid, it shall not
exclude a person on the ground -of
community, caste or religion. 1 say
that all this regulation is perfecily
legitimate that members of other
communities must be admitted, If it
is wholly aided it may not teach
religion but all the other attributes
of administration by a minority ahall
remain there because It is a funda-
mental right.
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Then, Sir, Mr. Chagla's thesis was
this—he said this glibly—that the
House is soverelgn. The House is nnt
sovereign. That is the British con-
cept. The House is subordinate to
the Constitution. Ag I said, I had
great respect for Mr. Chagla whep he
was o judge. Many cases were dealt
with by him. Does he forget the case
in which 1 was the counscl, when the
Government tried to destroy the
Anglo-Indian schools—the 1954 case,
the Bombay Education Society case?
I went to him and he gave judgment
in my favour. What did Mr. Chagla
say—I do not know whether he said
it or Justice Mahajen said [t? He
said: Here is the fundamenta) right
of g minority, a recognised minority,
the Anglo-Indian community. The
sovereignty of the legislature must
yield to their fundamental right. Mr.
Chagla struck dowpn the monstrous,
proposed legislation by the Morarji
Desal Government because, although
he was sovereign so far as cducation
was concerned, that sovereignty had
to yield, the Police power of the
State had to yield, to the fundamen-
tal right of the minority. I say this
if you recognise ex-hypothesi that
there is a fundamental right of the
Muslims to their property they were
dministering lusively—it ripened
into a fundamenta]l right in 1950—
then it has to yield. But I am not
carrying this proposition to a logical
extreme. Al the regulatorv powers
arp there. T do not understand why
Mr. Chagla has taken on himself this
rather malodorous job. The law is
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there; the Act i3 there; the Chatter-
jee's Committee is there; they were
all Hindus—non-Muslims. They said
in 1961 “We recognise the funda-
menta] right of the Muslim minority”.
When they had gaid it, why should Mr.
Chagla take it on himself to deny the
fundamental right of his own com-
munity. What is he afraid of? 1 am
making every concession to Mr.
Chagla; I am making every conces-
gsion to Mr. Ali Yavar Jang not be-
cause he is my friend but in
order to clean up the University.
Keep it tight as long as you like, but
recognise the right of the Muslims
in this matter. You have ample
powers of regulation. The Supreme
Court in the Kerala reference about
Roman Catholic school accepted
regulation. What regulation? Gov-
ernment could tel] them, “appoint so
many scheduleg castes in the Chris-
tian school” as to who should be the
Manager. You can tell the Muslims
of the Muslim University, as you
told the Anglo-Indians, "“in return
for aid, you should have 40 per cent
of non-muslims; in return for aid,
you may not teach a religion". But
you must leave to them the other
necessary atiributes of administration.

I appeal—] do not know whether
my appeal will have any effect on
the members of the Muslim commu-
nity—to them not to go to Courts
because they wi'l have to face all
kinds of legal contortiong in these
matters. 1 am vitally interested be-
causp the Muslim case is a hard case
politically, If the judgment makes
a bad law, it will adversely effoct
every minority. | am not giving out
any secret: 1 wrole to the Prime
Minister saying that it woulgq ad-
verse'y affect every minority. 1 saw
him. I told him that all that 1 was
agking for while keeping the court
nominated, to make Muslims—I am
prepared to come down—the majority.
Can you not get 60 Muslims whom
Yyou can trust? The Prime Minister
:certainly did not object to my saying
-this. He sald, “The Muslim Congress
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M.Pa, are also deeply agitated; I have
given them an assurance that we ghall
bring in a legislation, but I do not
want to mention the time” 1 did
not want to embarrass the Government
and was prepared for the legislation
to come much later. The Prime Minis-
ter said that he has given an assurance
that a preponderant majority will be
Muslims. How can there be a pre—
ponderant Muslim majority unless
there is the pre-condition of the Mus-
lim right. Why can he not do it
here? That is what I am asking for.
Do here what the Prime Minister has
already assured that he will do.

Bhri Muohammad Ismall (Man-
jeri): This amendment has been
given notice of by Mr. Koya and my-
self. The amendment asks for powers
to the Court that is going to be nomi-
nated under the Act to have some con-
trol over the matter of imparting reli-
gious instruction to the  Muslim
students of the University. The second
part of my amendment is that the
Court, which is a nominated one, a
purely advisory body, shall have some
power over the properties and assets,
of the University. Really speaking.
many of the properties and the assets
of the M.A.O, College have been taken
over by the Muslim University at the
time of inauguration of the University.
Therefore, I want the Court to have
these powers. The Court, as it is en-
visaged in the Bill, is a purely advi-
sory body; it must give advice only
on matters on which its advice is be-
ing sought by the authorities. If they
find anything happening that i3 not
good for the University, they cannot
themselves tender any advice; they are
prevented from giving such - advice.
That is the kind of body which is en-
visaged in the Bill. Now, to under-
stand our objection to this Clause of
the Bill, we must know a little of the
background and history of the Uni-
versity.

The Muslims were very backward
round about 1857. Ewven before that,

they did not want to take to Western
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education; they wanted to boycott
Western culture and education; but
along with that they also boycotted
modern education, scientific education.
After 1857 they were op
maligned, deprived of every right and
were reduced to a very miserable con-
ditlon. Sir Syed Ahmed Khan thought
about the situation. He thought that
the only way of regenerating the peo-
ple and improving their condition was
through modern education. At the
same time there was the agitation that
np education without religi ins-
truction can be true education for
anybody. That was the ideg of the
whole Muslim community. Sir Syed
Ahmed Khan recognised the validity
of this opinion and he himself subs-
eribed to that opinion. Therefore, he
was thinking of combining Western
education, modern and scientific edu-
cation, along with religious education.
He went to England; he saw how the
Universities of Cambridge and Oxford
were working . ..

Mr. Speaker: The whole history is
not necessary now,

8hri Muhammad Ismail: I will be
very short. I am placing this before
the House so that we may have the
right understanding of the position of
the Muslim University,

Mr. Speaker: That has becn done
during the general debate, All these
facts have come there.

13 hrs.

8hrl Mohammad Ismail: I have to
supplement the things that have been
said in the course of the debate. I
thought that 1T would be given an op-
portunity to speak and | was very
hopeful because of rome of your re-
marks that I would have my tu-n, but
then I was not given an opportunity.
However, I am quite relevant in say-
ing these things in reference to the
amendments I have moved. My amend-
ments cannot be understood without
this background. Religiou; education
and modern education had to be com-
bined for making the Mussalmans tske
to education and allow themselves to
be lifteq from the backwardness to

which they had been pushed by cir-
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cumstances, So, in 1870, a commitiee
wag appointed, and the ittee re-
o0 ded the establish t of a
school on modern lines. First a High
School was established in 1875 and
then a college in 1877, i.e. the M.AO.
College. It; foundation-stone was laid
by the then Viceroy of India, Lord
Lytton. At that time, this idea of a
university was placed before the Gov-
ernment as well as the people of the
country. Sir Syed said that Mohamme-
dan Anglo-Oriental college, or MAO
College, the foundation-stone of which
was laid by the Viceroy, was an ins-
titution belonging to the Muslim com-
munity as a whole; it had been brought
into being by the combined efforts of
the Muslim community. It was not a
donation or a gift by any individual or
by a Monarch, as used to be the prac-
tice during those days with reference
to the setting up of educational institu-
tions, but it was the effort of a whole
community which had brought the
MAO college into being.
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He also saig that the plan was that
this MAO college might expand into
a university whose sons shall go forth
throughout the length and breadth of
the land to preach the gospel of free
enguiry and of la-ge-hearted toleration
and of pure morality. That wags the
plan and that was the aspiration of
Sir Syed Ahmeg Khan. He was the
founder of the MAQ college which be-
came the nucleus of the Aligarh Mus-
lim University,

This idea of forming a university or
setting up & universily is to be found
running through the efforts of all the
people who were then working in the
fleld of education, right from 1870 up
to the formation or the establishment
and inauguration of the university in
1920, for a period of more than fifty
years.

Then, the Bill itself was framed In
consultation with the Muslim Univer-
sity foundation committee which had
been set up by the authorities of the
MAO college. They were In negotia-
tion with the Government all along
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on the question of transforming and
converting the MAO college into @
Muslim university. The chairman of
the Education Commission, Sir William
Hunter in a report of his after refer-
ring to the ‘idea that education with-
out religious instruction is no educa-
tion'. says:

“At the same time. the Moham-
medan founders of thiy strictly
Mohammedan  institution  have
1Lrown open their doors of the
university to all races and creeds;
among the 258 students I fing 57
Hindu: for nearly one-fourth of
the whole) Christians and Parsi
lads have also received a liberal
education  within its walls. This
liberality of mind pervade, not
only its rules angd its teaching but
the whole life of the place”.

“This was what Sir William Hunter, the
chairman of the Education Commission
saig about the M.A.O. college which
was the nucleus of the Aligarh Mus-
lim University. So, this idea was al-
ready there. It was not such an ex-
clusive educational institution as is
being thought of by some of our
friends. However, it had to cater to
the special needs of the Muslim com-
munity whose members were speclally
backwarg b of the cir Y
political ang otherwise. The necessity
and fact of the contrcl and manage-
ment of that institution being with the
Muslims, because of the combination
of scientific and religious education
there, is evident by many a record
bearing upon the establishment of
the university. After prolonged nego-
tiations with the Muslim leaders and
the Committee concerned with this
university. the Government of India
finally agreed to that arrangement.
But they said that they must first get
the sunctivn of the Secretary of State
for India for that purpose. In the des-
patch from the Government of India
in 1811 tn the Secretary of State, there
are certain passages which I shall
crave your indulgence to read out.
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Mr. Speaker: If the hon. Member
wantg to quote extensively end take
one hour to move an amendment, I
think that is not proper,

Shri Muhammad Ismall: I was not
given an opportunity to speak pre-
viously.

Mr. Speaker: 1 quite appreciate
that. That is why I am allowing him
to speak now. But there ought to be
some limit. Even then, he would have
got only ten to fifteen minutes, and
1 am allowing him that much time.

Shri Muhammad lsmall; It is a sup-
remely important and vital question

for the Muslim community spread
throughout the country. .
Mr. Speaker; Other Members were

given only about 15 minutes. Even
now, I shall allow the hon. Member 15
minutes, but he should not exceed
that,

Shri Muhammad Ismail: 1 am ex-
tremely obliged to you, and 1 shall
crave your indulgence a little further.
In the despatch to the Secretary of
State, the Government of India had
stated:

“We trust that Your Lordships
in sanctioning a university at Ali-
garh will share the hope which we
confidently entertain that this new
and interesting educational experi-
ment supported by the confidence
of the Government of India and
the Moh d ity will
be the source of enlightenment and
prosperity to that community and
will fittingly crown and carry on
the noble work and the lofty hopes
of Sir Syed Ahmed Khan.".

That was what the Government of
India said. The Secretary of State, in
replying to that sanctioned the univer-
sity in principle and wanted the Gov-
ernment of India to settle the details
with the Muslim University Founda-
tion Committee, That took a long time.
There were prolonged negotiations.
Finally, a Bill was drafted. As I said,
that Bill was drafted by the Education
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Member at that time, in consultation
with a deputation of the Muslim Uni-
versity Foundation Committee which
was vitally connected with the MAO
college. Finally, the Bill was framed
and completeg in consultation with the
Muslim leaders through their commit-
tee, and it was presented to the Im-
perial Legisiative Council in 1820 and
it wag also p i almost unani ly;
1 do not think there was any opposi-
tion to it. There were Muslim Mem~
bers, Hindu Members and also Euro-
ptan Members in the Imperial Legis-
lative Council; they sympathised with
the sponsors of the university and with
the objects of the university and they
passed the Bill,

In the Statement of Objects and
Reasons appended to that Bill it was
clearly indicated that this wa. an ins-
titution which had grown out of the
MAO college, which had becn estab-
lished and administereq by the Mus-
lim community and all the properties
belonging to the MAO college and all
thy committees which were working
under the auspices of that college for
the establishment of the university
were to be handeg over to the univer-
sity; properties worth lakhs of rupees
were to be handed over to them and
all those Committees and College had
10 be dissolved ang only the univer-
sity should take the place of all those
bodies. Therefore, it was the MAO
college which had been transformed
into the Aligarh Muslim University; all
its endowments, all its properties, all
it; money, and cven its debts and lia-
bilities were to be handed over to the
universily under the 1920 Act. Ac-
cording to the provisions of the 1920
Act, even any donations that might be
fiven later on in mommeofthemo
college or any of its 1d
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MAO College. In one instance, Sir
Aga Khan went round the country and
collected Rs. 30 lakhs. That was given
to the Government of India for this
Muslim University. Even after the
establishment of the University, mil-
lions of rupees, eight millions and ten
millions of rupees, were collected and
handed over to the Allgarh Muslim
University.

Therefore, it was all along under-
stood that it was a2 Muslim, a minority
institution. I want to mention one fact
in this connection. Sir Surendranath
Banerjee, whom I used Lo consider as
my hero in my youthful days, ay a
member of the Imperial Legislative
Council congratulated the sponsors of
the movement, including the Educa-
tion Member who pr the Bill,
on having established this University
for the benefit of the Muslim commu-
nity. He assured them of the sympa-
thies of the Hindu community. He
said, ‘1 representing the Hindu com-
munity assure you of our sympathy to-
wards the object of thi; Muslim Uni-
versity’. Other members like Shrl
Sabuadhikari. ...

Shri Pallwal: May I know if other
Members will also be given a chance
to speak?

Mr. Speaker: It looks as if Shri
Muhammad Ismail will take most of
the time left.

Shri Muhammad Ismall: If you do
not want me to continue, I shall re-
sume my seat.

Mr. Speaker: There ought to be
some end. He has taken more than
25 minutes.

Shri Mohammad Ismail: We are the
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be construed as having been given
truly to the Aligarh Muslim Univer-
#ity. That is the provision in the 1820
Act,

Now when this University was in the
offing. when it was going to be estab-
lished. there were further collections
from the people, apart from the pro-
perties and assets belonging to the

ple who are vitally interested in
lhls matter. Fairnes. demands that we
must be allowed some opportuanity to
explain facts,

Mr. Speaker: Dors he not think that
1 have given him sufficient time al-
ready? He is still asking for more.
Shri Muhammad Ismall: If we can-

not ask for our rights, I roquest you
for latitude and indulgence.
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It wag understood at the time the
Bill was passed that it was a minority
organisation intended specially for
the benefit of the Muslims of India.
However, it was not confined &t any
time, from the time of its nucleus MAO
college upto today, to the Muslim
eommunity alone. There were mem-
bers from other communities, as there
are now There wag no wall, and
and the-e is no wall, as is being ima-
gined by certain people that divides
these University students from other
students, They were there in the life
of the country; in  extra-curricular
activities, they were going throughout
the country, nol only throughout the
the country but th:roughout the world.
Nothing prevented them from mingling
with the rest of the country and the
reat of the world. That is the tradi-
tion this institution has fostered,
though it is a minority Institution,
Therefore, no harm will come if it is
allowed to continue a; it had been en-
visaged,

And how did this incident happen,
on 25th April? At the very outset, 1
want to tell you that whatever may
be the p-ovocalion, whatever might
have been the circumstances, nobody
will condone the violence that was in-
flicted not only on the Vice-Chancellor
but upon anybody else. We all sympa-
thise with the Vice-Chancellor and
wish him well and compicte recovery.
long life angd all happine:s.

Rut that is not the question, The
point, az has been stated by Shri Frank
Anthony and others, is, could this in-
cident not be dealt with by the ordi-
nary law already existing in the coun-

try?

Are there not conspiracie; in the
country, much bigge: and worse cons=
piracies? Are they being dealt with
by ordinances? That is what I want
to know,

About the words ‘establish and ad-
minister', 5o much emphasis is being
placed on the word ‘establish’. There
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are different meanings to the woed
‘establish’. 1f we ask for the meaning
of ‘communalism’, ‘nationalism’ angd o
on, then it is said ‘go to the dictiom-
wry’. Different dictionaries give differ-
ent meanings. There are different
meanings for the word ‘establish’.
When | say that I have established tte
fact that today the House of the Peo-
ple is sitting, does it mean that when
and because I established the fact the
House of the People has come into
belng only then? When I say I estab-
lish that fact, it is clear it mean; that
the fact is being confirmed, recognised.
We have asked Government to recog-
nise this institution and help us to yet
it up ag a minority institution. It is a
contract between two parties. It iy pus
in the shape of an Act. When I go to
a Registrar in connection with the
purchase of a property, and he puts
many conditions for registering the
sale-deed; and then when I come out
as the owner of the property, am [
denied the right and ownership of that
property because I went to the Regue-
tration offices, a Government agency?
Is that right? In the same way, in
establishing a University, if we go to
Government for certain rights and
privileges which are very necessary
for running a university—the degrees
and diplomas have to be recognised
and we have to receive aid and
assistance. . .

Mr. Speaker: Now he ought to stop.

Shri Mahammagq *smail: Therefore,
it is a minority institution. It is well
protected by the Constitution of India
hy more than one article which hes
been placed before the House by pre-
vious speakers, article 30(1) and other
articles.

Shri D. C. Sharma (Gurdaspur): I’
am sorry for the hon. Members whoee
speeches | have heard with rapt atten-
tion. I do not think there is anv ques-
tion of an institution being a minority
institution or a majority institu‘iom. I
am & member of the Punjabi Univer-
sity, Patiala. All these days I have ast
heard anybody say there that it is =
midority institution meant for e
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Sikhs established for the Sikhs and to
be edministered by the Sikhs. T think
this i a prosposterous proposition that
has been put forward by some of my
fwends and I am really sorry for them.

There is no question of minority and
majority here. Otherwise, Delhi Uni-
versity will have to change its charac-
ter, Vishva-Bharati will have to
cbange its character. Shri Khadilkar
who is a Maharashtrian is a member
of the court of Vishva-Bharati Uni-
versity, What right has he to be
there? It is a University established
by Shr Rabindranath Tagore ot
Bengal for Bengalis. What right has
Shri R. K. Khadilkar to go there?

Shri Raghunath Singh: He should
be turned out!

Shri D. C. fharma: This kind of
argument about a minerity University
or majority University has absolutely
no validity in the year 1865 1 think
a, time passes this kind of talk will
have absolutely no significance in free
India.

Shri Mohammad Ismall: But the
Constitution of India is in existence
now

Shri D. C. Sharma: I am coming to
that.

1 therefore submit most respectfully
whether a University iq established by
the Centre or whether it is established
by a State or by a person—as it is by
a gentleman called Karve, I am refer-
ring to the Women's Univessity which
wae, 1 think, taken over by the Bombay
Government—all these  universities
be:ong to India, they belong to the
Indian nation and they belong to all
of us. 1 am as much interested in the
Muslim University as any Muslim, and
1 do not think they should bhave a
mipori'y University and others should
have & majority University.

Secondly. my friends were very
mueh worried about the imparting of
religious instruction in that Univer-
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sity. In the first place, I think most
of them do not undcrstand what a
university is. I am very sorry to say
—and I say this without meaning any
disrespect to anybody—that a Mem-
ber has been arguing here the case
of Aligarh Muslim University and he
has been basing all his arguments on
300 schools that he has been running.
He does not know the difference bet-
ween a school and a University. He
does not know what schools are and
what a university is. So far as
schools are concerned, in Punjab we
have schools like those run by the
Arva Samaj, those run by Christiansg,
those run by the Sikhs and those run
by so many other denominations
They go their own way, but you can-
not say that the Punjab University,
Chandigarh, belongs to the majority
community and the Kurukshetra Uni-
versity helongs to some community
which exists in heaven.

Shri Frank Antheny: May I ask the
Member whether he has looked at the
Constitution?

Shri D. C. SBharma: Much more
often than you. You look at the Cons-
titution for your practice, I for my
own edification.

Shri Frank Anthomy: Bince he has
referred to me, on a point of clarifi-
cation, may 1 say thls? Let him look
ut the Constitution. The words used
are “educational institution"—no diffe-
rence between a university and a
school. '

Bhri D. C. Sharma: I have read the
Constitution.

Shri Frank Anthony: Then you
have not understood It

Shri D. C, Sharma: [ do not under-
stand because T represent eight lakhs
of people, I do not understand any-
thing. Because you are a nominated
Member, you understand every-
thing. .. ... ..

Khri Frank Anthomy:
my community.

Raepresenting



1757 Aligarh Muslim

Bhri D. C. Sharma: . . all the
intelligence in the world belongs to
you, and we who are elected
have no intelligence whatever. It is
a very preposterous suggestion put
forward by the gentleman who should
know better.

I was saying that people do not un-
derstand what 3 university is, what a
court is, what an executive council is,
what an academic council is. 1 have
great respect for my friend over there.
His herp might have been Surendra-
nath Banerjee when he was young,
but unfortunately Mr. M. A. Jinnah
became his hero when he grew up.
That does not matter, I still respect
him. What T mean to say is this, that
so far as the courses of study are con-
cerned, they are not the concern of
the court, they are not the concern of
the execulive council; they are the
concern of the academic council. As
the hon. Minister hag said, the aca-
demic council has been kept intact,
‘and nothing has been done to change
it or amend its constitution or modity
it. Therefore, if the academic coun-
cfl, which is already therc and which
would continue to be there even now
when the ordinance i3 imposed, wants
religlous education for the Muslim
boys, 1 think nobody will come in
their way. Therefore, I think thls is
an unfounded fear, and T must say
that most of the things which have
been sald against this ordinance are
bazed upon fears which should not
exigt.

I may tell you very respectfully
that T have been a student of Sir
Syed Ahmed, and I may tell you very
respectully that [ have written a bio-
graphy of Sir Syed Ahmed also. 1
may tell you also very respectfully
that that biography has been selling
very well. One of the things which
tmpressed me when I was preparing
to write his blography was this. Sir
Syed Ahmed said, "We have two eyes.
The Hindus are one eye and the Mus-
lims are the other eye. You cannot
see unless both the eyes are there"
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Shri Muhammad [Ismail: This is
exactly what we want.

Shri D. C, Sharma: So, Sir Syed
Anmed, if 1 have understood him
aright, was one of the pionecrs of
nationalism in this country, was one
of the persons who led the vanguard
of Hindu-Muslim unity in this coun-
try, and my friends have themselves
said that Sir Syed Ahmed stood for
freedom, for large-heartedness and for
tolerance. If so, may I ask a ques-
tion? When there s talk of o mino-
rity university and a majority uni-
versity, are they following in the
noble path which was laid down by
Sir Syed Ahmed, namely that we
should look at everything from a spi-
rit of tolerance, large-heartedness and
all that?

I want to say one thing about th-
court. The court has different func-
tions in different universities. In gomu
universities I may submit very res-
pectfully it has no function.

Shri Raghunath Singh (Vuranasi):
Like the Debhi University.

Shri D. C. Sharma: I did not want
to mention the name of any univer-
sity. Take the Delhi University.
What function has the court gol there”?
It only meets once a year and it is a
get-together, and nothing more than
that. You may call it an academic or
social get-together or something like
that; it is nothing more than that. It
has no function. In some univeraities
the court is supreme, in other univer-
sities the executive council is sup-
reme; in some universities it has
been said that the Registrar is the
chief sxecutive officer, in som~ univer-
sities it has been said that the Vice-
Chancellor is the chief execulive offi-
cer. Therefore, T say that the whole
property of the Aligarh Muslim Uni-
versity which we took over from the
MAO College, and which has heen
augmented during all these years, will
remain with the Aligarh Muslim Um-
vergity, and nobody can take it away.
As I look at the constitution of the
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court here, I find that no fundamen-
tal rights of any community have been
infringed, I find that no sentiments
of any kind have been affected by
this BillL I find that whatever has
been said here is very much in the in-
tarests of the Aligarh Muslim Uni-
versitv

1 would like my friends to sec the
composition of the court. Who is the
Chancellor, who is the Pro-Chancel-
lor? Is he a Hindu? Who are the mem-
bers of the executive council, who are
the heads of departments there, who
are the persons other than the heads
of departments, who are the persons
that are teachers in the university?

Shri Badrudduja (Murshidabad):
That is an old Act.
Shri D. C. Sharma: Who are the

persons who are there? I would sub-
mit very respectfuly that after all
the members of the court will not fall
from heaven. The members of the
court will not be taken from this
place or that place. I can say, with-
out knowing the mind of Shri Chagla
or any one else, that the whole power
will vest in the executive council and
the academic council. All the mem-
bers of the court, I can assure you,
will be taken from those persons who
understand a Muslim university's
problems, who understand the ideals
of a Muslim university, and who
understand the working of s Muslim
university, who want that this univer-
sity should grow from strength to
strength. The members of the court
are not going to be brought in there
to liquidate the Muslim community;
they are going to be brought in there
in order to add to the strength and
prestige and glory and power of this
university. I think nobody should
have any doubts about this.

It has been said that it wasg only
Muslim property. 1 am sorry. I did
not know that this point was going to
be raised, but my humble opinion is
this. When Sir Syed Ahmed went
about collecting money for this umi-
versity, I think, and you will find it
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Shri Badrudduja: Theirs was the

largest contribution.

Shri D. C, Sharma: Now they say
it is Muslim property. The Hindus
donated money, but the Hindus do
not claim anything. Therefore, 1
feel you should not raize this bogey
of Muslim property and Hindu pro-
perty. Somebody might get up and
say, “"We contributed so much moncy.
Why should it not be a joint Hindu
property?” I do not want any talk of
this kind. It is neither a Muslim pro-
perty nor a Hindu property; it is the
property of the Aligarh Muslim Uni-
versily and that is for all of us.

It has been said that this Ordinance
will distort the identity, personality
and the character of the Muslim Uni-
versity. I do not knuw how this w
going to mar the image of the Muslim
University because I know that the
image of a university is projected
partly hy the cour!, partiy by the
executive council and I can assur
you, I have been assoviated with some
universities in my life, unfortunately
or fortunately and 1 can tell you Sir.
that the image of a vniversity is pro-
jected by the Vice Chancellor; If he
has some powers, he will seq to It
that the image goes on improving.
It the founding of the University by
Sir Syed Ahmad was the first land-
mark In the history of the university,
it the appointment of Sir Ross Masud
as Vice-Chancellor was the second
land-mark. If the 1956 Act was the
third land-mark, the appointment of
Ali Yawar Jung is going to be the
fourth land-mark in the history of
this University.

Mr. Speaker: The hon, Member's
time is up.

Shri D. C. Bharma: 1 shall finish
in a minute, Sir. It has been said
that this is a bad law, Well, Sir, I
have not been a lawyer.
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Shri Frank Anthony: Fortunately
for the bar.
Shri D. C. Sharma: Fortunately

for you; if 1 had been a lawyer 1
would have accepted brivfs and I
would have seen that you are defealed
in those cases. But I was submitting
very respectfully on this point. 1
have great respect for this genlleman.
It was suid that it was a bad law,
What is g good law? What is an in-
diffzrent law? What is a perverse
law? All laws are good. Only, any
arguments put forward in favour of
a law can be perverse like the argu-
ments of my hon. friend, Mr. Frank
Anthony; they can be one-sided like
the arguments of some of my friends
and they can be liberal, all-embrac-
ing catholic and catchy like the argu-
ments of some of my hon. friends.
Therefore, this law is not bad. Only
when the perverse interpretation of
this law is presented to the House and
that is bad. I say that this law is go-
ing to do a good deal of good to the
Aligarh University and to the Muslim
friends and to the Indian nation and
1o all our people and add to the
Klories of our country.

Mr. Speaker: I have given oppor-
tunities to all Members. 1 will accom-
modate Mr, Paliwal. But on other
amendments there could not be as pro-
longed speeches as on this.

Shrimati Renun Chakravartty (Bar-
rackpore): Sir, 1 would limit myself
to the amendment that had been in-
trodured. We are in the second read-
ing stage and there is no point in
making general observations. I have
stated earlier that 1 am not against
certalp changes being brought about in
the constitution of the University,
because certain

very wrong
things have developed  there
and it is necessary to treat them.

But the treatment which has been
recommended is to my mind drastic
and may do more harm than good.
Of course, Mr. Chagla has assured us
that it will be for a very short period
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and I hope he will be able to bring
forward a new law by the next ses-
sion. I still feel that even for this
short period the Ministry and the Uni-
versity need not have gone in for
such und atic es which
had been recommended as the cure
to the ills that had taken place in
Aligarh.

I am surprised at the previous
speaker who is associated with many
universities. But when he treals
with contempt such institutions as the
court, I am surprised; in treating ins-
titutions like the court in that way, be
is treating himself in that way. Be-
cause the court is an important body.
Our universities have senates and
syndicates; we do not have exccutive
councils or courts. I am of the view
that the court is more or less the
same as our senate; the executive
council, more or less our syndicate
They have very important functions
to perform and to give blanket powers
to the Visitor is not at all a good
thing. I found from section 23 of the
original Act that the court is the mup-
reme governing body with certain
important functions to perform; sec-
tion 28 gives overall power t) the
Visitor whose approval shall be neces-
sary and he has the power to sanc-
tion, disallow, or remit any new sta-
tute for further consideration. Soeh
a regulatory clause is already there,
To my mind, at shis stage, it iz regu-
lation that is necessary; it is super-
visory muthority that is necessary and
not so much of romplete change In
all the rights of the court. When I
come to the position of the court,
T shall say something further
because that is also very important
and that could alm have been done
through an amendment rather than
give drastic blanket powers to the
Visitor.

13-38 hrs.

[Mr. DeroTy-Semaxmm in the Chairl.

As 1 said earlier, ] am totally againet
the grant to the Visitar of all the
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powers and making this only an advi-
sory committee, I think that this goes
against the grain and it has nothing
o do with the university. I would
have preferred that a man of the
standing of Mr. Chagla had n+
brought forward a Bill asking us o
support such a measure even for an
mivnm period.  Although I accept
that there is much wrong and it has
#o be righted I am unabie to support
this because onee we do this, this will
be adopted for anolher university. I
am (otally opposed to any such bid.
In our universities, let me confess
that invigilators had been beaten; in
this particular cose such violence had
taken place in another context. Such
wery unfortunate situations have to be
tackled and faced but not by going
against the fundamental principles for
which such stalwarts like Asutosh
Mukerjec, have fought and won from
the British regime. Therefore, I am
mot going to support this d t

8hri Paliwal: Mr. Deputy-Speaker,
great stress has been laid and it has
been strongly pleaded that article 30
of the Constitution is drawn and
mpplies to institutions like the Univer-
ity also. I have great respect for
Mr. Anthony's legal acumen but I
mmust confess my sense of surprise now
4hat in spite of his vast legal know-
Bedge and perhaps equally vast con-
tempt for the layman, he has not been
able to appreciate the difference bet-
ween the institutions the like of which
Be is ruming, hundreds of schools
and may be, colleges and a university.

Within the few minutes that you
Rave allowed me, I will try to explain
for Shri Anthony's benefit the differ-
snce between the two sets of  insti-
#otions. A university is not only a tea-
ching institution; it is an institution
which by law is authorised to grant
diplomas and degrees to Individuals
after a certain course of instruction
ang education. Those degrees and
diplomas give g certain legal charac'er
to the individuals and, in turn, qualify
them or entitle them to practise and
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enler certain very responsible profes-
sions like the one to which my hon.
friend Shri Anthony belongs, Thuese
diplomas and degrees also entitle the
individuals to hclg certain  public
«flices, This is a right which can be
Riven by law only 1 certain kinds of
ins.itutions.  Thig jy the main differ-
ence  between a school or college on
the one hand and a university on the
viher. The schovls and colleges are
free to impart education according to
the lights of their founders or e
managements,  But if they want tho.e
students to qualify for certiin degrees
and diplomas awarded by the uiver-
sities, then, lo that extent, they hawe
to conform to the syllabus prescribed
by the universities. Apart from the
syllabus, they are free to import their

own insiruction. That ig the mmlln
difference. It seems to me that this
simple difference escaped Shri  Awp-

thony's notice. and because of this, he
has been labouring under a  very
serious misapprehension and, I should
say, also with the resultant handicap.

The history of the Aligarh Mushm
University has been traced and repea-
ted time and again, 1 need not go
into it in any minor details, but {he
simple facts are that originally the
school was started by some Muslim
gentleman with Muslim donations and
finance probably. Then it was raised
to the status of a college. It did
much good to the community, both
the Muslim community and the other
communities, 1 understand that the
others also benefited by it. Then. as
Shri Sharma said, when it came 10
the question of creation of a univer-
Bity....

Shri Badrudduja: The major or the
largest contribution came from  the
Muslim community.

Shri Paliwal: That isall right. Bet
when it came to the creation of a uni-
versity, public donations were raised,
but in spite of all the public donatiom
put together, it could not have been
created as a university, The crea-
tion of a university is only lefL to the
legislature, It was an Act of He
legislature which created that univer-
sity  Article 30 says that the
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minorities shall have the right
%0 establish and wmanage and
administer their own institu-
#oms. This university, or for that
matter, any university cannot be
established by any minorily or majo-
rity; it can only be established by an
Act of the legislature, These few
universities—four of them—have been
declared institutiong of national im-
portance, In such circumstances I do
mot think Shri Anthony should have
any apprehension to the effect that if
these universities are treated as
national institutions and not as mino-
wty institutions, then his own institu-
tlons—sn:ull schools such as primary
schools or high schools or even col-
leges—may also be treated, sometimes,
as not belonging to hig particular com-
munity. That apprehension, I think,
is not well-founded.

oft guaTR fay (ForT) @ R W

wn fagr Arqm ?

Wr. Deputy-Speaker: It should be
over by 145 but I am extending the
thme.

Shri J. P. Jyotishi (Sagar): 1
wanted to speak for g few minutes.

8hri M. C. Chagla: I do not want to
repeat what [ said  yesterday, but
there are one or two misapprehensions
ar misstatements found in the speech
of Shri Frank Anthony, which I
must rebut and repel. Shri Anthony
should remamber that our Constitution
1s a4 Constitution of a secular State,
where all citizens are equal, where
sll citizens enjoy the same  funda-

menial rights, We have no first-
class and second-class citizens, and
therefore  politically  there are no

minoritics in India, all cilizens being
equal, But the Constitution, as Shri
Anthony said, considering the mosaic
that exists in this coun'ry, the differ-
ept cultures, different  religions and
different  languages, has guaranteed
certain rights to the minorities with
regard to their religion, their langu-
age, their culture and their educa-
#onal institutions. But the greatest
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protection to the minorities is the
Constitution itself which, as I said,
guarantees ‘fundamental rights to
every citizen and sets up a judiciary
which is the guardian of those rights.
I do not know why Shri Anthony has
put forward this extraordinary theory
that if my contention prevails the
rights of the minorities will be
destroyed.

‘What is article 307 It is a very
simple  article,  Shri Anthony may
argue as he likes in the Supreme
Court, but in this Parliament, he will
realize that it is a very simple article.
It says:

“All minorities, whether base®
on religion or language, shall have
the right to establish and adminis-
ter  educational instituiions of
their choice”.

I am not seeking to take away thal
right, The Anglo-Indian community,
the Muslim community, the Sikh com-
muniiy, can establish any institutiom
tomorrow, set up any school, any eal-
lege, any educational institution, They
have got that right, ang they can say
that only the Sikhs, the Christians ar

the Anglo-Indians shall run these
institutions. They have that right.
But, as my hon, friend said quite

rightly, a university cannot be insti-
tuted by any community, a university
hag got to have a charter; it has got
to be incorporated. and that charter
can only be granted by Parliament or
the legislature. Therefore the very
premises of Shri Anthony is wrong

About the exccutive council also
on the facts. he is wrong. 1 have
looked at the statutes; there is mno
guarantee under the old Brilish Aet
of 1920 that the execulive council
should consist only of Muslims. Im
practice, that might be so. In practice,
even today, the majerity in the exe-
cutive council may be Muslims
But excep' in the case of the court
the old Act did not guarantee that all
members shall be Muslims or even &
majority shall be Muslims. What is
the use of Shri Anthony talking
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about—I am using his own words—
“the fact tha! Parliament has passed
this Act is merely a legislative
venecr”? The very foundation of the
universilty depends upon Parliament
or the Legislature. It is not a veneer;
it is the basis, the foundation. What
is the meaning of veneer? It is a
flourish which he might use before
the Supreme Court, but at least those
who are serious-minded Members of
Parliament ought not to say in this
Parliament that if it passes a Univer-
sity Act and gives life to a univer-
sity, it is a merely a legislative
veneer. .

Many hon, Members have said about
the amendment regarding religious
Instruction to Muslim schools, We
cannot agree to that, because, under
article 28(3), if we give any grant to
this institution we cannot make re-
ligious instruction compulsory. It is
perfectly open tp the Aligarh Muslim
University to have Islamic studies and
to teach Islamic religion, but if any
siudent, even a Muslim student, says,
“T do not want to learn religon in

this ins'itution”, you cannot compel
him,

Shri Frank Anthony: Who says
that?

Shri M. C. Chagia: That is the
amcndment.

Shri Muhammad Ismail: According

to the Constitution, no religious inst-
ruction shall be  compulsorily im-
parted to any citizen by any educa-
tional institution, That is all right.
But when some students want religious
insiruction. if the student is a mnor,
if the parents want that relig.ous 1ns-
truction should be imparted to their
children cannot an educational ins-
tituton agree to that?

Shri M. C. Chagla: The Academic
Council is there. It can  provide
studies in Islamic philosophy, Islamic
relicon and Islamic theology. It can
lay down that in a particular class In
a particular building those who want
to learn Islamic religion, can have
that instruction, But that cannot be
compulsory. The amendment of the
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gentleman is that it should be compul-
sory. Otherwise, it is not necessagy.
The ordinance does not change the
Academic Council, If religlous inst-
ruction is being given today, it can
continue to be given, The amend-
ment says:

“to give directions as it deema
fit tg the appropriate authorities
of the University on matters con~
cerning the imparting of religious
instruction to the muslim students
of the university”,

Why? A non-Muslim may want re-
ligious instruction or, a Muslim may
not want religious instruction. [ am
surprised that people who believe In
academic  freedom should say thers
should be & direction tg give religious
instruction,

Shri Muhammad Ismall: You may
omit the word “muslim” and let 1
read “students” instead of “muslim
students.”

Suri M. C. Chagla: The court or the
executive council has nothing to do
with the question of giving instruction,

With regard to Mr, Frunk Anthony's
amendment that the court shall be
the supremec governing body, we can-
not make it so because it is too large
a body and for the time being it has
got to be nominated by the Visitor
and bo advisory. For the he-
nefit of the lady member, Mrs. Renu
Chakravartty, I said yesterday that
this is only a temporary provislon.
When we have substaniive legislation,
we wil] rive the necessary powers to
the rour.

Shri " '-ares (Panjim):  He has
referred repeatedly to ar'icle 30 and
sald tnar only the goveirment obwvi-
ously has the right to set up a univer-
sty by law, Docs it mean that the
proviziong of that article do not per-
mit any minority community to set up
a university, but only permits them
to set up other educational Institutions
which are of lesser status than &
universi'y? Is that provision fnfru-
ctuous because nobody can set up &
university and a unlversity cap only
be set up by the government?
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Shri M, C. Chagla: Quite so; a
minority community can set up a
school or college or a vidyapeeth, but
& university cannot be started by any
communily or mlmmy or majority—
but it can be set up only by Parlia-
ment or state Legislature.

Shrl S. 5. Mcre (Poona):
peeth means university.

8hrl M. C. Chagla: You can have

Vidya-

It privately and give diplomas, But
you cannot confer degrees.
Mr. Deputy-Speaker: I shall now

put amendments Nos. 7 and 21 to the
vote of the House,

Amendments Nos. 21 and 7 were put
and negatived,

Mr. Deputy-Speaker:

The question

*That clause 2 stand part of the
Bill",

The motion was adopted.

Clause 2 wag added to the Bill.
Clause 3 —(A dment of
N 28).

Shri Muhammad Ismail:
move:

I beg to

Page 2, line 15, for “require the

previous” substitute—

“first be placed before the Court
and its opinion obtained thereon
and then submitted with the
Court's opinion for the final"(8)

This amendment seeks to give g little
power, some kind of life to the court,
which is made almost an actionless
body, It says that before the Exe-
cutive Council placeg any amendment
or anything concerning the statutes
before the Visitor, it must first be
placed before the court and their
opinions obtained and then the
amendment of the statute or what-
ever it is, along with the opinion of
the Court threreon should be submit-
ted to the Visitor. This is all that I
want. Even though it may be a tem-
porary court, it should not be there as
something even less than a mud idol;
It must  have something to
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do. Previously the court was the

supreme governing body. But now
it has been reduced to less than
shambles. A temporary measure

need not do all that. The court must
be at least in the know of what is
going on between the Executive Coun-
eil and the Visitor, For that pur-
pose this amendment should be accep-
ted.

Shri M. C. Chagla: T am sorry I can
not accept it, because the whole basis
of this Bill is that the court shall be
an advisory body,

Mr. Deputy-Speaker: I shall now
put amendment No. 8 to the House.

Amendment No, B was put and
negatived .

Mr. Deputy-Speaker: The question
is:
“That clause 3 stand part of the
Bill".
The motion wag adopted.
Clause 3 wag added to the Bill.

Clauses 4 to B were added to the Bill.
Clause 9— (A d of S ).

Shri Frank Anth d
ments Nos. 24 and 25.

: I move a

Shri Muhammad Ismail: I move
amendment No. 8

Shri Frank Anthony: I beg to
move:
Pages 4 and 5—

for lines 15 to 37, and 1 to 4, respec-
tively, substitute—

*#8 (1) The Court shall consist
of the following members, name-
ly:—

(a) the Chancellor, ex-officio

{h) the Pro-Vice-Chancellor, ex-

officio,

(e) the

officio,

{dy all Ex-Vice-Chancellors,

(e) Heads of Departments of
Studies,

Vice-Chancellor, ex-
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(f) Principals of Colleges of the
University,

(g) Professors who are not Heads
of Departments of Studies,

(h) five persons {from among
teachers of the University
who are not Heads of Depart-
ments or Professors or Prin-
cipals to be Selected by rota-
tion according to seniority.

(i) five representatives of Parlia-
ment; ‘three to be elected by
Lok Sabha and two to be elec-
ted by Rajya Sabha from
among the Members of the
House in such manner as the
Speaker or the Chairman may
direct in respect of each
House,

()) every person who has made
a donation of rupees one lakh
or more or transferred pro-
perty of like value to the
University.
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number of members
be muslims.

(2) All members of the Court
other than ex-officio members
shall hold offite for a term of three
years.

(3) Twenty-one members of the
Court shall form a quorum.”;". (9)

Shri Frank Anthony: I
move:

beg to

(i) Page 4, line 37—
add at the end—

“Provided ¢hat the majority of
the persons so nominated shall be
Muslims”. (24).

(ii) Page 5,—

for line 18, substitute—

“(b) seven persons nominated
by the Visitor of whom the majo-

shall

rity shall be Muslims, and” (25).

(k) five persons representing
donors other than those men-
tioned in clause (j) to be
elected by the Executive
Council,

14 hrs,

Shri Badrudduja: 1 am speaking on
amendment No. 9. Thig amendment
seeks to provide that not less than
60 per cent of the total number of
members ghall be muslims, That is our
simple amendment. It has becen force-
fully contended with sufficient gm-
phasis by my hon, friend, Shri Frank
Anthony, that the Aligarh University

and commerce to be EIEC.'“] by  is a muslim institution, although Mr.
the Executive Council 0f  Chagly has repeatedly tried to deny
whom at least five shall be 1t js quite in the various corres-
persons residing outside the  pondence that passed on between the
State of Uttar Pradesh. representatives of the muslim com-
(n) five persons representing muni?.y and the government of India
Muslim culture and learning t.hat it was .a_mushm institution, t'hat

to be elected by the Executive it was a'd.x.mms?cred by the muslims,
Council the administration and ‘management of

! the entire university rested with the

muslims. Now he says that because
it has been passed by the Govern-
ment that it has to be established under
the Act, for the mere legal sanction
it loses the minority character. Sir,
it is very difficult for me to believe
that by legislation you create that no

(1) ten persons representing Alu-
mni (Old Boys Association) to
be elected by the Court.

(m) ten persons representing the
learned professions, industry

(0) ten persons to be nominated
by the Visitor, and

(p) two persons to be nominated
by the Chief Rector;

Provided that not less than
sixty per cent. of the total
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minority institution, no institution
which is intended for the welfare of
the -minorities, educational or other-

wise, can be established. It is very
difficult for me to believe that any
Parlisment can pass anything like

that. Parliament consists of mem-
bérs representing various communit-
fes, various linguistic and religious
minorities all over the cowntry. How
can it be that an institution sought
to be established jn the interest and
for the welfare of the minorities by
that Parliament is not to be recognis-
ed as a minority institution simply be-
cause of the technical or gome other
sori of inferpretation put wupon it
that it muat be established by Gov-
ernment? It is established in the
sense that the Government which re-
presents the minorities and the majo-
rities including all classes of people
in the country has to protect the in-
terests of the minorities. It iy the
duty and responsibility of every gov-
ernment, particularly of a democratic

government, that minority Interests,
educational, cultural and religigus,
are protected in the pest possible

manner.

The Constifution also provides in
artic'e 30 that these minorities have
got the right—linguistic and religious
minorities—to establish and administer
their institutions, That right is sought
to be taken away by relying on the
word “established”, fundamental right
of the minorities s taken away.
Therefore, in order to ensure that the
rights of the Muslim minority are
protected even under this Act—which
is nothing but an encroachment on
fhe fundamental rights of the mino-
ritles, which is nothing but a retro-

ade and reactlonary plece of legis-
Iation, which seeks to deprive the
court of all ity powers and vests all
powers in the Visitor, which contalins
provlsi&u b¥ which the eourt {s shorn
oft of all Its powers—a mincrity
¢haracter i3 sought to bhe intr~Aduced
by this amendment, hy saying tnat at
least 60 per cent of the members shall
be Musliths, so that their minority
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rights in a University which has been
established by Muslims, may be pro-
tected.

Ag was just now pointed out by my
hon. friend over there, various pther
people have very pgenerously made
contributions. We have no objection
to welcome any con'ribution, any help,
any co-operation from any quarler.
All that I repeat is that in a hopeless
situation the minorities require pro-
tection and to ensure that they re-
quire safeguards in .every possible
shape or form. Tt is the duty of the
adminjstration to protect them. There-
fore. the Constitution-makers have
rightly provided fhat minority rights
in the institution must be protected.

That is why, Sir, I have moved this
amendment, that at least 60 ,per cent
of the memberg should be Muslims.
This is a simple amendment and 1
hope the hon, Minister of Education
will accept my amendmaent.

Shri Frank Anihony: Mr. Deputy-
Speaker, Sir, my dment says that
at the end of page 4, line 37, which
is: .

“fh) thirty persons nominated
by the Visitor from among persons
who are men of standing in public
life or have specia] knowledge or
practical experience in education
or have renderad eminont services
in the cause of education”

the following be added:

“provided that the majority of
persons so nominated shall be
Muslims.”

8ir, 1 bave endeavoured at every
step to be a model of reasonableness.
1 have wanted to meet the needs of
the University the whole way. 1 have
conceded everything to Shri Char's,
the need to renrganise this Univer-
sity, the need to clean up the Uni-
versity, the need to remove undesi-
able elements, all that. I do not
want @ vatmum, I have accepted the
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principle of nomination. When the
Prime Minister told me that he will
be bringing in a legisiation within a
eertain period, I said he may not be
aki~ te cleun it up within that peried.
1 have done all this, What I have
been persistent about it jg this recog-
mition of the minority character.

An hon. Member: Communal chara-
cter.

Shri Frank Anthony: Look at this
glib branding and communalism
Article 30 places the seal on commu-
nalism. Look at this kind of perverse

£ it. Inr ising a funda-
mental right in the minorities, accord-
ing to thks perverse line of revivalist
argument, because you give a funda-
mental right to a minority institution
the institution becomes a communal
institution. Merely because it is a
Christian institution . . .

Shri Pallwal: You should recognise
the difference between an educatlional
institution and a university.

Shri Frank Anthony; My hon. friend
here is talking like an educationist.
1 have something to do with
education—I am talking as a lawyer.
Why? It is the lawyer in Shri Chagla
that has come out, Why has the re-
lished my arguments. He realises it as
a Judge of the Supreme Court realised
it. One of the Judge: put it to me:
“Don't you think there may be a diff-
erence—] was arguing on a parity of
reasons—according to article 30, there
is no difference between a school or

college or a wuniversity?" 1 said:
“No”. Take article 30. Take the
plain meaning, the plain inter-

pretation, the plain ordinary mean-
ing of the term “educational in-
stitution”, The functions may differ.
You may put a university on what-
ever plane you like. It ought to
be put on & much higher plane. But
from the purely legal point of view
there is no difference between a mid-
dle school, primary school, high s~hool,
higher secondary “school, college, a
small university with 2,000 pupils and
& university which fulfils  the
highest possible standards and re-
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quirements, It is just a simple eda-
cational institution according to arti-
ww 0. You may say that it was
mistake, originally, to found an insti-
tution run by a minorily community.
The British Government, having ad-
visedly said that they wanted a teach-
ing university for regencration of
Mu salmans, found it, and when they
were ausked to take it over they sald
that they would do it. We may fes
that when we get to the s'age of
university education we ought not to
let it vest in a minority, although 1
feel that approach is wrong and for
good reasons. 1 do not agree with
Shri Chagla when he says that it
the Government that has establish-

Shri M. C. Chagla: Not Gow
ment but Parliument by legislation.

Shri Frank An‘hony: I say this s
merely a procedural motion To-
morrow, like a collcge, the policy may
be that we don't want to legislate for
university and will a'low a univer-
sity also to be established by any-
one but impose stringent conditions
for recognition. Don't you think the
pre-condition of legislation can e
done like you do with regard to col-
leges ang schoo's? Then the pre-
condition for legislation would not be
there. Can Government be heard to
say that before a school or college can
function it hag to be recognised and
berause it has {o be recognised there-
fore Government has c-tablished it?
There is a parity of reasoning, What
is the difference in law between the
recognition by a DPl—recognition
by the Education Minister, let us
say—of & school or col'ege and re-
cognition by the Legislature? There
is po difference.

8hri M. C. Chagla: How can you
establish {t7

8hri Frank Anthony: 1 = would
eq.uﬂe establishment with founda-
tion. Who founded if. If the mino-
rity founded it, then giving legisla-
tive recognition will merely be. &
I said and I repeat, giving legisla-
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tive sanction. Why did the Chatter-
jee Committee, which was a respon-
sible committee consisting of rather
eminent peuple, recognise that there
was a fundamental right of the
Muslims? They were categorical in
saying that. Why is it that Shri
Chagla is recognising its Muslim
character? If the Muslims have no
right, then you have no right to re-
cognise  their character. No, the
character, their personality, every-
thing flows from the pre-condition
that they have a fundamental right.
Otherwise, why has the Prime Mini-
ster assured the Muslim members of
the Congress Party that we will
give them a preponderant majority?
Why? If they have no fundamental
right, what business have they to
ask for it. All I am saying is that
you are doing everything except re-
cognising it in the Billl 1 am ask-
ing you to recognise it in the Bill.
My own feeling is that you wil] give
them 80 or 90 per cent representa-
tion when you bring in a perma-
nent legislation. Then, why don't
you do it now?

Shri M. C. Chagla: Article 15 is
against it.

Shri Frank Anthony:
has no application,

Article 15

Shrl Mohammed Ismall: 1 want
to move my amendment Nos. 10, 11,
12 and 13

Mr. Deputy-Speaker: 1 am sorry.
You have moved only amendment
No. 9 earlier.

Shri Koya: There was some con-
fusion about names in the list which
was circulated. So, it was not then
moved. 1 think you can review
your ruling.

Mr. Deputy-Speaker: 1  asked
thrice which are the amendments
that are being moved? Yet, these
amendments were not moved, All
right, they may be moved now.
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Shri Mohammad Ismail: I beg t»
move:

(1) Page 4, line 30,—

after “the" jnsery “muslim™
(10).

(i) Page 4, line 32,—

after “the" insery ‘“muslim™
(11).

(iil) Page 4, line 37—

add at the end—

“Provided that out of the per—
sons so nominated not less
than twenty shall be mus-
lims" (12).

(iv) Page 5, line 1B—
after “Visitor” insert—

“of whom not less than five
ghall be muslims” (13).

All these amendments are intend-
ed for ensuring Muslim majority im
the Executive Council. They are speak-
ing of majority and minority insist
they ought not to be mentioned at
all and that a nation means only
one group of people. Whatever it
may be, I do not want to indu'ge

myself in a peroration or speech
upon that subject now.
I stand by the Constitution. T re-

fer you only to the Constitution of
India. The Constitution, rightly ar
wrongly, refers to certain things and
we have to abide by it. Every ome
is bound by the Constitution. Arti-
cle 25 recognizes the existence of
different religions in the country.
Article 26, again, refers to differemt

religious  denominations in the
country.  Article 28 (2) gives
certain rights to certain followers

of religions. Article 28 (2) says:

“Nothing in clause (1) shall
apply to an educationa! institu-
tion which is administered by
the State but has been establish-
od under any endowment or

trust which requires that reli-
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gious instruction shall be im-
parted in such institution.”

So, that right has been given by the
Constitution. Under this Bill we do
not want anything which is  not
granted by the Constitution. Arti-
cle 290 (1) says:

“Any section of the citizens
residing in the territory of India
or any part thereof having a
distinct language, script or cul-
ture of its own shall have the
right to conserve the same”,

You speak of one people, one cul-
ture. But the Constitution says that
it any section of the citizens resid-
ing im the territory of India or any
part thereof having a distinct langu-
age, script or culture of its own shall
have the right to conserve it.

Mr. Deputy-Speaker: These have
already been referred to earlier,

Shri Muhammad Ismail: They are
very important. This article reccg-
nises the existence of different cul-
tures and different religions. The
1920 Act recognised such rights even
before the present Constitution came
into being. This Constitution of ours
sanctioned what was conceded by a
foreign government in 1920. Since
this new Bill is coming into force
now after the Constitution has come
into being, I do not think that we
should be denied that right which
we were enjoying even under a
foreign despotic rule, Therefore, in
order to maintain g little of that
right, I have tabled the amendments
and T request the House to accepl
them.

Shrimati Renu Chakravartty: In
this clause of the statute which we
are trying to amend one of the un-
fortunate features is that we are
giving less representation to the
teachers and heads of depariments.
In the origina! Act there was far
more repr tation for the teacher:,
heads of departments and professors
and I would have thought that they
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would have been given more repre-
eentation, For example, there were
represeniatives of the  departments
and colleges inp which came Heads
of Dupartments of Studies, Principaly
of Colleges and Professors who are
not Heads of Departments of Studies.
Then there were representatives of
University Teachers other than Pro-
fessors under which came two rea-
ders, by rotation according to senio-
rity, who shall be members for &
term of threc years and three lec-
turers, by rotation according to
seniority, who shall be members for
a term of three years. In this matter
we could have been guided by one
of the recommendations of the
Chatterjee Committee in whick the
Committee has very categorically
stated that instead of two readers
being there by rotation, the other
readerg should also be accepted into
the Court.
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Regarding the Court itseld, the
Chatterjee Committee had stated:

‘“We have no special changes
to recommend for the constitu-
tion of the Court and the Aca-
demic Council except that re-
presentation of the junior teach-
ing staff in the Court should be
increased".

That is to say, the teaching section
of the Court should be increased. I
think that would have been a step
in the right direction, Then it says:

“We recommend that instead
of 3, as at present, there should
be flve lecturers by rotation ac-
cording to scpiority as members
of the Court”.

1 do not want to come 1o the Exe-
cutive Council at present. 1  will
come to that later. Even with re-
gard to the appointment of the Vice-
Chancellor they have made certain
very good recommendations. They
have even recommended that the
system which is followed by the
Delhi University should be further
amended mnd that three names, by

order of priority, should be sent up
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to the Visitor for him to decide
which particular name should be
chosen and that if the Visitor consi-
ders none of the three is  suitable
then he may send it back again for
further revision. They are very
jmportant recommendations and 1
would have liked Shri Chagla to
take those recommendations for adop-
tion, because that would have been
an academic approach, instead of
the panic approach which he Thas
shown while bringing in this amend-
ing Bill.

Regarding the question of the
composition of the Court, 1 wou'd
say that you should have changed
some of them. Rather, you could
have taken some of them  away.
There are a large number of donors.
1t is not necessary that every donor
who gives a donation of Rs. 1 lakh
or above should be in the Court. One
or two of them could be there Then,
the alumnl need not have been given
such a large representation as  15.
One or two would have been suffi-
cient. A little more dispassionate
consideration could have been given
to this matter.

Regarding the minority question,
1 do not think it is very relevant.
Here 1 would be guided by the
Chatterjee Committee report, al-
though I have much respect for Shri
Chagla. That Committee has stated
that it is a minority institution.
1 wou'd eay that some means must
be found to ensure that the majority
ghall be Muslims. From this point
of view, we have the past reaction
to reservation of seats—let us be
quite frank about it. Of course, I
have not appreciated the way in
which many of the majority com-
munities have been talking. We
should have been much more liberal;
we should have been much more
generous and we should have said,
“Yes, we are out to guard the mino-
rity rights”. 1 do feel that some
sort of an assurance of some kind
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should have been there and, {f
necessary, through the statutes, it
should be guaranteed that Muslims
will have a majority in the Council.

Shri M. C. Chagla: I hope Mrs.
Chakravartty will remain in the
House while 1 am answering  the
points, She makes:g speech and
walks out and never listens to me.
That is why she goes on repzating
the same argument.

The Chatterjee Committee's Report
dealt with substantive legisiation
and not with the Ordinance. 1 hope
Mrs. Chakravartty will be on the
Select Committee when we introduce
the Bill and all her ideas will be
very valuable and will be very care-
fully considered. But this is a tempo-
rary emergency measure and, there-
fore, 1 cannot go into the merits of
this. Lot of changes are required
and all that, The Court is not pro-
perly constituted. [ hope she will
be there in the Selecst Committes and
press for her noint of view and 1
hope it will be accepted.

With regard to the Muslim majo-
rity, 1 am surprised that Mr. Antho-
ny does not rea.ise the importance
of article 15 in the Cunstitution which
is the most important artice of the
Constitulion. 1t guarantees to every-
body equality before the law and our
Constitution does not permit diszri-
minatlion from the point of view of
religion, caste or race in the holding
of any office. It is precisely because
of this that in 1951 we amenZed the
original Aligarh Muslim  University
Act and said that the provision that
the Court shall be wholly Muslim
must go. Similarly, we sald with
regard to the Banaras Hindu Univer-
sity. After all, the Constitution is
supreme. It is not open 1o Parlia-
ment to say that for any office there
shall be a Muslim majority or &
Hindu majority. It {s not permissi-
ble. Even if I want to do it, T ean-
not do it. I can mssure Mr. Antho-
ny and my other friends who are
very worried about it—] do not know
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why; even after 1851, in the Court,
in the Academic Council and in the
Executive Council, the Muslims were
in a very large majority—that, as
the Aligarh Muslim University is
constituted today, in practice that
would be so. But in law we cannot
do it. It is against the Constitution.

Shri Alvares: You give an assu-
rance,

Shri M. C. Chagla: I cannot give
an assurance against the Constitu-
tion. It depends upon the electors.
Suppose the electors have more con-
fidence in Hindus, Christians or Par-
sis? They have the right to elect
anybody they like.

Shri Alvares: At least for the in-
terim measures that you have now
introduced.

Shri M. C. Chagla: After all, the
Visitor is going to nominate mem-
bers. I hope he will exercise his
discretion properly. Look at the
Executive Council which has been
nominated. It has a majority of
Muslims. You will see very soon the
names for the Court. I cannot anti-
cipatr anything. I cannot give an
assurance as to what the Visitor will
do.

. Shri Mohammad Ismafl: I referred
to article 13(2) which says:
“The State shall not make any
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the rights conferred by this Part
and any law made in contraven-
tion of this clause shall, to the
extent of the contravention, be
void.”
Mr. Deputy-Speaker: Order, order.
You have read all that. You should
not make a second speech.

1 shall now take Amendment No.
9. Is the amendment being pressed?

Shri Badrudduja: I am not pressing
my amendment.

Amendment No. 8 was, by leave,
withdrawn.

Mr. Deputy-Speaker: Now, I shall
put Amendment: No. 10, 11, 12 and 13
to the vote of the House.
Amendmentg Nos. 10 to 13 were put

and negatived.

Mr. Deputy-Speaker: I should now
put Amendment No. 24 moved by
Shri Frank Anthony to the vote of
the House.

The question is:

“Page 4, line 37,—

add at the end—

“Provided that the majority
of the persons so nominated
ghall be Muslims” (24).

The Lok Sabha divided:

Division No. 13)]

Alvares, Shri

Anthony, Shri Prank
Badrudduis, Shri

Chakravariy, Shrimati Renw
Dhern alingam, Shri

Akkemma Devi, Shrimati
Alve, Snri A5,

Arney, Dr. M5,
Babunash Singh, Shei
Tigdg, Shri

Barmar, Shri P.C.

Bist, Shri ].B.S.
Chakrererti, Sird PR,
Chandrabhan * logh, Shri
Chuprvedi, Shri 5.N,
Chaudhuri, Shri D.S,
Chaudhurl, Shrimatl Kamals

AYES {14.30 hrs.
Kar, Shri Prabhat Ramabadeam, Shri
Koya, Shri Sen,; Div. Ranen
Mate, Shrl Serhayan, Shri
Warior, Shri

Muhamsmad Ismil, Shei
Muzaffar Husain, Shri;

Yashpal Singh, Shr

NOES
Dus, Shri B.E. Jedhe, Shri
Daga, §hai C. Jha, Shri Yogendm
Desmukh, Shri B.D. Jyatishi, Shri J.P.
Dewhmukh, Shyi Shiveli Rao 5. ¥annamest, Shrimatl Tal
Dighe. Shei Kappen, Shel
Dixir, Shri GN. Kaysl, 5hri P.N,
Trubey, Shei R.G. Kedaria, Shri C.M.

Giahpati Rem, Shri
Ganga Davi, Shrimati

Gowdh, Shri Laln Sen, Shri
Hansda, Shri Subsdl Lasker, Shri N.R
Hem Ral, Sbri Lonikar, Shrl
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Malhotra, Shri Inder J.
Mantrl, Shri D.D.
Marandi, Sbri
Maruthiuh, Shri
Minimata, Shrimati
More, Shri K.L.

More, Shri 5.5.
Muthish, Shri

Paliwal, Shri

Pande, Shri K.N.
Pandey, Shri Vishws Nath
Patel, Shri Chhotubhai
Patel, Shri N.N.

Patll, shriD .5,

Patil, Shri V.T.

Patil, Shri Vasantrao
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodra Bai
Ram Scwak, Shri
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Rane, Shri

Rao, Shri Jaganuths

Rao, Shri Remeswhar
Ray, Shrimati Renuka
Reddy, Shri Linga
Reddy, Shrimatl Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Salu, Dr. 5.K.

Suhu, Shri Rameshwar
Saigal, Shri A.S.
Sumants, Shri 5.C.
Saraf, Shri Sham Lal
Satyasbhama Devi, Shrimati
Sen, Shri P.G.

Shah, Shnmati Jayaben
Sharma, Shri D.C.
Shastri, Sbri Prakash Vir
Shastri, Shri Ramanand
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Sheo Narain, Shri

Shree Maravan Das, Shri
Shukls, Shri Vidya Charan
Siddhanti, Shri Jagder Singh
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku .
Snatak, Shri Nardeo
Subramsnyam, Shri T.
Sumat Prasad, Shri
Tiwary, Shri DN,
Tiwary, Shri K.N.
Tiwary, Shri R.5.

Tuls Ram, Shri

Ulikey, Shri

Valvi, Shri

Varma, Shri Ravindra
Vym, Shri Radhelal
Yadab, Shri N.P.

Yadava, Shri B.P.

Mr. Depuiy-Speaker: The result of
the Division is.
Ayes: 15; Noes: 94
The motion was negatived.

Mr. Deputy-Speaker: Now, I take
up Amendment No. 25.

Shri Frank Anthony: I want to
speak on it

Mr. Deputy-Speaker: Not at this
stage,

Shri Frank Anthony: We have not
come to the Executive Counci]l yet

Mrs. Chakravartty wanted to speak
on it. I said I wanted to speak first.

Mr. Deputy-Speaker: You have al-
ready moved Amendment No. 25

I am now putting it to the vote of
the House.

Shri Frank Anthomy: It has not
been discussed.
Mr. Deputy-Speaker: The whole

clause was under discussion. The
clause and the emendments were be-
fore the House. You cannot speak
more than once on the same clause.
1 shall now put Amendment No. 25
to the vote of the House.
Amendment No., 25 was put and ne-
gatived.
Mr. Deputy-Speaker: The question
s '

“That clause @ stand part of the
Bill”

The motion was adopted.
Clause ® was added to the Bill.

Clauses 10 and 11 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added tp the Bill.

Mr, Deputy-Speaker: We will take

up the Third Reading on Monday.
An hon. Member: Let us finish it
Some hon. Members: No, no.

Mr Deputy-Speaker; The Minister
can move the formal motion.

Shri M. C. Chagla: It won't take
more than five minutes, Sir.

Mr. Deputy-Speaker: But Members
want to speak.
Shri M. C. Chagla: Sir, I move:
“That the Bill be passed.”

Mr. Deputy-Speaker: We will take
up the Third Reading on Monday.

14.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
SIXTY-NINTH REPORT

Shri Hem Raj (Kangra): Sir, I
move: '
“That this House agrees with

the Sixty-minth Report of the
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Committee on Private Members"
Bills and Resolutions presented to
the House on the 1st September,
1965,

Mr. Deputy-Speaker: The question

“That this House
the Sixty-ninth Report of the
Committee on  Private Members'
Billg and Resolutions presented to
the Hou'e on the 1st September,
1965."

agrees with

The motion was adopted,

14,31 hrs.
SIKH GURDWARAS BILL—contd.

Mr. Deputy-Speaker: The House
wiil now proceed with the further
consideration of the motion moved by
Sardar Amar Singh Saigal on the
18th August, 1965 for reference of the
Sikh Gurdwaras Bill to a Joint Com-
mittee, !

How much time does the hon. Minis.
ter want for reply?

The Deputy Minister in the Minls-
try of Law (Shri Jaganatha Rao):
Ten to fifteen minutes.

Mr. Deputy-Speaker: Thirty-five
minutes are left, Shri Hem Raj . '

Shri Hem Ra] (Kangra): Mr. De-
puty-Speaker, the Bill which has been
brought forward by Sardar A. S.
Saigal is a welcome measure, The
object with which he has brought this
Bil] is also very laudable and very
much to be appreciated. The objects
for which the money of the gurd-
waras are to be spent have been enu-
merated in clause 72 of the Bill, and
there is no doubt that they will be
spent for purposes which will be for
the good of the society.

So far as the objects and reasons
are concerned, it hag been enumerated
that they will bring about uniformity
in the performance of religious rites.
‘The gurdwaras are there for spiritual
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purposes, to propagate the teachings
of the Gurus to infuse a new life
among the Punjabis and others. Guru
Narak preached for amily among the
different communitics at a time when
in the Punjab the relations between
Hindus and Mohammadans, in those
old old Muhammadan times, were
very much strained.

So far as the purdwaras are con-
cerned, as long as they remain pluces
of religious worship, for !y
about amity and preaching ;o 'will
among the communities. and for
leading a religious life, it is all for

good. Bul so far as the Punjab
gurdwaras are concerned. we  have
Bot certain expericnces. The cxperi-

ences are that sometlimesz, as the pre-
vious spraker, Shri Kapur Singh, said,
when these gurdwaras are used for
political  wranglings. then they be-
come hot-beds of politics rather than
places for religious worship. That
is a danger which, instead of further-
ing the religious cause, would retard
it. ' Instead of creating amity be-
tween communities, sometimes hatred
begins to be preachad. Thereby
instead of bringing the communities
together, it divides the communities.
That is a danger that we should guard
against.

Some time back when political agi-
tations were started in the Punjab, in
those days Pandit]i also remarked that
gurdwaras are religiuos places and
that they should be used for preach-
ing goodwill and amity and for re-
liglous worship, But when they are
being used for political agitation, then
the purpose iy defeated.

Even in these days, the political
agitations, so far as the Punjab |is
concerned, take place not outside the
gurdwaras but within the precincts
of the gurdesaras themselves.

‘Therefore, when 1 see Part IV of
this Bill T find It is provided under
clause 28 that the Government shall
not interfere with gurdwaras in any
way whatsoever,
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Mr. Deputy-Speaker: Order, order.
The hon. Member, Shri Sinhasan
Singh, should not show his back to
the Chair.

Shri Hem Raj: Clause 28 says:

“Save as provided in thig Act,
it shall not be Jawful for the Cen-
tral Government or any State
Government or for any executive
afficer of the said Centra] or State
Government as the ca-e may be in
his official capaeity, to undertake
or assume the superintendence of
any land or other property grant-
ed for the support of or otherwise
belonging to, any No'ified  Sikh
Gurdwara; to tuke any part in the
maragement or appropriation of
any endowment made for its
maintenarce or to nominate or
appoint anv office  holder of, or
to be concerned in any way with
such Gurdwara.”

That meuns that when a gurdwara,
which is supposed to be a sacrcd
place, iz used for political agitations,
this clause will prevent any Govern-
ment from interfering with the gurd-
wara in any way, with the consequent
result, Sir, that even if a murderer
hides himself in a gurdwara or if a
dacoit goes within the precincts of a
gurdwara, no policeman can go in-
side the gurdwara, and that murderer
or dacoit cannot be arrested there.
That is a danger under this section
which will prevent the Government
from taking any action. By creating
a centralised body you will be creating
a theocratic state within a sccular
state at all India level. Because, there
has been a statement only two days
back by Sant Fateh Singh that this
gurdwara, Akal Takhat within the
Golden Temple, is a Vatican within
which nobody can come, no Govern-
ment can interfere. That is what he
has said, Tf that view is to be taken,
then ultimately they can within those
precincts even store arms, store
smuggled goods. or dn anything else.
And no Government can interfere.

So T want Government to see in res-
pect of these religious places, whe-
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ther they belong to my Sikh brethren
or to Muslim or to Christiansg or to
?{indus. that no such religious place
is used for political agitation; and if
they are so used, then Government
should be free to imterfere and con-
trol those gurdwaras or other reli-
rious places, If this possibility is not
ruled out or guarded against, the se-
cularity of the State will be disturbed
and destroyed.

With these remarks I would request
the hon. Minister to explain and
clarify the position in his reply.

Shri Jaganatha Rao: Mr, Deputy-
Speaker, Sir, the other day when this
Motion was moved by the hon. Mover,
there was universal support for this
Bill being sent to a Joint Select Com-
mittee. But T am placed with a diffi-
culty which appears to me to be
fundamental. There is the Punjab
Regional Committees Order, 1957, is-
sued under Article 371(1) of the Con-
stitution.  Under that, all matters
which arée scheduled have first to be
discussed by the Regional Committee
and then only any amending legisla-
tion or original legislation can be in-
troduced. This Bil] has not been re-
ferred to the Regional Committee and
is not based on the recommendations
of the Punjab Regional Committee
as required under the Order. There-
fore, any Act that the Parliament has
to pass or the State Legislature
wishes to pass cannot be introduced
under the Constitutional Order That
is my difficulty. The hon. Mover has
not chosen to take the opinion of the
Regional Committee. Under the Pun-
jab Regional Committees Order, 1957,
there are two Regional Committees
in the Punjab, namely, the Regional
Committee for the Hindi region and
the Regiona]l Committee for the Pun-
jabi region. Under paragraph 4 of
that Order, all scheduled matters
shall be within the purview of the
Regional Committees, The entry,
‘charitles, charitable institutions,
charitable and religious endowments
and religioug in-titutions’ formg one
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of the scheduled matters. As the
Sikh Gurdwaras Act, 1925, is relatable

to this entry, no proposal for the
amendment or repeal of this Act
should be entertained unless

the same has been referred to
and approved by the Regional Com-
mittee. This appears clear from para-
graphs 5 and 7 of the Order.

Shri D. €. Sharma (Gurdaspur):
What is para 57
Shri Jaganatha Rao: The Presi-

dent's Order.

The present Bill seeks to repeal the
Sikh Gurdwaras Act, 1925, This will
be contrary to the letter and spirit of
the Punjab Regional Committees
Order, 1957. At present no recom-
mendation or suggestion has been
made by the Regiona] Committes for
the Punjahi region for the amend-
ment or repeal of the Sikh Gurdwaras

Act, 1925. In that view of the matter

the present Bill should appropriately
exclude from its purview the Sikh
Gurdwarag Act, 1925. And if that Act
is excluded from the present Bill,
then the principal reason for the
enactment of the present Bill vanishes.

Shri Narendra Singh Mahida
(Anand): Who is the authority ap-
pointing the Regional Committees?

Shri Jaganatha Rao: The President
undci Article 371 (1) of the Consti-
tution.

ot Tooitw e (am) @ P
T & fau b o7 77 o7
T frEm T TRl fag 4

Shri Jaganatha Rao: The same Bill
was introduced by the Mover in 1958;
that was circulated for eliciting pub-
lic opinion and the weight of the opi-
nion was against introducing such a
Bill. I am piving in brief the objee-
tons received.

“(a) The State of Punjab which is
the original and principal
home of the Sikhs is satisfled
with the Sikh Gurdwaras

Act, 1925 and does not want
its repeal.

-
L=

Strong objections to the Bill
have come from the other
important States where there
is any substantisl number of
Sikhs such as Bombay, Rajas-
than, Madhya Pradesh and

Uttar Pradesh.

(c) The Bengal Sikhs have ex-
pressed  strong  disapproval
of the Bill.

(d) Several other Sikh bodies and
associations outside Punjab
like the Shri Tekht Hariman-
dirji, Patna Saheb, Patna City
or the Gurudwara Committee
of Imphal, Manipur, have also
expressed their objections to
the Bill.

(e) Last but not lenst. the most
vehement objection to  the
Bill has come from the Chiaf
Khalsa Diwan which is situat-
ed in the very citadel of
Sikh religion, namely, Amrit-
sar.”

The public opinion seemr to  be
against this Bill. In the face of these
ohjections, the vital objection accord-
ing to me being that it does not con-
form to the requirements of the Pun-
jabi Regional Committee's Order,
1957, issued under Article 3T1(1), I
connot accept the principle of the Bill,
much less the Motion. T oppose it
1f, however, the Hon. Member wants
to send it for circulation, it is a diffe-
rent matter.

Shrl D, C. Sharma: I move:

“That the Sikh Gurudwaraa
Bill he circulated for eliriting
opinion thereon by the 28th Feb-
ruary, 1966."

Shri P. R. Chakravertl (Dhanbad):
Let the Bill be circulated for elicit-

ing public opinion.

Mr. Deputy-Speaker: Does the
Hon. Member accept the amendment?
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Shri A. 8. Saigal (Janjgir): I ac-
cept the amendment moved for cir-
culating the Bill for eliciting public
opinion thereon.

Shri Jaganatha Rao: Those were
my ohjections to the Bill. If the Bill
is sent for circulation, I may not seri-
ously object to it. Technically 1958
Bill lapsed with the dissolution of the
Parliament. You can take it as a new
Bill though the Mover is the same
persom.

Shri A. 8. Salgal: The Bill was cir-
culated in 1858 and that Parliament
was dissolved. Now this is a new
Parliament. I request that the Bill
bé now sent for circulation. If there
is anything against it in the law, I
will request you to give the necessary
permission.

Mr. Deputy-Speaker:
thing might happen again.

The same

Dr. M. S. Aney (Nagpur): The
Governments may change their opi-
nions now, Seven years have elaps-
ed.

Mr. Deputy-Speaker: The question
is:

“That the BSikh Gurudwaras
Bill be circulated for eliciting opi-
nion thereon by the 28th Febru-
ary, 1966."

The motion was adopted.

14.48 hrs.

THE DELHI RENT CONTROL
(AMENDMENT) BILL

(Amendment of section 14)

Shri N. B. Laskar (Karimganj): I
maove:

“That the Bill further to amend
the Delhi Rent Control Act, 1958,
be taken into consideration.”

My Bill No. 42 of 1863 seeks to so
amend the Act as to give protection
to a section of tenants against evic-
tions, i.e., that class of tenants; who
have sublet their premises or part of
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their premises after 9th June, 1952,
without any written consent from the
landlord, I have also stated in my
Statement of Objects and Reasons.
The object is to help and safeguard
the interests of the tenants from be-
ing cjected. Before moving for con-
sideration of the Bill, T think I should
refer firat to the original Section of
the Act {o which 1 propose this am-

endment. The original Section 14
reads as follows:—
“14. (1) Notwithstanding any-

thing to the contrary contain-
ed in any other law or con-
tract, no order or decree for
the recovery of possession of
any premises shall be made
by any court or Controller in
favour of the landlord against
a tenant:

Provided that the Controller may,
on an application made to him
in the prescribed manner,
make an order for the reco-
very of possession of the pre-
mises on one or more of the
following grounds only, name-
1y:—

(a) * . * *

(b) that the tenant has, on or
after the 8th day of June,
1952, sub-let, assigned or
otherwise parted with the
possession of the whole or
any part of the premises
without ebtaining the con-
sent in writing of the land-
lord.”

The Section 14 provides a large
nulnber of provisos from clause ‘a’ to
clause ‘' and not only that, I find
clause (¢) also to be sub-divided.
Here, 1 want to say one thing that
we must realise” also the composition
of the tenants in this city as also with
that In the other cities in the coun-
try. Most of the tenants are poor
and they have no means to fight their
cases in the higher courts or the
appellate courts. So, it is not very
much impossible for a landlord to
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find ocut some sub-section mentioned
in section 14 to suit his purpose and
file o suit against a tenant for his
eviction. As it is, section 14 is more
in favour of the landlord than in
favour of the tenants, and so, a land-
loid could easily find out some pro-
wision by which he can start proceed-
ing for evicling a tenant

I will not mention all the clauses
as meniioned in section 14, but dir-
ectly tu clause (b) wherein is sug-
gested the amendment.

The relevant sub-section in section

14 ie, section 14, clause (b) reads
thus:

“that the tenant has, on or after
the 8th day of June, 1952, sub-let,
assigned or otherwise parted with
the possession of the whole or any
part of the premises without ob-
taining the consent in writing of
the landlord;”.

1 want that instead of the words ‘Mth
day of June, 1952' the words ‘Oth day
of June, 1962' be inserted, so that the
period could be extended by ten
years. I have suggested this amend-
ment for two reasons. The first of
these is that there has been increase
in the population of Delhi for the last
few years, and there is acute ghortage
of housing accommodation in Delhi
We know how the population of Delhi
has been increasing all these years.
In this connection, it is also interest-
ing to see what the Delhi census re-
port says. The report says:

“The density of population In
Delhi has risen from 3,044 people
per square mile in 1951 to 4,640 in
1961. Delhi continues to top the
all-India density list.”.

The report further goes on to point
out:

“The pnce and pattern of mig-
ration intn  Delhl indicates the
need to provide housing to an
average of 99,000 .. .".

That comes to about a lakh of popu-
lation per annum. Can we Imagine

1114(Ai)LSD—8
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for a moment that the Government
are able to provide housing to this
large number of people who are com-
ing to Delhi, when they have com=
pletely failed to provide shelter even
to their own employees, not to speak
of the inmumerable number of other
people who are coming to Delhi?
Righlly or wrongly, these people have
somehow made some suitable arrange-
ments and got some accommodation,
To disturb them and to create further
difficuity in regard to the housing pro-
blem is not proper, according to me
I feel, therefore, that the amendment
that I have suggested should be ac-
cepted by Government.

Another reason why [ am suggest-
ing this amendment is this. We know
one thing from experience that whe-
ther there is provision for sub-letting
or not, there will be sub-letting and
it is bound to be there. Of course,
one may argue why a tenant should
be benefited at the cost of the land-
lord. Of course, that is a valid argu-
ment and one may not agree that the
tenant should be benefited at the cost
of the landlord. That is exactly why
I say that it should be legalised. The
landlord should also get something
out of the spoils that the tenant gets;
about 10 to 15 per cent should be al-
lowed to the landlord, so that he could
also get some share out of the spoils.

We know very well from our expe-
rience that sub-letting is exis'ing in
a very ruthless form now, and some-
times we find that a tenant realises
more than double his rent from the
sub-tenant or the persons to whom he
has sub-let the accommodation. Sume-
times it has been found that a tenant
realises his whole rent from the sub-
tenant by giving only a room to the
sub-tenant of a flat. That is why I
feel that the whole thing should be
legalised 3o that the landlord also
will get some portion out of the extra
money that the tenant is griting

1 we go through the fizures in re-
gard to the number of rases in Delhl,
we find that there were 13,003 cascs
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Rnstituted for eviction of tenants. Of
gourse, these figures are not up to
date, but they relate only to the
period 1858—862. I do not exactly know
the number up to date. But the
number during 1950—62 is a pretty
big number.

Bo, I would say that since Govern-
ment are not able to provide accom-
modation to the population in Delhi,
they should at least legalise whatever
arrangements the people are able to
make by themselves for the purpose
d! accommodation. Therefore, 1
would submit that this amendment
that T have suggested should be ac-
cepted.

With these words, I commend my
Bill for the acceptance of the Housn.

Mr. Deputy-Speaker: Motion mov-
d-

“That the Bill further to amend
the Delhi Rent Control Act, 1858,
be taken into consideration”.

There is an amendment %o this
motion. Is the hon. Member meving
| 34

Shrl Vishwa Nath Pandey (Salem-
pur): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November,
1985.". (1)

Mir. puty-Bpeaker: The d
ment is now before the House. The
time allotted is one hour. Hon. Mem-
bers should be very brief. Now, Bhri
Warior.

8hri Warlor (Trichur): It is a very
simple Bill, but it js a very importent
Bill, and, therefore, some more time
should have been allotted for this.

1# Government wish to accept it,
€hey should do so. Otherwise, they
must bring forward some legislation
fater to amend the Act so that the
desired object can be achieved. In
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that case, this Bill would only gerve
as a recommendation to Government
and as a means to express our opinion,
It is in that light that we are sup-
porting this Bill.

The position in regard to housing
in Delhi is that Government are not
able to provide adequate Thousing
accommodation even to their own ser-
vants. Most of those Government
servants are now either sub-tenants
or sub-sub-tenants. If Government
are going to disturb that system, then
most of those people would not be
found working in their own offices and
discharging their duties but they
would be running about to the courts
since they will be dragged tn the
court for eviction or ejection purposes.
When Government are not able to
provide housing accommodation to
thousands of their own employees,
how can they afford to close their
eyes to this wvital problem affecting
very many other employees employed
in commercial firms. business-houses
ete.?

Thig Bill does not bring within its
purview gall those various workers or
labourers who are dailv-wage-earners,
and who are not having any accom-
modation and who are living in jhug-
gis, jhompris and smal] hutments ete,
This Bill is mainly applicable to the
small middle class employees or the
higher middle class employees. We
find that most of the accommodation
has been given in the early stages
after Partition to the refugees because
they naturally got the greatest consi-
deration. Most of the houses are
either buyilt by them or occupied by
them under some allotment. After
that, a new influx has started, and
Delhi is becoming bigger and bigger
daily. More and more people are
coming to Delhi for employment. In
recent times, we have found that
owing to the developmental pro-
grammes in Delhi or near about Delhi,
several people have come to Delhi
and gre residing in Delhi for their
own convenience. All those people
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have got to be accommodated. Either
Government should have a compre-
hensive scheme of development of
housing in order to accommodate all
these people or else they should per-
mit the people to make their own
arrangements for accommodation and
see that the arm of the law does not
come down heavily or harshly upon
them, so that these people could find
some shelter somewhere and live here.
At timeg these people have to pay
very high rents. I have seen that
these people pay as much rent as the
first tenant owes to the landlord, even
though they are given only a part of
the accommodation, at times a single
room, a joint kitchen and toilet. Even

then they are forced to pay such
exorbitant rents, to keep that
accommeodation.

15 hrs,

You know, as the Chairman of the
Housing Committee, that we huve
been asked to submit returns about
the accommodation we have got. I
am sure many people would not have
given that because we also have lhe
same problem. I am told government
officers, even section officers, do not
get any accommodation, and by some
relationship they approach MPs asking
for dation. We t deny
it, nor can we allow it. We are also
in a predicament. In such cases, what
shall we do? This is a pressing pro-
blem here.

More than that. There is another
aspect. 1 want to know from Gov-
ernment by what time they expect to
completely absorb all these people
not accommodated by Government
themselves, I am told that at present
only 50—53 per cent are accommodat-
ed, that means 47 per cent are left
to themselves. Where should they go.
Now they seek refuge in this sub-
tenancy or co-tenancy. I think this is
a very pressing problem and I hope
Government will pay its attention and
find & solution to it as early as possi-
ble.

1 support the Bill
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ot wehwlt (gaf) : STemy
wEYET, AN gEeq s faere T
HIORT, & ¥ Gwnewww {Bdaw gw
aga & wrn wegw e &, dsa W
ada w3 g )

faest gt <y w1 QF dan AT
&, forw €Y Hix @iy %1 oA SmET £ 0
o & 33 am qEw apt ww@ an, A
TET A AT O A 6T, A e
X AT K1 wiaw) 27 T@ P Al Ew Ay
§F HIT 979 A0 GTEH LT GEr
oy W | qET AT WETH £ naay
U fawz & Grow W W YF
W G9ET ® gW oA & fau fwiw
e woat wifgn a1, FEaT wel TE @
FRTE W OH A & fAy nTm W
¥ 8, TEi o fawrawe I o i Tl
waFT wA 3, o f§ O wreEy
aRedtaee % & Wi ia |
e qfiew & wm o £ oW oW
fdt g & ot dfy o A
aw 1947 ¥ 3w wr fawmerg gaT W
afywt oifwsam €T mif e & gt
feedi & geT¢ ooyt wné wig, o
g TORHT NI F e gt f g
IN AW TP KWW 9. AT AE
Wi & zarareeT & W ¥ g, wfew
gt qeaneT wedi wt fewna % oaw
ST R vaE 747, T wogTee
g, w7 wh & gwfaa §1 57, gt
IT WGl &1 wd ggi oo faar o

aw feedt ¥z w3 fam o g,
it & gwwan a1 f agi & swra-arfes]
o frderd & §=0 % frmr e
grm, #feT au o 39 & 73 w1 foar
I aff fr d, afw 37 % avE
Wy Wy g g, W mfew Ty
feoiardi ®1 otwm wH & (AR
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[t aresita]
IIATHT  OA% T ¥ GRE  TEATT
77 1 fEadard &1 ¥ 3w &
fefr sre o oft wgfaga av gfewr
T forft g M swpfaidsa &
FTT AACEET W oSd o TR
£

g &% & i feodare fedft W
Frm & Fu-faviEr wm &, @l or
o oy ¢ % o w0 qGORTT ¥ FI
g1 2 ag ot Y fFmomm g
qIFT A qW & AsiEE F)1
G0 FTA WL IAH AT FY TAH GHC
¥ T FT AL A F waw A gy
T T FF g 1 & ST F qF fowe
qaT § feg wramm, wEE SR e
My @A @mamrg? mi
3q fav fo% fear mr a1 v 29 2w
H gRTAATR AT AEA § W fag
i # wR A wA & feg we A
# ferg g s & fag drn-fraifea
wTAT ATed & | A aw i ¥ ag e
U T g & wifE a3 ad &
q WYA ANI-AE W WO W
¥ g e & § S wowwfa
qo qTY wEafa W@ T e Wy
T A W T R Q¥
wo o fewr & 1 @ g e
& dnn-frfoor w1 waTa @ g
2

froar fedt @27 & @roy ©F 9T
wavet wrat 97 fF ofz gw 3w & awm-
a1z % wifa @ Ay § v
sfaaraT £ A ey § At ag awd
2P & a3 A § e fadiwwe
femelt ¥ TrwTe ATl w1 W1 72 AEAL
Y T WTTT 9T WO BT W A &
87 ¥ TWAT FT & A1F T W
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AT FW HY @ F Ford ol g W
W N g1 EF | W ORI Ag  §Hedr
T g uwat § | Afew Qar A far
MmN

& guwar § e wrem oawm A
Y Eug AW fer § g A AR
oA % ag fa= s o gan § S
gt feaiee W safroiRR sa
ararfaa g s @y #t gfe @
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AT |

= et & w1y & 3w fawr a1 w—
AL AT @A E |
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oifgy fF 99 & s ¥ Fa9 AF@-
wrfest #1 € 7eg ¥ 1 F faelt &
W 7 fr ofm wem-afesi &
e e fiRoaEr #1 el §
T st | (i ag d o
Wt 2w F adat o AnE AR R
% free Afeew § R gfew o
Wt AR @R & gr wT gawET 81
g T fFoiard ®) w1 /p—
forma 2 wmare ot feafa 2 w3, gl
W SaFE WX W I ARE1 F qwia
Wt a1 g% a9E g g Aawar & 0
% qg e g £ fr 9% aF wwm-
wifest #t faeaa froaerd st 99—
e w1 aw wr am mfe }
| 1 &5 1

Shri Narendra Singh Mahida (An-
and): Mr. Deputy-Speaker, la-t year I
also brought 12 the atiention of the hon,
Minister the necessity of having a pro-
per control Rent Act in Delhi. I was
very surprised that though Delhi is a
large city, there is no proper rent con-
trol legislation here in the sense we
have in Bombayv, Calcutta, Madras and
such other big citics.
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1 would draw the hon. Minister's at-
tention to the Dombay Rent Control
Act which is considered a model Aet. [
request him to pay his fullest atten-
tion to it and accept it as the means
for controlling interests of tenants
and landlords in Delhi.

1 have had occasions when I have
come in contact with problems con-
nected with this matter, A few years
back Delhi was a small place, before
partition. Later on many officials, civil
and military, have built houses here,
Military officialz are today in a very
awkward position. They had rented
their houses to tenants while in ser-
vice. But after retirement, they are
unable to pccupy those houses. This is
a very absurd position. These officials
when in service and stationed at dif-
ferent places had built houses, but in-
spite of owning them even after retire-
ment they cannot have actual posses-
sion for their own use, Conditions in
Bombay are different. There, if you
prove that you have my other premis-
ses and that you want it for your own
occupation, you can have it

We also find that people take loans
from Government or co-operative
societies for building houses, and ulti-
mately they do not live in them but
give them on rental. They occupy the
premises allotled to them and get rent
from their own houses, thus getting
double advantage, and that accentuates
the problem.

In Delhi you cannot get a house for
less than Rs. 250 or Rs. 300. Middle
class people earning Rs. 300 or Rs, 400
a month cannot afford to pay their full
salary for rent. In order to sase the
position for the tenants and to assure
the landlords a fair return, it is neces-
sary that in a city like Delhi we should
have a Rent Control Act on the lines
of Bombay.

1 therefore laud the abjective of my
collearue, Shri Laskar, in bringing thi-
Bill. but i* is not as comprehensive as
jt shnitld hove bern. But the idea be-
hind it is appreciated, and [ request
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the hon. Minister to accept the view-
point that has been expressed by him

Shri A. N. Vidyalankar (Hoshiar-
pur): Personally [ do not feel like
my predecessor that the purpose of the
Bill is very laudable. I am for the
tenants and sub-tenants, but 1 am not
for the owners and sub-owners. The
purpose of the Act wag to control the
dealings of the house owners, but I
ihink the Chief tenants who become
sub-owners also exploit the ienants in
the same way as the owners do.

Sub-owners are those who rented
the building originally in their own
names, but subsequently let out the
whole or portion thereof for e ning
rent. [ know of cases where urigi-
nal tenants are paying Rs. 25 per
month, but they have sublet the house
or partitioned the rooms, and are now
earning Rs. 250 a month from sub-
tenants. This kind of exploitation s
worse than the exploitation from the

owner's side. Therefore, we should
not encourage sub-owners. You ean
control the original owner. The ten-

ants can go to the court against him if
he is charging more rent and they
can get the same reduced, but the sub-
tenant cannot go to the court against
the sub-owner, because under the law
subletting is prohibited and is illegal.

There is no doubt that there is want
of housing acc dation in Delhi.
So, Government should encourage
house building activities, and strictly
enforce the tenancy laws so that no-
body should be able to charge more
than is justified,

I am also in favour of imposing
ceiling on urban accommodation. No-
body should be allowed to own or
occupy unlimited space. There should
be ceiling, so that housing accommoda-
tion should be properly distributed and
divided. But while we try to control
the owners, we should also similarly
try to control those who were original-
ly tenants but have become suh-own-
ers, who sublet the houses and in
many cases earn much more than the
owner of the house. Therefore, 1
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§Shri A. N. Vidyalankar]

#hink that if this Bill is passed, a new
evil would be encouraged, rather sta-
bilised. I am not in favour of this Bill,
2 oppose it.

ot prw @7 werT (TAw)
SqTemy wErEw, A fra Sl ST
¥ o fa=wr ggi T § A TEW T
SR | W N Eer R gy

Shri K. N. Tiwary (Bagaha): No
Quorum.

Bhri Warior: He should have him-
2! asked for quorum before speaking.

Mr. Deputy-Speaker: The bell is
being rung. . . . Now there is quorum.

ot gEn wa v o faeelt ¥
frodard diR aFm-ATee & @
oY w2 9wy § A fae fadtewT ax-
T & TAEE § | g WE aifaw
ag g ¢ iy 9% ey feoar firdy
oY surey fieaar swA & fag oy
firairere Taar & 1 Afier 9e¥ a1
oy 77 ¥ &a f ag feodero sy o
oz 7@ 3w @ W% @ wen 7

F ¥ o xw fawa # gzrar Wikw @
wii et § 1 femar wEw fead
¥ orc o e far amaT § A G
4w v oY faeelt & aRT wwE at
o gwar & 1

% wT wifa® &1 ag s ifam
g 5 fFoie & ag s fwomar
AT | T R AT @y g AN g
T iare £raT & Tud AT |/ S
& forg @ 2faat et #t e T
¥. afagi wwrc o gEwr TG dar
Y 9% 9 F12 307 § W FWY ag At
FaiFE o | FEIFTF TG
fruiare #1 oA 7 o war @
oI =TEan & e o o e frd g &
9T fFOiER 99% AFE §1 SE
T AW AW

o 3 fF wror fiFad samer wad
e mfest & o feoderd &
s g # 9w @ E WY 3w fgmme
T ST &Y A9 R ER A< ¥ g
& fasiit | FoRTe B foaw dn & qw
T =nfgh a1 foeet 3 & w=w wrd
qurT wifge a1 4 TIET § 0 9
aga & g fawr @ oY qwr fifar
g % guwar § f weet gar ot
Y gEw e s F A el
T & Tfgy ) 9g A & e
T g fawd ) w fam o
s firar s =fige '

wra g it A aw
1 fw< fom qtwH & are FEr
TEAT ¥ TARY 64 H TWA g WITHY
uftrs & witrs war qamt ofed @)
w0 A FTT AW R AT W S
QTY-ATY ITRT JEW A7 AT § | I
a9 & @19 A § oy waw o far
AT ATFEY | A T AAET FTH §F AW
T BT ww g

w# 7w ¢ fF g winfeat &
W AT & HOET A T e &
I F@ T4 T o F¥ gu § i
YT ATH 97 I W W dw-Aw
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gferat o <t § W gAw ¥ frad
o7 ATy & 1 ug feafa w1 d2v g% &7
T 0 " i | i g7 w0
o FF e @ E | TEwT F qg §
fFamtn famar 1 afe 3 e awe
¥ gfomi T & ot Qar @ 9%
FT fRdT F7 g1 2 At FT EnY §
firdy & frdt safeT w1 37% ST e
grar & | 7w sufe w1 gre g awan
XF AT A § SATET AT ALY AT A
£ 1 T @y W1 faw smar aan § g
ot amw ¥ W o Wil qg ey
T} A STT T R | TAET AL
g aran war § gws faar @ f
T T, 1965 ¥ AL w7 T0fgd
ol frgft ad o A wfgd
EH @9 1952 ¥ 1962 % ¥ GG
fiam wrat § % AT A F 1965 %
] weAr arfgy | wfuww Aoy
T grm s wF e |7 A dar
w7 3 & AF1 fForEe 51 @ =
Iay sarar femar & 8§ o et
oY 7y | agi o A e Agi &
o 9 AYF FE GG AL I /W FT
st fF 731 o< fEad & a%E §
WT a 59 a7g & fwd & froim
WEIAE  arArAwagy
oY THA X A § ) g § 3O Hey
et A f1 @ ¥ ) Faa ey ol
®Y 37 €T & TEY SR A wwr A
& g OF O A1 gU AAg A A 9
oY ZT AT W E g1 Ay § 1 A A
TN ¥ frad ot g @ § 3 day
gregt & 9@ 9jwn w0 owed S
a1 T & 1 ST w1 @A F A www
ﬁ@lmtﬁ(ﬂwﬁfa‘yﬁﬁ:ﬁ
&Y | o T A A o wwer e
a1 TR, ¥m "t g7 fadm &1 13
w3 g 39 7@ W ag 17 37 9%,
fir §F o A I mwEw
wifzd | 9w wifaF & W oA
fas a7 fmr 2 feong i fe
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wret wwray feaar & 1 g war b
& w0 arasr gaAaT agi wwman § g
AT g 4, @ ¥ K cewt W
frean firsar wnfpd | gewt fwigdi 80
ag Tga § 6 g st w5 faamdy
Wi A% B @ | 7gi 97 o7 A7 6@
ATT R T A A § A Fat
it gyt s | gafad oo o ar are
qRET WM G A sqmedr wE
wqifEw AT B TFT T G

fawr &1 awdw wvd go & awwar
g & oo Wi fuviy o fear sndar o
& gower g s s s feed) st
#F wret ¢ faw A1 amew T Fi A
=t ot & A e aw gl AT R
F1

Shri P. R. Chakraverti (Dhanbad):
Undoubtedly, the objects that have
been put forward by my friend from
Assam are laudable and I feel that it
is in the fitness of things that the
Government come forth with a com-
prehensive Bill on this issue. It is ®
matter of deep concern; in the context
of the influx of the people from all
over India to the city of Delhi (as the
Minister of Works and Housing sug-
gested the other day, 200,000 people
per year are coming to Delhi) jhuggies
and jompdies crop up in every corner
of the city. When this particular
order was issued it had another back-
ground, namely to discourage the
irregularities. But from facts as they
are revealed by the statistics of Gov-
ernment, we find that the Government
officials themselves are lacking in ac-
commodation to the extent of two-
thirds; they have 33,000 houses and
66,000 houses have to be built to ae-
commodate the Government employees
only, not to speak of others. When
people come, they are allowed to take
shelter with somebody whom they
know, maybe their relatives or friends
or colleagues In the office and somehow
the later want to accommodate them
in their quarters, congested though
these may be. In terms of this Bill
which is now proposed to be amended,
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the owner of the house is to be inform-
ed and his permission taken. What is
prevalent in Bombay is now spreading
everywhure, the pugree system. Imme-
diately, some payment has to be made
without any rgular receipt issucd by
the payee. The pugree system has
been introduced in the capital also.
What happens is this— a gentleman
wants to share a amall congested area
with a colleague or a relative or an
intimate friend of his own, who is 1n
difficulties. He cannot do so if you
force him in terms of the existing Act
that the owner must give formal per-
mission. The owner will not give him
o certificate if he seeks his permission.
He says: “Yes, give me something;
give me a heavy amount as pugree and
I shall give your co-sharer to stay.” A
monthly receipt for Rs. 10 or Rs. 15
will be given, this gentleman, willy-
nilly, has therefore been forced to ac-
commodate some person without a
‘formal permission in terms of this
control order in consideration of all
these difficulties which he is confront-
&d with. Obviously these difficulties
face the poor lower middle-class. Tak-
ing into account these difficulties, I
am sure the Government will bring a
comprehensive Bill. But at this stage
the proposed amendment is a little
altempt 1o regularise the irregularities
which are there because of the stark
facts as they present themselves. So,
1 feel that Government will be accom-
modating certain sections of the peo-
ple who are ceally in a difficult situa-
tion, who have been sheltered in small
accommodation which are called as
shanties; it is the shanties that they are
living in; still they want to share the
dificulties with somebody else who
are ready to do so and if they have
not sought the formal permission as
is expecteq in terms of the rules and
regulations, that ought to be set right
and that is the attempt which has been
made by my young friend. He comes
from the other part of India and yet
he understands the difficulties of the
‘Delhi people.  Being one who had been
4n Delhi legislature for some years, T
alsn appreclate his laudable move and
1 am prompted to lend him my sup-
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port with the fervent wish that the
Government will come forward soom
with a comprehensive Bill.

ot wo Ao faamt (FmET) -
Ioemy wgiea, § 34 faw &1 gwda
Fra g 1 dfe vy aw & v wd ot A
w7 7 fam @mAr 2 A1 ag A= AT d
TE ¥ UNE § A1 AT € 99 at %
I Fooit w1 freew a4 w7 famy
T | S wifET A A A sawe
wva & | gafay fv § fov soen &
g & 1 3w nw # e £ iy T
X FUY & | gafaa T4 faw w1 AT &
ATq-wrg gy ot 2mar Tfed foza oAy
AT F AT FTIU F ITET 92 T FT
fear g, €T A1 a7 fa9 q| A W
Fem vy o g w1 A A A AfTww
Wt 1 @, /fF7 34 ¥ g a,
qIft g | FA AL AT AT Aw g
e 30 17 F w7 5q W1 7 vk
& oY ST OE A R T A HA A
w17 wYT § Afew wrf G g A8
& wgt wm qr ag & @ §, dav e
ot T ¥ 777 | BEY S gEA
wh &3 gu &, g1 eid) gl ¥ 'R
wrfert w1t g § | fEnd £ g
T Gr¥ & AR wvar faar e g
gafad ©q & ot F7O90 § avFT F
qgd eET frww Fo wfay o

ol I & g w5 =T g o
UF AT O ¥ AT OF e aei ¥
ot 1| IER wgr O qE g O AT
femar €1 1 ¥ frmamn 1 3EF A
I8 7o fF gz & ard # qrgra W
i § | &1 3w e AT e
at ag ga f

*Patna has no consideration for
space."”

FO9 w0 w A@ 1 oaw faedr &
W | g AR ¥ ) oAy § A
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T § T F oy surar w6 ¢ 0 I
g 7T waT &1 Wiaw, §F Afaw o
AT Aqfaw THFTA aATy dTg a1 Ian
FATET AT AT g IRE T o a
T FAHAT AR FT &A= WY w7 T |
T fiorir qur e o e fam o anfgd g
faar o\ a9 W 39y 9 ST
#wit & a3 oo e sminft
oq ol 7 w1 W1 S wfed

& oY fagrerwre ot & agad A
£ f o aTi & wer faett & § 97
for g & Wl #r afem w6
ark | & qur W g R A o
dTo g, #Y famra®r ot tHo o #,
fafreet @ 1¥ & wrfae 31 78 wui
&1 FE ®i AT | T W AE §
Fra & & Y ¥ faw  grE afa g
% 1 wre "7 gg awwa § fFoso A
7@ a d® wWT W A gy
Al fom st & ST A1 Tw wwy e
w%TH ¥ fAaT & g% fay wmg dfer
T 91T uw WO I & & Ay Wy
T XY, AR 0 5o o
w3 I e A s
FORTT ¥ 414 T w1 wifgy wqife
vad qfers w2 gt o afers
ardifar & & famrs e o

™ wZi & arq ¥ vy faw w1 §9-
7 wTE

ot mem fex  (Fom)
JUTER AR, i AR, ag HY Freelt
AW (wiredz) fa 71 § 77 & fag
H 3% aav€ AW E | W A7 wa
T HTATH §EET T 9 § w69
w15 g% Ag g qwen fr frg aOw
¥ gwa ag AT wmAT a1 fR ohe
de g o1 fod ey RE @ oz
@ frme  Idt TAF Fgw g wg AT
qATq fF off TRM AT § A HLTT
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w1 wifad waer avi o frgre ¥ gwea
F1 FA T & fAg 54 & e gere
q WY 0 g AR & | W dar
for w07 A1 e o wdA XA
oEAl § awd fe EOwIT 33w
g | WA zw Ay & e e e
9% g &, 0T, % % T 50, 50 wifFEr
T o g § | FE A FATU &
§, or§ Ay & A E g, e dE ¥
awm ¥, e "y e & AW ¥R A,
€ welId & ATy ¥ §, W it w iz
# qafes & S/ w1 T ag e
ATHTC CF FTH F1 999 @10 & & |
afer wa Imaw  wErE, ww o §
W aEr T gawl fF 0 TR
FoeT TR 7 fm & 1 o & W
i ¥ o 7 § Wi g 1 wrw feaat
wat &, ArQ gfer § A% wwm &
e guTe a8t Taw Jeer g 30
TR AT Wo AW ATIT AT AT AT
w19 AT 747 § 91w mgAAy
v dfy e g qw W faae
T 7 grn § fe feeelt mge A
9T T TEAT ] | GEIL A AT TG
% qrt ¥ g aw & fr fad s w2
w1 qrft wr g ot a ¥ g W
qft dx AT | wEA w AT i §
ag ®W ®fgawi @ 8@ & ff
gew £ fegr 717 o

g I qATAT & T w1 e
& & T owEaT a7 ke famr gt
& oo aF fery far wd g ¥ o
froa s ax g a@ @7 ? wem
et & A1 % a1 fF ww wifew fenr
T KT GE ) oww faef mE
H 50,000 K547 701 °7 AV FOE AT
Lot RACIE CRIL i G L1 it
wa AT T A it AT g
s at@ H g s 40 qeF s fea
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[ aorarer Faz)

AMF | A TF wTEAT F IAA wifaat
¥ &1 ferar agrar R o

9 gg T w1 oy g A K ag ot
WA A1gAT § o A AT qe o
1 ey oy § ag I Afer Sy 3w
s fau ord, srafq e & foes sarar
otz fadr g 3aar 36 fgmra & awv
"o fear s Y2 ¥y 92 e frer
#f 3% o=@ mEw fam w§
Ffww wra Afew & 51950 w9 &)
HETA QAT §F a9 TE T Amar
grgee g a7 Y & 5 fow
g gq WA At AT T o @y
& 97 o aret Ay Ay # o av
w o wlhw ot me & @
qEY ¥ g FE § A7 gCRTCIH 9
®Y HOX g9 H A | WX ag wIH A
g awr # 2 famm and @ q@
T § s g8 w0 Y awE waw
¥ adi | Y FgREE W OF TRl
Wit fa?r el & o' W A
ITHY G ] T A @A o 7wl A
0 TOX R EA FCERA § | 6 T
T e 4G gr & | of & X e
w0F frgamar § 91T oF 0T A Ay
gt oT @ § 1 T A weg
i a3y 7w g W I 7w
& arae AW A A T, T 4T A,
AT & WA §EET B 6w fEar
& W 3@ w1 oform gw @ E
oF 0% Wi &1 gt 9T @
2| IEE T oY AgTaw wer ¥
T RmET FA A g ) k¥
9% a8 ¥ gArm fe oo ad
FW al #1 @ I a0 ¥ g ofr
T wAr Aifgy f wwr gy At
FE 1 fa w7 TR 2000 BTY
& vovr @ 9% feoy Wy g,
it qrafaal &1 feoar gen fear g
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“a

oY A Fafee woma & v § 393 feorat
¥ ¥t w2 & 9y

fy frsamre qwdy : ITTELA APET
ot 7 fasd sweg 39 9T & &,
¥ gaar g fo at i & g7 awea
fadaw *1 aud 7 et § fears ov ot
fagesre o gz ¥, AfFr I
WY ©7 fadas & WEAT KT TAGT
frur &1

ST AT A A fadrars a2 & araa
weqy four & 99 fadaw & gra fos
T A Ay oF F A T
war§ &1 w1w frar & 1 faedT B oo
dem AT AT S+ T 5T Hr
sta fF word 1 wdr oz & §r gt 9
gz & 1| GET AL AT FHY 1A F
Tog ¥ Am 7 fEderdi & anq
97 & wEAl §  wafEaiET o w3
At gy § W T fRTaRe s &
TR F 0 § wiys feomr aga v
at wg sl ara 3 wred A frar
AT STET | AT wETH qTfew § 99
& wigwre qv ot w0 faw & qro A%
e A8 § MIT I wT AT AfaE R
ag A1 34T FT @} FTAW § | A7 AR
oo wizHz faw § #wgw wg IR o}
feadrar N aa@fza s it gz 9 97,
1952 & 99 K1 g 7X 9 YA, 1962
¢ fear W% wWifs AET QR A
o wifirsl 71 a5 ofrsc ol g
st frairare v i re w g
WO fromc g A1 vT ¥
FIFIAT T T T wF § )
TEAT &1 faeT 1F & w170 FrIv 9g
t s o frodatd@ § 4w Aw
# 7w At w1 A yT-feudsT ¥
W ¥y g AT v asw ¥ owwra
frrar e w< § o f angfaa & 1
TF FRTSATE FCFTT T F 4190 57 &
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g wi @1 wrr § 6 a@ F@l &
qTATT FT FAERT & T FE | FOH(C
g7 W A wfed fr g fead-
T iR & wfa f femmrage a
w WY AT I T F E A1 THT W
Lol

w@TT 5T a1 o & 5 "R
At a7 1547 57 3, 57 fagas ¥ ww5¢
gqT T FC 3 ford ¥ wwrw wifes
frazrdd #1 freg 7 7% Wk
TEAEF I T FLA TAT FT I
THFCHF | FE ey ®RmT F
Fod sra & a7 g gfez & wa frorierd
® wiAws gfaar FUT TR F 37
ot #7 g1 A Frdww wege far § g vavme
i g o g7 3E7 fHUIIT @ W
ST A AT A Y forw ¥ 4wt
¥ AT T A AT A @ A

IT T@ F FALN wrEar FEHY
xalad ot wravaw § fr wqifs werai
*1 wearfas w4 § 9T e gy A
wit § yafedr wramwarqmT @
WEATE T TS 91 gy § 1 gaAr
fafeen Aifera Wy wooreq aff § fw
oA qrit AT F AT W AT gy
a1 frEAT R A oA A ®
Y qg I AT T AT A Y
oY AT Tt § g ot oy mrewe
gala1 757 FraT § @3 F17 F weada
Ik et ifx 9307 A oy 1 &9 A A
s worre oF faeqa fadae wiy afs
Wik &7 e s qhaga
wa #t ofdfrafy & wqae @z
& 8 WYCqLE F A1 o AT ferda
g Frgfad g 2 1 g weEi
qaw 1 5 fi A fdas amga e g &
IH FT wwdT T

The Depaiy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
Mr, Deputy-Speaker, Sir, 1 do admit
that Delhi has an acute housing prob-
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lem, and there can be no doubt
about it. It is, as you know, a fast-
developing city, and in less than
20 years' time its population has
grown from five lakhs to 30 lakhs.
The present population is there-
fore six times that of what it was
20 years ago. Such is the growth of
population of Delhi, and the housing
programme has not been able to keep
pace with the galloping growth of
population. Therefore, the problem of
housing is there in Delhi and there is
no doubt about it. We have a special
programme for housing both in the
private sector and the public sector
You may yourself have seen that a
number of new colonies are coming
up fast and yet the problem continues.
1 do admit it. We are trying to en-
courage the private people to come up
ang build up colonies and we provide
incentives and facilities for that. In
spite of all this, the shortage is there.

But I want to know one thing from
the hon. Member: whether this Bill
is any answer to the problem; whether
he seeks to solve this problem by the
passage of this Bill. I think this Bill
does not serve that purpose. The only
object of this Bill is to legalise sub-
letting. It has been argued that the
landlords, or most of the landlords
are a set of undesirable and
unscrupulous people, and therefore,
protection must be given to the
tenants. I do admit that there nare
some landlords who might be of that
character or that nature, but this is
not a correct approach. All landlords
are not as bad ag they have been
painted. There are a number of land-
lords who are widows and even or-
phans and the rent that they get from
their houses is the only means of their
maintenance or livelihood. What s
their plight?

I would like to give one or two
examples here. I have been asso-
ciated with the administration of Dathi
for the last 15 to 16 months and Iny
experience in that particu'ar direction
has not been really happy. I have got
instances where 1 have seen that
widows and childzen, whese husbands
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ur fathers previously had let out ihe
houses a long time ago, are clamour-
ing for rent and genuinely so, and their
tenantg do not listen 1o them. [he
housey that had been let out at Rs, 4
or Rs. 5 a month and the tenants have
now sub-let the houses at Rs. 100 or
Rs. 120, and to whose poclets doeg Lne
money go? Not to the pockel of tne
poor widows or the orphans or the
children whose houses they are, hut
to those people who cal! themselves
tenanis. I am telling you all these
things not because all the landlords
are good and the tenants have no pro-
blem. The tenants hav. problems. I
have also that experience. Many ten-
ants ere not given due receipts and
they are evicted or ejected and asked
to leave the house. As Shri Yashpa'
Singh and Shri Kachhavaiya said,
many difficulties are crested for the
tenants and theoy are forced to leave
the houses. The problem is there. But
this is also g fact: that sub-letting has
got  very adverse effects Therefore,
if we want to legalise sub-letting it
will not be a desirable thing to do.
He wants that gll the sub-letting done
upto 1962 should be legalised. That
15 the main and only object of his
Bill. As you know, Sir, we passed a
comprehensive legislation on  this
subject sometime in 1857. When we
were faced with that situation, we al-
most legalised sub-letting upto 1852,
because it was very difficuly for us to
ask those people who were in occu-
pation of the houses tg leave, because
the government felt that they were
genuine tenants. After that, a num-
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for a comprehensive rent contro] luw
was fell by the Cabinet which directed
the Ministry of Works, Housing and
Supply on the 8th August 1957 to hear
the representatives of both the land-
lords and the tenants and consult
other ministries concerned with a view
to formulating appropriate proposals
for the revision of the rent control
law then in force in Delhi. The Min-
istry of Works, Housing and Supply
and later the Ministry of Home Affairs
1o whom this work was transferrcd,
after detailed discussions and meet-
ings with all the intcrested parties,
devised certain principleg to recon-
cile the various conflicting claims to
ensure that while the tenants were
assured of reasonable protection again-
st eviction and exploitation by the
landlords, there was incentive still
left for the landlords to maintain
their existing houses in proper condi-
tion and to build new houses in fulure,
One of the gbjectives of the new law
was “to give to the tenant adequate
measure of gecurity against unreason-
able evictions.” The provisions ef
the carliey Acts jn force were zuita-
bly modifled to fall in line with this
ohbjective.

In the statement of objects and
reasons in the Bill introduced by the
hon. member, it hag; been stated that
the object of the Bill is to help and
safeguard the interests of the tenants
from being ejected. It is pot un-
derstood how the intended measure
is golng to help and safeguard the
lnterest, of the tenants from being

ber of people have left the } and
sub-let the houses to other tenants.
Sub-letting  has  very undesirable

effects and 1 do not think it would be
proper to legalise some illegal act.

It is necessary to have some kind of
comprehensive legislation on the sub-
jeet.  The question is whether the gov-
ernment have done something on this
matter or not. I shall now point out
some gnlient features of what we have
tried, to do ip this regard. The need

d t those who have deli-
baral.ely sub-let their premises in con-
travention of the provisions of the
laws which have been existing right
from the 8th day of June, 1952

The Delhi and Ajmer Rent Con-
trol Act, 1852, which came jnto force
on the th June, 1952 prohibited sub-
leting by the tenant without obtaining
the consent in writing of the landlord
in cases of sub-letting after the com-
mencement of the Act. Sub-lettirig
before 9th June 1052 was permissi-
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ble with the consent of the landlord
though not in writing. During the
discussions on the Delhi Rent Control
Bill, 1958, it was urged thap there
were; g number of cases of sub-letting
where the landlords had given formal
permission though not in writing and
werg then utilising the provisions of
the 1952 Act to evict the tenants
denying the fact that permission had
informally been given. To prevent
hardship to the tenants, sub-letting
prior to 8th June, 1952 was recognised
in the 1858 Act, but as a specific pro-
vision against sub-letting was made
in the 1952 Act. any sub-letting there-
alter without pbtaining permissions
a5 provided in  the Act was
an infringement of the provisiong of
that Act and so it was felt that such
an action should not be regularised.
The provision in the 1958 Acy was
accordingly made,

This Bil] now wants to change this
date, i.e., 8th June 1952 to 8th June
1962, thereby geeking to regularise sub-
tenancy upto Sth June 1962, The
provision against sub-letting with-
out obtaining the consent of the land-
tord in writing has been in force from
Hh June 1952 and 3 number of
tenants have alrcady been evicted for
a brvach of the provision of the law.
Changing the date now to 9th June
1962 and permitting sub-tenancy
which had occurred upto that date will
not only be unjust but irrational and
arbitrary. Furthermore, such &
change will benefit only those tenants
and sub-tenants against whom the
landlords have not taken action using
the provisions of the 1052 and 1958
Acts and no relief can be given to
tenants and sub-tenantg already evie-
ted. Moreover, an arbitrary date like
9th June 1862 would create unréa-
sonable classification contrary to artl-
cle 14 of the Constitution,

1} may be mentioned hcre that
under the provisions of sub-section
(2) of section 14 read with sections
17 and 18 of the Dethi Rent Control
Act, 1958, it is provided that where a
tenant has given notice of his sub-
tenancy after the commencement of
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the 1958 Act to the landlord in the
prescribed manner, the sub-tenant can
become a tenant direct; thereby ade-
quate protection is afforded to sub-
tenants from being evicted.

Before 1 conclude, I would like to
sum up by saying that acceptance ot
this amending Bill will lead to con-
fusion and will alsp operate unjustly
against tenants and sub-tenants al-
ready evicted gnd will show undi»
favour to those tenants and sulb
tenantg who, even though they hawt
committed a breach of the provisions
of the law, have not becn evicted,
because the landlord had been indul-
gent.

Sir, for the reasons mentioned by
me above there is little justification
for carrying out the amendment pro-
posed by the hon. member. 1 would,
therefore, request him to withdraw
the Bill,

Shri Narendra Singh Mahida: Does
be propose to bring s comprehensive
Bill? Last year glso it was promised.

Shri L. N, Mishra: The problem is
before us, Delhi is going to have a
new set-up. We would like to wait
for their opinion in this matter.

Shri N. R. Laskar: Sir, many hon.
members have supported my cause.
Generally all the members who have
pol have pt d this point
that Delhi's population has becn in-
creasing like anything in the 1ast few
years. From the report of the Delln
census I have shown that nearly 1
lakh people are coming to Delhi every
year. How are we to solve  thelr
housing problem? The Hon'ble De-
puty Minister has snid nothing about
all these things. However, gince he
has given us the assurance that he
will bring g eomprehensive Bi'l on
this matter, T withdraw the Bill

Shrl L. N. Mishra: 1 di4 not say that

Mr. Deputy-Speaker: What about
Mr. Pandey'y; amcndment?

8hrl Vishwa Nath Pandey: I with-
draw my amendment.

Amendment No. 1 was, by leave,
withdrawn,
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Mr. Deputy-Speaker: Does the
mover of the Bill have the leave of
the House to withdraw his Bill?

Bhri Narendra Singh Mahida: No,
Sir. 1 object to it.

Mr. Deputy-Speaker: All
The question is:

right.

“That the Bill further to amend
the Delhi Rent Control Act, 1958,
be taken into consideration.”

The motion was negatived,

15.49 hrs.

MOTOR VEHICLES (AMENDMENT)
BILL
(Amendment of section 24)
Shri Yashpal Singh (Kairana): I
beg to move:

“That the Bill further tp amend
the Motor Vehicles Act, 1838, be
taken into consideration.”

Ierg wgrew, § @l e &
w1g frdes o qEAT § fie W oA
A gu A faw @ e § afew
TS 7% gEA 97 syaear agr ey e
g9 wIdT T sfieed # Ew 9T
WAt AT WIAT BT CEETH 6T ER |
o8 T a% g W1 qar aff g fe
Xa ATRa § gud fadt gt wr &
st ot @9 Fag aff grov @ e gw ey
wWaT gy Sy a9y W g ad
91T A OF FrA WY 9T T aF '
xafad & wod fam £} o w23 U A-
ra & {1 1 § 9 ATHATET FCAT gAY
fe w7 g9 #row w1 7g e
fond fs g7 woarw § W 9wfa

CURCUR

T & goTar A WTw 9% ag W
a1 7Y waT & fiv gw x9 ATER ¥ ¥
wid garats &1 g3 & vy Al wwar
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fiffmamd amw w %
for & far oY gvgTem w mwx £ )
wet gart maddT &1 o o fi
addr ¥ gardt oW gtim gg ot
v THAT F AR F TR F fmr AT
wgfearfs darches & arary
wea dqga # s o ar fwT iy
¥ g ¥ 1 ag gy ) vt & fF
At FY Af CHIS F gwaw ¥
R[zF g Td |

IR WA WAt St agw aF
wdt & Y% ag gher woAT Sl & A,
woAT e & oy qeqw e §, ww faw
wTH ¥ § | afed g gar af fw
T4t a8 OF @I &1 wH q WA aw
Wiy fama & aw G @, Al #¢
@% § 1 gwit qm «Y gg wyiE A7
R ew gell muwl w oft ogw
O E, qEO AT S W A a0
BT w0 & W go weAT o WA
& =g wow at fg=r & g owfgd
& & agi aw «f fr gy faeeft ot
wrfs W &, 37 a7 %1 g wfimere
1 ifgd % g & S wae 9 &)
I Wi ¥ ofr rew W oawy
Ao s Wi wwaw
BF %@ 919 F1 8T 6T § W @ ?
wrTg wdt oft & & wpdie v g T
TEEE © a1 H gE Ow faw dw w%0
it iz dewe & g fas Aw W
& ¥ gy ww Al ) wwan § Wi ag
®TH N9 Ag] GEAT & | g wT AW
% | 77 g Gur w6 @ W o
fafaeest 1 o w1 E, drad &1 N ¥
£, 3 41 % s 2w & ey avfeen
wOft | gw s & g ow oed
aufeqs 47 fis gw & & arer fer oy
o & @19 3@ AT WY gW W qur
Ladki 3 &
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® AW g N @ ag N A w0
o v grar § 1 & At e g
fr #1E 3w waTeT wT Ewar § 1 gL
{9 *7 WToT gU A< w4 g o
#few wra Wt @ G agt § o Sw
WTAT W) woATT AE wgd §, 99 Wi
¥ o &0 £ 1| O waeyT § o oy
& gw i ag awd &, few awg wgmrw
tw wi @R R AR g f
fora femr awt aramz gar oAt wndy T
w1 agt FT |7 w14 JHI qTAT H FA
w1 war | few fam S wreme gen
At et T 1 faaAr w7 agi
w9 q® gt T | A et g,
Tt 39 W Ay axfeeadt § e fag
BT &1 7 &1 07w £ 2T ¥ e w
faar smar arfzi ar ag & 9 &%
€t &1 wT § ) e AT ot ¥ F
OAUY w1 fF ag TA WL e |

% 37 %1 717 W F|AWET WTga
fe & g7 avg & et A W@ faw
WA FIwI@mE AT XA
“uRifgd  fawmd” 1 Tw ® wwer
OF 1T FT FF w arfow ;Y A
X4 ATE Ag q@ i 9g IehT A wi fw
& 18 fawt Y avww & v | 98 €@ TS
w1 a5 favarg fand fir aret gq a9
W ow gF o fafawar o 3 9w
fofmray 1 g7 fray amqm s aw &
¥ frfreez 910, to fio &1 ol &
&I 01 i 99 |1 F1 OO wrdat
mgl “*mﬂﬁl
Mr. Depuiy-Speaker: Motion moved:

“That the Bill further to amend

the Motor Vehicles Act, 1830, be

taken into consideration.”

Bhri Vishwa Nath Pandey (Salem-
pur): Sir, I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thercon by the 30th December,
1965." (1)

Mator BHADRA 12, 1887 (SAKA)

Vehicles
(Amdt.) Bill

Mr. Deputy-Speaker: Both the ori-
gina] motion and the motion for cir-
culation are now before the House.
g:e hour is the time allotted for this

ill,

Shri D. C, Sharma (Gurdaspur):
Sir, Shri Yashpal Singh is one of my
most dear friends in this House. He
is also one of the most active Members
of this House. He is also one of those
persons who will not let go any oc-
casion to lose his hold on the proceed-
ings of this House. Sir, there are two
persons to whom I look up as models.
One is Dr. M. 5. Ancy who sils in
the House from 11.00 AM. to 500
PM. and the other is Shri Yushpal
Singh who also sits here throughout
the day. They are our model legis-
lators.

Now, this is a very simple Bill, a
very harmless Bill and 1 hope the
hon. Minisier will not suffer from
that negative complex from which all
ministerg suffer whenever we come
{0 these Private Members' Bills. Bir,
I read a play in English. It was about
@ lady. She was a spinster, It was
said aboui her, and she also agreed
with the remark, that she missed her
chance of marriage because sha wa%
used Lo saying ‘no’ every time. These
ministers gemehow have got the habit
of that spinster. They have also got
the habit of seying ‘'no’' to whatever
Bill a private Member brings for-
ward.

Shri Khadilkar (Khed): What habit
do widowers have?

Shri D. C. Sharma: Sir, it is a very
unforiunate thing. One of the reasons
given is thst Memberg should net
press a Bill because it is a small Bill.
As it does not deal with the question
as a whole, they should wait for some
time and after some time the minis-
ters themselves would bring forward
a comprehensive Bill

1557 hrs.
[Dr. Sarosmvt Mauismr in the Chair]

Madam, I have been in this House
for the last g0 many years. 1 thiok
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[Shri D. C. Sharma]

Shri Satya Narayap Sinha, who is not
here, should go through the procecd-
ings of this House and find out how
many ministers have promised com-
prehensive Bills on certain subjects
and how many of them have brought
forward those Bills. If he does that
he will find that the performance of
the ministers is not very good. They
promise one thing and they do some-
thing else. Of course, they are all
very good people--1 know—but they
want to evade the responsibility which
is thrust upon them by a private
Member in the matter of a Bill or
Resolution by saying that he should
wail for some time and that they
would bring forward a very compre-
hensive Bill. This ‘comprehensive Bill'
never comes. This  ‘comprehensive
Bill' may come some day when the
private Member is in the gther world
or has gone, not to Rajya Sabha but,
to parloksabha. This is a very un-
fortunate state of affairs,

Shri Yashpal Singh says that re-
gistration marks ghould be displayed
in Hindi or in any other language
enumerated in the Eighth Schedule of
the Constitution of India. You ecan
have registration marks in the Punjabi
language. In some States of India re-
gistratipn marks are put in the langu-
age of those States. I had been to
some Stateg and I have found that
the States are doing it. But you re-
quire a kind of regulation or order
from the Central Government to do it

Madam, Hindi and our other langu-
ages are having a very bright future.
We have adopted all the 14 languages
as the medium of examination at the
UPSC level. What more do you
want? It means we have placed them
on a par with each other. We have
done go in the ca‘e of UPSC examina-
tions. We have done so in the case
of other things, But when it comes
to the question of showing the num-
ber of vehicles we say we cannot dis-
play the number of the wvehicles in
Hindi or in any other language. Shri
Yashpal Singh gave the instance of
West Germany, [ will give you ano-
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ther jnstance. An Indian Ambassador
went to present his credentials to a
foreign government, and he took those
credentials in the language of the
King of England, that is, English. The
Head of that State refused to accept
those credentials. He asked him:
“Have you no language of your own?
Is your country so barren of langu-
ages that it has no language of its
own? 1 will not accept these creden-
tials in the language of another coun-
try. You should bring credentials in
a language of your own country.”

16 hrs,

Bhri Ranga (Chittoor): Why are you
speaking in English then?

Shri D. C, Sharma: I am speaking
in English so that you would be able
to understand it. I do not know your
language or Rajasthani. Therefore, 1
am speaking in a language which the
Minister, Shri Balmiki and yourself
can understand.

So, I would submit very respectfully
that this noble Rajput from the noble-
State of Uttar Pradesh and from the
noble constituency of Saharanpur
should be given credit for putting
forward this noble idea in this noble
Bill and 1 am sure my hon. [riend,
Shri Raj Bahadur, who is also a noble
Kayastha from the noble State of
Bharatpur will agree to this and he
will bless Thakur Yashpal Singh.
Thakur Yashpal Singh will then be
very happy. Yesterday, he was very
unhappy. Today we have to make
him happy. Unhappiness will lead
to happi and happiness will lead
to unhappiness. Yesterday he was
unhappy. I think you are going to
make him happy by accepting this
Bill. Then, he will be happy and I am
sure he will forget whatever happened
vesterday. So, with all my heart and,
perhaps, my head I support thia Bill

Shri Narendra Sinep Mahida (Ana-
nd): The object of the mover of the
Molor Vehicles (Amendment) Bill
1965 is quite nationali Section 24(3)
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of the Motor Vehicles Act, 1939 read
with Sixth Schedule of the Act pro-
vides for the display of registration
marks of wvehicles in English. He
want; thalt the registration marks
should be in Hindi, As far as that
goes, there is no objection. But he
sayg further that the other languages
mentioned in the Eighth Schedule of
the Constitution could also be em-
ployed. Suppose the registration num-
ber js written Tn Tamil, Malayalam or
Bengali, I do not think a police ‘man
in Delhi will be able to take down the
number of the vehicle if it meets with
an accident or violates the traffic rules
In the same way, if the number is
written in Punjabi in a vehicle plying
in Calcutta, the police sman there will
not be able to note down the number
of the car, This will create confusion.
So, I suggest that the number in
English should be still continued, If
anybody so desires, the number can
be mentioned in Hindi ag well,

Suppose we take one of gur cars to
a foreign country. We can hardly
expect an American or European to
know any of the Indian languages.
So, we should not rush to make sug-
gestiong whereby our Acts will be
considered foolish by foreign coun-
tries, leave alone the people of India.

The idea behind thig Bill is to bring
forward Hindi. But it will create
more confusion. So, my suggestion
is, if any person so desires , he can
write it in Hindi in addition to writing
it in English, on the analogy of what
we are doing in the House here, talk-
ing in either Hindi or English, 1
would, thereforv, reguest the hon.
mover to accept the amendment that
along with English Hindi may also be
used. The usage of other languages
in the number plates is bound to
create confusion and so should not
be attempted,

it favware arvite : wuTafa o,
it gwrs fag & o fadaw e fsa
8, 7% 3 7 01 W W 1w P
e Il 7 W wwew wea fea d
1114 (Ai) LSD—9.
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IH T I A ool 0 gEvar g
I F7 Fgar Ag § 5

“Provided that it shall not be
an offence, if the owner of the

vehicle so desires, io display the
registration mark in—

(a) Hindi; or

(b) Hindi ang any other langu-
age enumerated in the Eighth
Schedlle of the constitution
of India."

T A v § fFoogr gde w1
@ W Ak g Y §, e s
w1t et WAy & fe feely 8 o
oqAT FET Az Y AY A dAT AT
AT

et & mre oAave TR A ooy
wmar ¢ o1 sfas wwE R
FJTEAG 1 em W F i v g
wife ta 7 71 dfaam § ety
s & af & ma g e
mmr § f& oo widfow wad §
T w1 Iwfa g1 | gafay gy T
AN Fr E g ag w0E A fegd # @
srafir Wit # ooy AR @Y o6
@ wwd § gar woar e Ao
AT & 1 A ag wgr orer & fE AT
AreT Ty ary § faeeft # ot agi
qferm o=y wTeY w1 Y oA @,
At ag Fré wedt oA A & ) woTT 3
oY w7¥ worwer @ qead F ard A At
& &7 37 &7 wrara’| w1 Y gwEe ard i
7% W6 7w Al & 1 gt www A
Iy a7 guAd | Ag € 57 AW gy
w ¢ fe et e WM, W
safire ward ¥, 97 w1 wwww g1
vafery & g faday w1 awmd= g

st wevl (wxi ) .
awwfa =g, st awara feg o
g %1 orer o fadoe gxa & amA
we17 fear § & e gadw won
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[ avedial]

g | wTw A4t feafa qw % @ wow
g9 W ¥ | a2 7 A1 0g I
wofta A€ g & 1 feT o W 3w
| {ATT ¥ wOAT GAATY WA AT
®T W & A g0 AmAT Fa9 EW
axg ¥ 5 a¥r @ fr 3q4r +1§ woAr
wrar AHY &, 9 " ot w18 3fam www
gt gt & ) wmw WY g TegE
wga afsg—aF S fadmi & o &
afy & fawr wqr ¥, A@ 9T ¥
afcrg 97 9&t 1 27 & 1 77 wver g
AT & | W A "WuET W F g
&t §O ST g gdE g @ )
ot aF & 7ff wwmAw g fF 17 v
& 9T ¥O FA F IT9E o1 gW WOAT
wrar &1 fafesa =1 #§ aga wfos ot
1 17 § o F1 AT HET EAR O
wgi aF feel & o Wi fa=t #Y
gharfaw forfa &1 qam &, 99 3 oA
e qr ffar @ W w T Wy @
firdt & wferss & w1 o fa=re &1
ag Fulr At §, dfww qgr o feedt Ay
woft Feafa a1 oo oq wTae g,
AR AT W R

w9 wf gATe 3% WY § a@i ;A
W age W faa & wfess &
oy frare wmargan & Fr o faeit
a1 ggi {2l wwra & qudt §, faa
¥ gt awfy # g, faft s o
¥ 3t & gra g wafow @t
¥ % guAan g s il wan, e am
R o 7, 98 7T Y WX q9AT oW
Nt wT G A | xF ¥ evew § Oy
wraan fw g qfgwon safmm 4@ ¥
wedt §, A wwre & fame ) g
sy | g g fram
g fe firt o 2dt wrar ¢ s Foraer
WYIT WY | TH R AT Tfgh

SEPTEMBER 3, 1965 Vehicles (Amdt.) Bill 3830

A1 §61 7 39 & 91 & 1 fegemw
Fr wigwar TG, ATATIT ¥ ATHOTOO
TAAT & WIHT T GHAS £ | WA HE
a7 A 7 oAt § o faardt
dz% § § dfaum & ofefse s 5§ fash
adT 14 AR H A9 gl@eE ST
Ty Eulr TE Az wwA F

ft wmt ot 7 wedt oF G &7 o
afer & sger asaT AE WA
§ gadfr g7 adt war afew T
T g g fF w0 w9
14 Tfat gwedt 77 & @F a1 7
it Y T @At | wredar # gfe
¥ A wrFaT AT e | ;1 ofr-
T qIET FT FGE AT & AT AR
fa=ft =1 g7 8

AT a% T fadas gro f&r g
dqraw w1 ¥ 3, 3FW W AW
oz g1 & T 9a gofreaor grar & at
e # feafs & ot a% wEel
&1 g g 1 g & feey wv ot
TR {1 /% 1w g T 6 g
wr &fgwer 1, frl T Y AR,
1 FIXEY, I 9% Y A7 o i gt
& ag il H ot f Qv A YR
5T 34 & fgaen ¥ wifas ag g e 3
& arag g fed § € san vy fadt
sxfirs Wy # EY A1 9w @y wmafa
& ? 3a% fom freft ®Y mrof =t @0
arfee 1w o Feafr & gurt dfesey
TR ag §9 AW AT g7t 97 7w av fazwh
g7 9T 99 37 § F1§ w7 g owan
¢ 1 afs g7 W IET AT W §1
Fwe & @ i gd wwm Ay
gfez & & 2wt @ 1 wife 0¥ a
2w #Y ot ey g et g
2 | & gwwarg fe g agt & g
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qAET T ATaTOW AvEw 1 e agt
T ot § W wTEr Ty AR wi ¥
arA # & g gody I TEy # |7 ey
fareft 7 fred T T =T AT OB
FEAE ARy 02 & fx gwaw §
aF FTH =TT FAT & | oAt fafew i
¥ AR g & T Y 9T A ww
9 9T wfwa @ ¥ 7 g & ey
wTeT % § O wrw 3AT W TwA & S
# T gy i & o Sy oy A w
T o fg Y o gfr & 59 ot afE
TEET Eq AT AR 97 I qvew w7
qr

ag am fafeare & e foedt wa
froraft oW g | W &
araarg fzedy ot Tt o 1R & A
it ¥ Fp EwAT STy g€ & a®
FarT ¥ gquAr Ifem wam A off &
A fwminior it & ofy
AT 7 T AwAT E A AW A g
grar & | gop gard wrelg Wy
w afr & Wi wfawar wivw gap
¥ @ feelt B o gl g
o At Fepa #toawiw ofem § o
o9 g =t w7 SE W s
wm & 1 & agm e o wo fee
wT & a1 IOt T Ar o fg
& v ifies 0 wifed 1 & 7 awwa
fr figrfy & Wz wiferr o & 5 fie
T FYH1E wrafer Rt | F oY wwwar
g frag 7at S b=w fef § fy
T# wiwy v wrdfos wmani ¥ o
TrdT w1 BT | T gt aw g
T3 %1 graen § oY a7 wwer oy e
I OF T WWE TET 0% 79 fakea
Frft o & At wré A @ A e
et g § fs ¥ il ¥ T
¥ 3 wiwi F aw oy § fir o fiw
wTTo] QT WHINT AT § 1 @ET dre
zordt AT A Py £ oaw
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| WEET O qR M AHTE ST O TCAT
‘TR am o @ -

g T gur v ¥ e #
%0 ¥ 1@ % g0 woe J° WS 4 |

FATH W9 WTATY FETL SOAT |T
wEot ¥ A8 § g st safi wiof
# 7di & afew gy wodt wfr wmp
wrar # § =g 7 g wrar g v
v fgedr 1 T dop g WY oY
cafy g gy § oS gardy wnar
wegfen g @ e ag s § gt
afer atedg § e Swwr wamm g ge
oF S ¥ o o dfevew & wvew
¥ W A

a7 U% ST 4 §mue fadae #
o & gt a6 o wftere W@
¥ mrf S oft 1 9 frww e
aifg 1 et oft #1 & wrr g e aga
s gfez & 1 Sfa At ag ar e g
oIt ¥ g% v o7 & aow faw
AT rar AfeA ag g e oom Ty
# YT ¥ ATl wY T A I 6
¥ A N A R e gRe @
aga sy & Afe gwd sqagfoea
A & 1 4 sow faw w A W
ww A W Af § W dEw W
wrafaa gra w1 #weA fear s
g & | 1 gaTd meE an e mfe
froredt Frmrrt % 1 & sorwm ¢ i o efieTy
ot # gt ot %7 o wafer af
g wrfgr | s TET AT & q@
faer &7 I A ST E

st toram fay (ganfecamr)
Twrrt A, & e frw oo g @
wodgw w7 & fAu wwm ogwi g
¥t fra o gwre fag & &9 @
% Wra & AFT a7 0% gFa IefieT
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[ oo fag)
T fear ar agt ww SERA 0w agE
w1 frdgw §1 gofeqa fear & 0

w # v sy off & fs o aw Y
waw fry A 3g w o g waaEn

w1 v dur g &
u% g6 A1 9 T ¥ et w1 fewwa
wraeft &Y 3 At g ag & fF A sw
A AfY 9F gwar § o TEET A W
qfc 7 & § W Mar Few
i whar § & aww § 5 9w gfew
arey %1 oy wirw £ Tt fF ag mfeai
w1 Frdtww w3 ot Iy 3R

@O a9 ug wEr I & fF
ofy fadwi & wff mH m o
Tw dizopT # e e gl ard
fafa & o= fawl & #& a7 q¥=i o7 ag
MuEAE AT A g (9w T wE W
w7 v, g & & §, Feer-fow s
& Fowr-forw Farfirt § o wrogw o
# oy oY BET O @ oA wish
I werT & Ay Ay P ow T
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afy ¢ feeacie & oF o1 T
% 9, w9 ¥ a7 41 |y I]@ wq)
I T AT w7 g A
ol Fgw g AW o gwrdt weay
- W & e wr gw @@ @ 9w
I AG A oW gt wEer W
qAT  WAm? Gy wE fauoar g
g wET e R wor AEw oz
Tt o foad gfaar weo #Y faedt
wrard §, forers feforgt § qw oo oy
T W T g0 EF WY o7 7% | -
fam ag ®1é Gur fagw 4 @ Wiz ¢
A€ et amar A awdt 2 0 gwowwR
aw #t fafa & oife o faar & anfa
¢ wwga & gun faw T @@ A
g w1 R IT AR ® R W
o ¥ ar & 4 awwen i goee
1 9% w1 wrafa g+ Tifge | goere
F1 81 AT ¥ §TY IO W 6T
i wfee | s Aw H fwae Yy mfe
ww @ & AW ¥ v W A E
¥ 7 gt g W fe
TRt @E g 9T ufe ¥ o€ &
wqar gy wE T g R iRy &
T T T KT qET TTE A
@ | Afew e &E tEr S W
2 Misfam g | wafae w v
ufad gEwEE ®1 F9RT gY W
ek w7 E7 & WA WA § W
ok g ¥ et wEm ¥ 9g s
wenr fie awEre F1 o wfwr s
¥ fia wet @y & a7 feT B s
o1 ¥ fadaw F) s st 9 famm
1 Fra @ A § =6 fa ) g wOR
Wi & fog avg * T g wF )

Shri G. N, Dixit (Etawah): The
question of Hindi needs no suppori or
argument. 1 think this only requires
that every member of the Government
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and every Member of Parliament read
Article 351 of the Constitution a little
more carefully and try to adherz and
implement that provision of the Con-
stitugion. It was in 1850 when the
Constitution was framed fhat it was
decided that it was the duty of the
Union to develop Hindi language in a
way that it becomeg the national
language and is accepled by the whole
country. It was a mandatory duty
of the Union? What iz the Union?
The Union consists of three limbs:
Executive, Legislature and Judiciary.
It was the duty of every Member of
Parliament, it was the duty of every
Minister, it was the duty of every
Judge. 1o develop Hindi, How Hindi
is to be developed? Hindi is to be
developed by its use wherever there
is occasion to use it. If Article 351
remains in the mind of every Minister,
whether at the Cenfre or in the States,
no argumeny jg necessary in support
of Hindi. The real reason is that we
have started arguing so far as the
Constitutionn s concerned. Where is
the need for arguing today about the
Constitution? It wag decided by the
people of this country through the
Constituent Assembly sitting here, and
they decided in article 351 what the
duty cast on the members of the exe-
cutive, the legislature and the judi-
ciary was.

Therefore, 1 say that this Bill which
my hon. friend Shri Yashpal Singh hag
foung it necessary to bring forward
has been brought forward only because
that article had been forgotten or was
not in the view of the members of
the Government. Therefore, T would
only draw the attention of Govern-
ment towards that article so that they
may peruse il and act according to
the provisions and the interpretation
of that article.

ot gww wx WA (dAw)
avmfa  mEwEan, gwr frm, st
Twere fag, & 01 faw qa &
T ¥, & gEer gwgA wAl

BHADRA 12, 1887 (SAKA)

Vehicles 3836
(Amdt) Bill
T goeTT fEdY e ¥ 3T e

o ¥ o flt % v R oTrey
I B T e & R ogETt A
¥ g Hed G xEl 8 SR T
o & T frd gu & 7w feely
¥ e o few owd & oww
e § f 7 B o7 frt e .
war fear ard Wi e & I W
Ty Y AE] fewm @ o wTeTC W
or gitw foereer wfge f& oy

wTx 7w 9g W dwd & fw A
aifeeral, T=T FoeTdl o A
TUFTT &Y ATET 9T AT ATH

argat & fe 2w & S0 wrr & A 9T
o Y fam o g o T AR
&t 1 =feror F St wy femdy o frdw
3 ¥ fov gwarar @ dm % g
S¥amET o e X W@ TRTT K R
st (KA efem Far w7 k
fr agt o7 aw A fgd aamd § ot
o a1 & g ok wfsAt Ay 8,
Afe g7 1 T | w7 i & i
T % o & fag wwwmar mn o der
fie & & wgr &, sowrr et & fawn
%1 fiFst wwrr & ZveAT et & oA
feslt &7 oY 3@ w1 fave s A
L
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[ g¥7 s wgaa]-

fewd ferdt st sl wrame 3 g1,
faegw ammw +ft aF & Afiew fae
Wt FTRTT T T A T 3 g
Tfmd a9 dw W
T W S T e § R oay
T FT F AT, wERL F A AT
Tl & fowe anfs wOeh HOEF
== faw | fg=y &7 v w0 W woeTe
F1 war wafer § 7

# arran g f weht W 7w faw
197 ¥ ¥ fog w&F o 9@ & aw
79 qGAT ¥ WL T AEAET wAw
i gH oW A T g e 7
wafog & 978 aF Awar & wrg A

ag g1t & fs @ S aere ¥ A
H o wwy AT v & fe gfem
™ =t g qxar fy fedt @ @
o MEN BT TR AT | TR AL
gwi &Y ama § aIwTT WY @t AW
¥ O qAl § IH WIYT W7 NG FIAT
forr w1 AT AW
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AR & g § W faw e
wada waar g e qopTe 5w At el
wT T

ot ¥¥ (AT ) : Avmfa wgra,
ug &% Ay &1 @ § 5 gt faw
#1ug faor g v ¥ w91 F fg
F1 wiAvgwar oft & 1 AeAd A AAT
"R ®1 §F qTH FAEIC FT AT
arfgd | a1 1 Fafy w9 aryAT™T AOSH
g, At & agm v F B g o
siez-amT R oarfey, W@ fR Rt
fAll]

oT-%9 ag it grad g
BIE BIE F=41 %1 W 5HAT ¥ nez fgam
A 1 o o BY oFW § UF A
7 kT w7y o, wr gan
HFET J AT R 1 WH KT A FAT
feowa &J “zr’ w1 Al miEy
Fwgr e T AT OE wmE F
aifew ®1 A §, qEe Co—ar”
w1 wifgn wtr o & F ot e,
A1 qreze e i VaEy Ay €T ardr
Y E ., EEF H--dT wmAT
arfgn | aww A wmT e gart T
1 arar” o e Fgen ag fyamr
FET & 1 IAE T A wETe
T famr H ey anfa 7

g & g@ grem ¥ wwm, O @
oar am fr 7 gr9E wE e @
a1 fegem ®t A qr 3, agifE
aEt v 39 ARG FA9 afaw § gnfaw
ot oY | AT F FATHY rAVEAIA, off
AFTVAEIT WIEET, Mo A WART
Arfgar, o wewr fagrdt arodt s
Wt e frg & oSt & oaEn 9
fet Frae ww=w g1 AT FEIC
ity awey, wofefa Taw, T
wraret ¥ £ =
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o ¥ frafy ag 2 f wnw
ey 57 oyew g7 gafaw A e
AT 2, A1 ¥ ¥aa@rgEr & o
qeg-2W H w1E F 0F sgfaw w1 A
afan g &t fF gq v e W
T e fgra @t o & aga g
f& az om0 awafua wa & fem
W 9 AT Rl 97 Ve
fedt mgdm s wrgwrEs £ami
& mmmm, wrf, Wl fawmaroeras
sife romt T gr A g oo Wl
gt wir el AT wrTeT F e
g F | Agr &7 wmer &1 WY gEm
foar smer & ) gw fog o e 2
fe mfeat &1 A &2 a7 fl W
ST Mt &1 waE T A
dfe  wiwel § wrf vy wF At g,
£9 fAu ArTdr ¥ wied we fe
I AT E

# g fa=r wma & oo it qware
fag ®raarf Sa1g | WA WAt
A ®rEw Iy #ogrer fawT A A
g fem w1 efiwre we e wnfim
ofr ag sawA ¥ fe fa=dy wrr o
Oy, T &, A taE
¥ X8 A1 T ¥ 97 &7 gATT £

AT X RIS W EYor A
LG E L
famomr. win w1 wq  famm
FEATAAT W |
& §9 qEife aeAviem g
L C ) O T
g W w1 g 33 A3
frer W
srqurr T

fragm  wagh wfew  fiesft
graar vy wfvm
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AT ug gz # f ary-man & avaarn
T # Ot wgrer @ 1 afAn fbED
AT WA & odt IS O#

7 Rl % =y & mey weiag &
frdga s&mr f& a7 e faw *r
T &

st ahlwiwe wwwy (FAE97) ¢
aumala ygem, AW agraned @ fe
IR aE T EwgA fagaw aqgr g7
am Freravgear g o sy A
7w & 5 gw wer Afam

3840

LA A s AT ffm d, WA

o gWavg sTEWNA  fadaw
A ATETT w7 FAG AAT wfRT Qr
W Ao dfaaw & wifewa a4
Hog w7 g7 fr fgdemrdn

uifpes Faw gl 1 sq § Am
wifewa 551 & gw & gy e fom
dfr

“It shall be the duty of the
Union to promote the gpread of the
Hindj language, to develop it so
that it may serve as 8 medium of
expression for all the elements of
the composite culture of India snd
to secure its enrichment......"

qTAdg agFm, A1 g fAe,
a %t fawr sz & avwr e fe @,
ag agn AWM | e i A
7z S wm & A T
mr

“Provided that it shall no| be
an offence if the owner of the
vehicle so desires, to display the
registration mark in Hindi or Hindi
and sny other language enume-

rated in the Eighth Schedule of
the Constitution of India.”

ggurar axFiam g fe fam
WNT R FH A AR AAw A
fegr 2, 3® MMOT FTWAT FW WAL
Areranfegt ®F @2 & g v g,
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[ nYawwT Fwwe)

ar AFARTA W, WIT qF A |
T mAfer wiv Ak froem
AR w1 wgy gfauw T omw
femr & @7 #1 Twmw  Aafaw
ar fmr 2, A s H Ay ad
saeqr At qfg w T oweae @
Ay g |

wvit frew g ag @ ma § fr
Faw ¢t famr o7 f fet & e ot
*E TED 97 FTRT TET TET AT F
gtT A R AaE o Aw fr At #
et are 97 w9 €Y AT fF oF 3w W
® wgnr fwar omgr ¥ wET A
L CA C O VR (A6
forg wrar ®t ff wemAT WA 2,
A T F fawg ¢ fF, aga &
sod w1 fawm & 0 AgEm, &
oy & T gET S ® A wEm fE
ot wrar |fagm # =ga @ w80
&1 Ja%T gfa & fam g5 Awnw w7
e w1

Tre /o ot wWt (A9 ): AWy
wgreaT, gg a1 faw A man g,
R & gwda w0 AEA OE O
svergar frgawrgfa agr wedr
s, g W w1 agy 7w w7 foar
JT | AR CF AT aTE Ay #
A aga T & e ¥ oA gwt
TAETAT ATEAT E | 1940 HT AW
g 1 & fegen Faswd @1 owoar
i 1 AU weRdE ¥ AT

Hfomegr g 1 & WA
% foram T wr 1 ww M
&1 Twwy vyt fe ool ¥ & frw o g
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9 97 IRE w77 5 m wwf owd
ot wisft & fomrd g1, Al mae
¥t frawm g g
ug FW FT agd wived gar fr
ox fadoit Wit ¥ T few ey
qr | 3q Faw At oW fear v
ow grEw g1 T @ waat § e A
At 37 % are ¥ g & 7 oy Ty
sRslt & qung W AW g
Pt o= %7 &

aEi av 3@ a1F 2t g fEwaa
e o a1 A fagaAT @ AT oS
sfama o 9t G80 aTAY & § o
Fzd & fnaudr w1 7 faarem s an
9 ¥ FATC TAT WIH | §H WW!
war § gare framt €1 faw g B
fow® s weEl ¥ wwE Tar 2,
sawt faared & fow #9 Af gor 2
o%1 fraea gu gH s AT m AT §
E | FEEgEA  § F1ERA THE 917
¥ sgaeq #T @Y R, IER EW
FA TEAAT AEA &1 wWERAT w0
wafy mra T gwT 2 A sAE
o gty Ak el Al oomy g,
gz € WH *T FA & | FW
feet #1 ot & Fow AT A
e ¥ 1w ag wEd ¥ v gA oew
=1 feet % forat, ey # forwt, afaer
¥ fray,  fadt ot oY & s formt,
I8 % 979 TG WL 91T AR § AT iy
gg Wt ¥z awa # fx o oEifaee
qrew WA 3 oW @ e
A% @A A g, FAE v femiy

=

g

fgr &1 e vy w7 femy A
fett W1 wifeforer Amoar wm fam
T g FiEEgma § 9 apEer
gy, I aT gT 1 ITH
frrer & w1 1 1 W T fag
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#1 Azafawwragt o AELOF FUT
"1 gad arwA wer w7 faar
AT 57 Hgd A% #1747 feedr & Fam
EMT A e ol war v
qa agr wg+ ¢ e qoat & femt
A w0 A1 HE § THIT @rEA
g Qg HIE 99 AT %Al g )
ZR A1l Fer fT § e @ear
HTAR, AT @WE A7 &% g0 §1 91
T awT 3 99 aw 5 gw o
wT § T wE T 77 3§ oweer
AT F G G AT F | T AE
¥ 4 w1 gh gigA grm | oEar
g9 % uH gadr # wew fzAvi E
frerer  frar &1 gurt faum &% @)
ATET |

T weEl ¥ A K ogw fam w@w
avda ®AT A

qfcaga wet ( oft o wpwe) -
AqTAAY wErraT, 19 fadaw Fgra @
VA IS AT §, gEeE avaew ¥ &
wyd fort wem fr gk qw
am & 37 frar &% wifs &
T fF agw ¥ H 19 Aifaw
aeA |t 357 far A% ¥ W geaedt
Tt st grwr G @ e g fandw
& FTOr W T WrAT 1 70 771 g A
T @& NT T §r g o7 faarw w7
£ 1 B AT A e g FAATTE
i g, fefrag, maom
fam oo & frg wp omm 3
ATl fafe ¥ gl a1 wgar @i
qE ez IO ¢ 0 W 4
AT mfedt & 39 gw dfwee
AT R e ¥ 6w
q9AT W¥T AX & IAwT AT9G g
#.TW O 3§ ) Aeqd W
v ¥ g g, gy am
2.1 ATeTd st sqaear | gemafaE
1114 (Ai) LSD—I0,
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J&y # ¢ | WMOT F TEMIT 2w
agq A w4 1 g Wod s 9%

2 wwiafa® sz, gmafas
vy 97, gfag o7, agfmw o
@ 7w faere #%7 1 W9 weqw
ifwr f& afr g fadagw, #1
a fagr am Wiy fasdr  ewmh
wiard § <teg 3wt o7 fafmi &,
AT ¥ AT W07 £9 ARC ¥ R 9T
formr qpe 72 & At ag wmem afezer
ELABCECI SN 12 e LAY ) L
afew oF sdFaE AW wwAr q¥mr
o7 Fzg WA & wigg fAfegt # gR
ag framar ozm o 7w wwa  fe

FUICT HIZT g9, AWTE MEIATE
FWHIT i FATLAT A% 997 wqar
F9G ¥  FIA®Y A% =7 | AT

oA # foat g e afeewr wmaz
afes w@w H gear wEy 2w @
wqar A WA A Ay ot o it

EUIT IF A4 A w71 § v 3ae
araar wET @ fee ag faelt
Ay w7 Te E ) 39 ATl Oy
7TEY 8, oR 31 &, Afew fmfe a) andy
A AT gy &, wAfAw v e
wftrs 7y g d

ot o} wEm A v 97w
ey % ofy & Wt afwe @ ot

oft er wgTye : gaf w9 AEA Ow
Hrzeardt ¥ Fq7 A a7 thr Ame
T IR A GAAT AT w19 H F oA
auw #ifan fx Tag v & qig
amq o g o £ 0k

sft gen o wwarg i) A
w7 I

oft T wyme W W W
w1 vt FEAT agA AT K W R
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[= re wgme]
fardft w&m f& gaor fadas o
qiF,  zad fEAy sgaear ®1 W9
% At w0

Shri Warlor (Trichur): These figur-
es are not English; they are Arabic.
Why are we fighting about English
now?

Shri Baj Bahadur: This was the in-
formation of the hon. Member, They
are international form of Indian
numerel.

8hri Ranga: Whatever is sensible
does not make any sense to them.
St O wETY : gW 1w o e
T @ § Wizt miegi & qrew ¥ ag
OF GHFY TETT F, g4AT A4E A,
FTAEE W A AE & W s ww
£ i g7 & g7 § Fva< & o7 H iy
WFT FT wgfaar A g | F A gAey
ai g faa &t gram s o gEe
g faas! q1¢ 7T, AR ARMAAA |

wig e AT AT oW1 OF
JL XA AV W OZW A FAA § AT
W WY wfas O oS o wife
ur ofew ffew w1 Feaw @ afs
TR ¥ wET §, WX e AmEr
T # a7 Aw 94w ¥ qEr & A
3t fou, o7 gmea gww g1 o,
qFa g smgm fw I w® A%
e Faw gl fafe ¥ foam 1
Ay & arwr wga & fawr ww
fr ca®Y TgAaT ®T EK | WR ¥
MIATF AR gEEW § 4 IW
gouT AT AEY FL TR &1 TEA
;i 2 5wl A TAl A Wi
g{F 41, azr ot wrar ¥ w9 w0
we 7T fam | deA & o o
fawdrr % w7 w* w2 fear o owm A
w=aT g1 gfz gw W WA ¥ oar w5
Ty 1 fe, & fael W AT sl
ar Al TEA AT AW A g A

T W g § 7 A Ffeat g 5
T A 7 ft w3 mgfaar didr
ot a7 & f gw 3men § e afe= wea-
arit i & gt wrd § ag gw g H
TATE A9 WS | 59 ¥ ¥ ww A,
dar i =it Hifera ¥ wgr o wfa-
o ¥ gg forar & fe e wmar
&1 fawfora fem sy o' fasfom w4
¥ IR I¥ KA AT FATET WY
ag BT AWTT ¥ AWW g g% Wi
g grg §Y % fF gEwre w9 @
F7 o% 1 ofg R amrAI TR A g
Ay A fE €7 oF A By aweY
fFramamTTaasa s & |
fordt wmr feft aff & o ww
T OAM AFT gH AIATE L AT
OTETEA AT & graew o faromr #
@ gl T Aifs & s faw
iy Aifa & avq w9 % TI0g K1 WA
¢ fremedg ew Swem H VAl
Frm 1 afe g9 39 #1 e § A v
Mg A ¥ aga ¥ goform WE
TARTHRT T FA¥T w0 AEW
g oA g famelt & 3% = s
g

§ OF "AAm @EEl A ¥R
v ougy vmw far W g
o w gt oA &1 o
arwate wat ¥ =t gEy o fifga 7
AT A TE Frmar ¥ " W § e
wo frare oA 1w weeT g R
e
g

o
e

# frarmm AT ww R ww = @
T wfew faly € fgmmmm o
"ast AT ¥ £ A wrEewE w1-
wg T 2 mAtoE am R
off aredrat 7 aga 77 dn & aw
aTa TREl | IW F A F7 aga @
wawar g & Sgan g fE oswk wm
g9 TER woa wEtaw gfewiw
e wrafar AT ¥ g5 @@ & fom
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Faa ) ad, Amvgrad & ozw
fie=dY wraT &1 g WA WY TrAwTET
wE w40 far ey owme &
foar et warr &, fawr faeft wawis
e faen feft g Y &, wife
afe g7 A Qo 3 ey £ A 9w
FT W Ay § A A Ay
T dF4, afew TET F F I 9
a1 & g e o7 wfew Y wg
T |

aTAA qgEr A s fE g
&% ¢ fafreed &1 T FwOTE
O § a7 27 S 97 WEEH{ WwE
& & # omemTEEr fe & Ew
¥ g wFEeAT | FHA A AT
T T §, THOHE AT £ THOF
T #Y W7 3uar &) ferai & fr fearat
4" wEA AT E W O T e
qrh ® I & @ avar § fewg
am oY & fr fergl w smwm At
A ¥ § o a5t w1 AW g s
#1 ¢ 1 afeq aft Fam = & A
ot wE kA o wer i AT
ST HEAT FE A TEA qw-
afs  SEXEr a@T

ot w§ ¢ weEfoaT wzar &

When women say no they mean yes.

ot Tw wgmye : ferdi W s
ot sEngE A wfer Yag F SR
AT § | diwafoeT ¥ oF g0w A AW
O w31 &), I@wrar ¥ wg Y wwan
#feT oF of gy framam &
o i Sfragdang -

‘et g HwOgEy TR
fgse "
W T it ot §
A

L0
agr o e gE g oW
g fr e agt §F e

K
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a1 g oy o Afew o favre
fearm argan g e qe W 48 e
swrafrs wwemm g faw w1 oWk
gewmar A arAr el o e
# off ot fag & fawelt wom s
WTET ®T 9w OF ifes o § ol e
I 1 TAG W9 T 9T ge fear
A | W & ey F agr fota famr
T | mgeRTE wW §fF
TaT @z TATTO # g At fedt ey
= wyfaar A gofr

ot gew wr weww - AW AT
fort o ox ffy ¥ AR g
gt & I AT s e }

ot T Ay FWHEIEOT A
fe v aF F7 W FAA & a7
wrgugs e I e ¥ §
fif gm Wl A B 1 fod W
widt wwi A fod 1T gwoTw
w7 Hrand g fowa ft wqA
o aft dsEww 1 gl %% Tt
Fqg fem §, faduwt g W
e wxw A, fF S wea faw
A s ae il W
o fer wr aea 1WA A f@dr ®
oe s it il &

16.44 hrs.
[Mg. DEPUTY-SPEAKER in the Chair]

ot Wy HEw AW A o dwT Y
g &

o trawgre: Afer e wdw
% vt awaw mign whi o
o & oufag A § W
g waw ¥ e ot wwd ey
2w & g aE §, s # omft
§, W ¥ awft K, wwrw F amdt £ ot
wy XF FAEEmAN O oag
tfm s  sRAW A
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qfgz § ¥ ag 197 AFN €E-
fax & frdewr  w®m fr ag sfen
o g 1 FAdFgmwr ¥ WW
F EH L GF7 &y &% ag WA
ot gEH S o

sl Farg & Rt fawe s
§ & weAT azeg ag A awd 5 4
T A ARTTERE § | ag o T
7z wife %« serfaqa faw
arem o ad fadae aEA F @
wEm TR wg A g%
mgi e gw AT Ay ifrga i
wiEiz W T F e awe e
g 1 =< 39 ®1 § ey
&< § qa Wiy #r§ afoms fasee arar
T & A AoAma e, wEw
IIAT W AT % W & A g
g9 A A AT W I w1 A g
@ frwe Wt 9 wa &% W g@ daw
w1 wroffag @ wTaRd | wiAg
whada T oA fegre
faer Y e Iy ¥ Frdr Ve ot Fool
1) adwe ofefeafa & ot oo 2
Bw g §, 9 A vt §, @ 9w
# @ T W Ig & wew
o faofa w0

gafed & qufaw & 9o wwe:
wfd Wk w g W wEwd@
whT F@T f A fadaw 1 efiwe
Lac il

oft waraTe fay : w0 & qg o v
o gt 90 w@ W wreq {1 aifgd
W wrOw A Ay feedt aver ary ®Y
& W e

Mr. Deputy-Speaker: Quorum Bell
is being rung. Now there is quorum,
the hon, Member may continue
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st g fay . STeRw wEEE,
a® awE@ ag ¢ fr & A ow
TggT &1 o1 w7 Ay gAw & 9% A
& faege wewd g gafay f& o gn
AR T AT TF A A1 FIH AES
47T g%, 0% AIAAT 91 9 A9 F9E
AT AF AEL A FHT A W AGE H
AT T, WX T ST 7, A F Jwrae
¥ AT FTRY AL | AZ ATOFE  ATAAT
#T a1 & 91 OF G2 F gA T a1 awAr
YT, 46T W aF gTE Al § g9 Awy
gd ) wt foy 3¢ qfiesa ¢ fir & maetire
# fufgerar ®, swadt ¥, @AA £
fasa # 57 suEr agdw g o O
FH GET F1 97 fF a8 39 w=w w1
IAT T FLAY | F4T P TA 419 F
s qr awar § e feT 3w A st
ST F T A9AT TR 917 frew
&7 fomy @ 1 efmer A9 @ oA
R F1 e w1 9 a7 ¢ ff I
7 qg FMA @0 famr A fat &
frraar faar fF agr 9@st T T
w1 & €1 ATEEr | W A1 9% A @
f <fra dvaf § w17 = 7 " @
Fearm ¥ foam 1 #3 www ¥ gy am
aff wwt ff ama fofee agw
% o #§ mur & | AfEw A% swE oF
o daf X drag gang

"g@l 7 g6 naw 9v & 3=,
TART AT &, RO W & T

s Al g frsa sah R W &
Trag @A A w R fw ®
s ummgar g | 37 & fo0 o
T wafgw 2w & 1 a7 ®rE G T
agt § 1 AT gHA FIA FAT @V F AV
W WA A § A wW ¥ wW AT
araar o1 g wifzg v w1 o, 2,
3, 4, 595 a% | ulMRA T @ aRATE |
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T@a SR a1 § 1 gl W
Eaeaz G ZY wr, fE s Y S
37 3@ ¥ ot forw SAw w2 w
w8 ¥ ograr wEdT ¥EES At &
safed sw w1 AT 9 gur e
wq dte THo FEGo FAMIHT FIA F
fordr frem &Y 3@ &1 47 150 Go
faer gar @1 99 fF oF & = &
TR 1 20%0 § 1 gAY oy BAwAH
& EY T

o o & am g ST

Tgi & arq fa=ary w7 7 g | T
a1 TS Wr Agt @ FOA @ A WA
£1 97 & uAT & gafon Foree A,
¥ ag ardar @ fr fow fawr & fag
e foge 7 wrd, g A AT
fag *1 fogw 7 =, ze U AEw
#7 foga 7wt fom famr & fAo gar
& &0 ey wredr wEd &1 R oAg
far =1 &Y 3% w0 T WY 7 Aw
80 WEET Y WAy ¥Y faw & ang
* g I =fwTe wra ¥ oS A w2
ifer & wafa § v § 07 a9
fs ey wnit |y & 7 AfeR I
3ad 1 ;e T qEEnt ¥ 0 #Y
Fg 1 g7 aw g fF e w1 e
wzm =y & fod wTowy oF A

BHADRA 12, 1887 (SAKA)
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far & ZOM 1 ag T AW ¥ fay
fems 7% To% Y 79 & fr v o
2 A wa F oAt w1 H T A
o T g S A gy amw P s
A @Ar W oA § IR Gmr ek
wfaTT w1 Feorw Y fear @ 7 oW
HTTHT AZ FT7 wiedegem & faemw
aE # 7 gw A wrowy I A §,
7w o & fainft & 1 g fandy
FT weE A HA e g ) ag A
7% afrw # ¥ & | TTewE gw oA
ure & feddt & 1 gt agt W owm
™ g —

“afeq @ar avg 7 wfer qfaes
fmﬂ:#’{“ﬁl’vffﬂ:'ﬂwgm
7+t # fF aw w1o ® Fwd o) gaTh
AT AT ATATIT W AT drefram
ara § 5 =g o w2 ¥ gfaer 1 awdr
2 &fe7 % Wt wo T @ E ) wifee
%9 0% ¥ oF w2 grew W 4wy
a7 § T ews? avfrw & fen am
a1 ag graw § #aet a9y § arq 0
aar & w7 & arg fawary s d
g wmfay & aoy d@we fadas
=1 atfen & fag v w7 g0
Mr. Deputy-Speaker: Does he want
me to put it to the vote of the House?
Shri Yashpal Simgh: Yes, Sir
Mr, Deputy-Speaker: What about

the amendment of Shri Vishwa Nath
Pandey?

Shrj Vishwa Naty Pandey: I with-
draw ‘my amendment.

3Rs2

Amendment No. 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: The questi

is
“That the Bill further to amend

the Motor Vehicles Act, 1938, be
taken into consideration.”

The Lok Sabha divided,
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Asney, Dr. M.5.

Bude, Shri

Kachhavaiys, Shri Hukem Chand

Akksmma Devi, Shrimati
Alva, Shri A.S.

Azad, Shri Bhagwat Jha
Bahunath Singh, Shri

AYES
Kakkar, Shri Gauri Shanker
Kapur Singh, Shri
Shast ri, Shri Praksa Vir
NOES
Jyotishi, Shri P,
Kindar Lal, Shri
Koujalgl, Shri H.V.
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Singh, Shri Y.D.
Sinhasen Singh, Shri
Yashpal Singh, Shri

Probhaker, Shri Naval
Rai, Shrimati Sehodra Bai
Raj Bahadur, Shr,

Krishnamachari, Shel T.T. Rajaram, Shri
Basappa, Shri Kureel, Shri B.N. Rane, Shri
Bhagavatl, Shrj Lakshmikanthsmma, Shrimati Samants, Shri 5.C.
Brajeshwar, Shri Lalit Sen, Shri Sen, Shri P.G.
Chandrabhan Singh, Shri Malaichami, Shri Shree Narayan Das, Shri
Chandrasekhar, Shrimari Mehrotra, Shri Braj Bihar Siddananiappa, Shri
Das, Shri BK. Mukane, Shri Snatak, Shn Nardeo
Dass, Shri C. Nirsnjan Lal, Shri Sumat Prasad, Shri
Deshmukh, Shri B.D. Pandey, Shri Vishwa Nath Tyagi, Shri
Dighe, Shri Patil, Shri D.S. Vaishys, Shri M.B,
Heda, Shri Tatil, Shri V.T. Verma, Shri Balgovind
Tqbal Singh, Shri Pattabhi Remen, Shri C.R.
Mr. Deputy-Speaker: The result of i me gyqy areft 31 fore gfez &
the Division is: Ayes 8; Noeg 44.
W frgT IW WA W I A WT
The motion was negatived. &H’YWMT“WE\HHWH

17.01 hrs.
CONSTITUTION (AMENDMENT)
BILL,

(Amendment of Articles 1, 2, 3, 4 etc.)

ot wwrelie oot (faote)
Iqreqe WS, ‘& wrm & dfawe
#H W S T Ay wey Sfae
(dwga) fados 1965 ¥ wEq
@ g "

7 fagge & aefega v a0y
% g@ w1 e5qfw 9T g9 qwW I
WTAVEE HAWAT § | WTOT qORTT A
wFEa & 9EN, W AwveR ardl
4, st wo WA W Aw o fRy
g, fftewy, 39 @aw wafs IR
ug wg1 a1 ff FEA g A gw AW
# wrarare W &1 fAatr w4 uE
a9% 39 ¥ B T T i ) TEC
w1 ¥ 4t 42 ¥fFT g favidi & oo

geafeom gun Wi OF AT oI 9

& ¥ fau wrvE AT A A W
firr=r ot ag ag {5 @1¢ 3w w5y 9=
s & fomw &3 faar o @ 9
=1 ferm ofeed § 37 & ¥o wiww
anr fry g | Forey ey gt wfweTe
T w07 A W7 g % fala

JTvIw WERT : df ww 9
= % & gafay A gaeg e
T AYAT HIHW AT @A
17.014 hrs. _
BUSINESS ADVISORY COMMITTEE
THIRTY-NINTH REPORT

Shri Rane (Buldana): I beg to pre-
sent the Thirty-ninth Report of the
Business Advisory Committee.

17.02 hrs.

The Lok Scbha then adjournegd till
Eleven of the Clock on Monday, Sep-
tember 6, 1965/Bhadra 15, 1887 (Saka).

GMGIPND-—LS IT—1114 {Ai) LSD—28-9-65—970.
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